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OA 312: 2024 : Tribunal on its own motion SUO MOTU based on the
news item in The New Indian Express, Chennai Edition dt: 17.12.,2024,
titled “Kerala’s Medical waste dumped in Nellai Villages” - Joint
Inspection Report of officials from Kerala PCB, Corporation of
Thiruvananthapuram and Common Biomedical Waste Treatment
Facility- IMAGE at 6 locations of waste dumping site in Tirunelveli
District of Tamil Nadu on 20.12.2024 along with officials of Tamil Nadu
Govt.

Background : The Hon'ble NGT took SUO MOTU based on the news item
in The New Indian Express, Chennai Edition dt: 17.12.2024, titled
“Kerala’s Medical waste dumped in Nellai Villages”. The Hon'ble NGT vide
order dated 19.12,2024 directed the State of Kerala and the Kerala SPCB
to take strict action to remove the waste dumped within a period of
3 (three) days from the date of the order and file action taken report,

l-"“'ﬁ__} l“‘»f As per the direction of the Government, officials from Kerala State
: Pollution Control Board (KSPCB), Corporation of Thiruvananthapuram
F and experts from IMAGE inspected the sites on 20.12.2024. Officials
N from Kerala were accompanied by RDO  Tirunelveli, [nspector,
E;\q\\'b\""‘”l Sythamalli Police Station, Assistant Director, Panchayath, BDOs and

CHARPE

REGEmil Nadu Pollution Control Board (TNPCB) Officials. Details of officers
from Kerala are enclosed as Annexure,




The joint team inspected 6 locations identified by the Tamil Nadu
Officials. The waste was found to be dumped in 6 locations namely
Vadakku Ariyanayakipuram, Vellarikkulam, Kodakkanalloor, Pazhavoor,
Kondanagaram Panchayat and Bharatheeyar Nagar- in single to multiple
heaps. Small quantity of biomedical waste (catheter , syringes, used
gloves, dressings, tubing, vacutainer tube, injection vials etc) , general
garbage (paper, plastic, cardboard, plastic ), sanitary waste (diapers)
and  food waste in plastic sacks and bags were found in dump in a
mixed form. Dumping of waste was found to be done in an isolated area
with no habitation nearby. GIS location and MAP of the location are
shown below.

S.No. | GIS location of sites

1 Vadakku Ariyanayaki puram, Elanthaikulam

(8.76442, 77.555079) & (8.7644130, 77.556900)

2. Vellalankulam (8756286, 77.589859)

3 Kodaganallur- Sivaniyarkulam (8.747976, 77586575)

] Palavoor (8.734196, 77.598619) ) Sy :
: Kondanagaram - Vaduganpatti Road (8.734746, 77.608986)

6. Bharathceyar Nager (8.728006,77.612672) DA = ™
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GIS location of Dump Sites

Location 1 - Vadakku Ariyanayaki Puram

Mixed wastes are found dumped in different locations of Thazhe
llanthaikulam habitat of Vadakku AriyanayakiPuram Panchayat in Patta
Land. Pattadar was out of station. TN officials informed that most of the
wastes in two heaps were buried by unidentified persons and remaining
waste in those heaps burned.
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Inspection team found that the said heaps were in a partially burnt
state and inspected the buried site nearby.
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A green coloured garbage baqg printed with a biohazard symbol and
“biodegradable" were identified in the heap. The experts from IMAGE
confirmed that those kinds of bags are not supplied by them.
Registration from Daman Pollution Control Board (No. PCC/DDD/G-
4951/AA/DB/09-10/2637) as shown below was seen labeled on those
bags.
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. Vadakku Ariyan yakipuram, Tamil Nadu, India
am, Tamil Nadu 627602, India

71766602
MT +0

Mixed waste, namely packing of LULU, national brands, and local
brands viz Paddy were also identified in these locations.
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Mixed waste in green
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some heaps at Ariyanayakipuram were seen within the fencing
provided by the Pattadar, which seems to have disintegrated and seems
to have been dumped long ago. As the gate was closed, its nature and
quantity could not be verified. A heap found outside the gate could only
be inspected.
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2. Location 2: Vellalankkulam Panchayath (5 km from previous
location)

Mixed waste heaps in white sacks were seen in patta land. Pattadar
is reported to be not a local resident. TN officials informed that the
Pattadar filed a complaint against the illegal dumping. The white sacks
contained tied green coloured bags labelled with Yellow and Red bags
Regional Cancer Center, Thiruvananthapuram and biomedical . These
bags contain general waste including some biomedical waste such as
catheter , syringes, used gloves, dressings, tubing, vacutainer tube .
Mixed waste from Hycinth and Leela Palace was also found in these
wastes.
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Green bag containing yellow bag
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Injection solution

Location 3 - Kodakkanalloor Panchayath (2 km from previous location)

The land is Patta land. TN officials informed that Pattadar was oul
of station. 5 heaps are identified in different locations. One of the heaps
is in a burnt state. Mixed wastes including used medicines, masks,
gloves etc were found in RCC name printed bags.
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Diapers
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Bed cover
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Location 4 - Pazhavoor Panchayath (2 m from previous iocation)

Huge quantity of wastes dumped in land. Land is a Govt grazing
poramboke land. During the inspection cattle were seen gazing at the
land and were found feeding from these wastes. There were two heaps.
One of the heaps was very close to a water body. TN officials informed
that it is the drinking water source to catile.The leachate from the
wastes was found leaching to the waterbody. Mixed wastes from Leela
Kovalam Hotel, Unsegregated wastes including plastic biomedical waste
were found in RCC bags

23
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Artech cinemas

Location 5 -~ Kondanagaram (5 km from previous location)

Largest volume of wastes identified in this location in muitiple
heaps and in scattered forms. Food waste in sacks was also found among
the heaps. Most of them are in completely or in partially burnt state.
Waste was also scattered in the area. A large Heaps of shredded
plastics were also found in multiple locations. Mixed wastes were found
in RCC labelled bags.
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Scattered waste '

Location 6 -~ Bharathiyar Nagar (2 km from previous location)

Mixed waste from bulk waste generators especially from various
buildings in the TVM corporation area is seen as a heap. A foley's
catheter is also seen in the heap. No waste from RCC is found in this
location. Some ID cards of Government Departments and ID tag of
Reserve Bank of India were also found, which may be from ID markers in
and around the Corporation area.

“Foleys catheler
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Findings:

1. The waste was found to be dumped in 6 locations- Vadakku
Ariyanayaki Puram, Vellarikkulam, Kodakkanalloor,
Pazhavoor, Kondanagaram Panchayat and Bharathiyar
Nagar- in single to multiple heaps. Dumping of waste was
found to be done in an isolated area with no habitation

nearby.

2. Small quantity of biomedical waste (catheter, syringes, used
gloves, dressings, tubing, Dblood collection vacutainer,
Injection Vials), a large quantity of general garbage (paper,
plastic, cardboard, plastic ), sanitary waste (diapers) and
food wasle in plastic sacks were found in a mixed form.
Green garbage bags containing mixed waste from RCC found
in all heaps except Bharatheeyar Nagar. Some green bags
with and without biohazard symbols were also found. The
officials from IMAGE confirmed that these bags are not
supplied by them. The bags with biohazard symbol are
supplied by M/s. Amco Trading having Registration from
Daman Pollution Control Committee, Registration Number
PCC/DDD/G-4951/AA/DB/09-10/2637 and suppliers details

as said above were seen printed on those bags.

3. Approximate 210 T ( @ 16 T capacity, 13 nos of Taurus ) of
waste  would be dumped at all sites. As two heaps in
Vadakku Ariyanayakipuram were found o be buried, its
quantity could not be assessed, Some heaps at
Ariyanayakipuram are within the fencing provided by the
Pattadar, which seems to have been dumped long ago. As

the gate was closed, its characteristics, source and quantity
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could not be verified. A large quantity of shredded plastic
was seen dumped at site in a separate heap at
Kondanagaram. But its source could not be verified. A large
quantity of waste was seen scattered at Kondanaragam

which was beyond assessing the quantity.

One yellow bag (Barcode 3201019721925) and red bag
(Barcode number 2201011522614) supplied by IMAGE were
also found in heaps. Details of the hospital identified by
IMAGE experts as the bar-coded bags were supplied to

Regional Cancer Centre,

i
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Er.Sabah

Dr. Gopakumar Er. Bincy B.S. Dr. Sidharthan B,
Health Officer, Environmental Nazeemudeen Joint Secretary,
Thiruvananthapuram Engineer, Environmental South Zone, IMAGE
Corporation KSPCB, Head Office Engineer,
KSPCB,
District Office,
Thiruvananthapuram :
A 1..-.I i Y Py

[Fr. Mohamed Zachariya A.

Assistant Engineer, KSPCB,

Regional Office, Thiruvananthapuram
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Er. Rahul R,

Assistant Engineer, KSPCB,

District Office,

Thiruvananthapurair

30

Sri. Sujith S.L.
South Zone,
Coordinator(GJ),
CBWTT, TMAGI



ANNEXURE

Officers from Kerala
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L. Dr. Gopakumar, Health Officer, Thiruvananthapuram Corporation
Er. Bincy B.S. , Environmental Engineer, KSPCB, Head Office

2.
3.

4.

C

i i

6.

Er. Sabah Nazeemudheen, Environmental

District Office, Thiruvananthapuram

Engineer, KSPCB,

Dr. Sidharthan B., Joint Secretary, South Zone , IMAGE
Er. Mohamed Zachariya A., Assistant Engineer, KSPCB , Regional

Office, Thiruvananthapuram
Er. Rahul R., Assistant Engineer,
Thiruvananthapuram

KSPCB,

District  Office,

Sri. Sujith 5.1, South Zone, Coordinator(GJ), CBWTF, IMAGE
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Annexure R6CB)

Execution Report - REMOVAL OF DUMPED WASTE FROM
VARIOUS LOCATIONS IN THIRUNELVELI DISTRICT

&

Hon. National Green Tribunal (NGT) South Zone, Chennai registered suo-motu case in O.A. No.
312/2024(SZ) following reports of dumping of waste including biomedical, food, plastic and other waste
from Kerala in Kodaganallur and Palavoor villages in Tirunelveli district of Tamil Nadu and subsequent
registration of police cases. The NGT directed Government of Kerala (GoK) and the Kerala State
Pollution Control Board (KSPCB) to take immediate action to remove the dumped waste within a period

of 3 (three) days from the date of the order.
Action Plan and Implementation:

In compliance with the NGT’s directives, the Government of Kerala swiftly initiated measures to
ensure the removal and disposal of the waste. Clean Kerala Company Ltd. (CKCL), a Government of
Kerala undertaking, was entrusted with the task of managing the waste removal operations. This process
was carried out under the supervision of Kerala State Pollution Control Board with coordination from
Thiruvananthapuram Corporation, including representatives from the Tamil Nadu Pollution Control

Board (TNPCB) and representatives from local administration Tirunelveli.

The following report outlines the detailed actions taken at each site from 22nd December 2024
onwards. The team, led by Thiruvananthapuram Assistant Collector Sakshi Mohan, arrived in Tirunelveli
District with KSPCB officials, including the health officer of Thiruvananthapuram Corporation, and
supported by the team from CKCL and 16 trucks on 22nd December 2024 to commence the cleanup

process. with active involvement from TNPCB and local administration officials.

issigned Coordination Team:
The following officers were responsible for coordinating the operations on-site:

» KSPCB Officers: Er, Sreetha A.M., Er. Saritha R., Er. Mohamed Zachariya A., Er. Rahul R,
Er. Vishnu U.R., Er. Nandhu H., Er.Benoy A.V.
+ Thiruvananthapuram Municipal Corporation: Gopakumar R.S. (Health Officer), Sreekanth K S.,

Shinu S. Das , Kiran V G., Arunkumar A.R. Pramod S.V.
= CKCL: Anikumar (Administrative Officer), Sreejith L.K. (Project Manager), Krishna Sambath
(District Manager). Pyare Lal (Nodal officer), Bivin Govind.

» Suchitwa Mission — Arun Joy (Assistant Coordinator)

Tave (o I;’a
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Details of the Operations:

Site 1: Vadakku Ariyanayakapuram

Work commenced around 10:30 PM with | truck (Vehicle No. KL34H 5038) and 1 excavator,

accompanied by 2 workers. The truck was provided by CKCL, and the excavator was arranged by the

Tamil Nadu Government (TN Government).

Multiple heaps were found at the site, including both completely and partially burnt wastes. The waste
was found to be in a buried state. As the waste was buried under soil, it was excavated, which increased
the quantity of waste significantly. Initially, it was assessed that a single vehicle would be sufficient, but

due to the large volume of mixed waste, it became clear that additional transportation was required.

Hence, an additional vehicle (Vehicle No. TN 32 AQ 8539) was arranged by CKCL.

The work at Vadakku Ariyanayakapuram was completed by around 5:00 PM. All partially and completely

burnt waste was successfully removed from the site. The attached photos illustrate the condition of the site

before and after the cleanup.

Vadakku Ariyanayakapuram Location 1

TXM.E Corb?j

i GPS Map Camera
' hick In Vadakku Arlyanayakipuram, Tamil Nadu, India
%9 -, Vadakku Arlyanayakipuram, Tamil Nadu
627602, Indla
Lat 8.763066° Long 77.668248°

F L]

Nty e ) & OPS Map Camera
CGlieck In | Védaklr.u Ariyanayakipuram, Tamil Nadu, India
X , Vadakku Ariyanayakipuram, Tamil Nadu
627602, India
Lat 8,764270° Long 77.666218°

Site condition - before and after
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Digged out waste from the site

Vadakku Ariyanayakapuram Location 2

Before

| Vadakku Arlyanavakipu 1, Tamil Nad:
+ Vadakku Ariyanayakipuram, Tamil Nadu
627602, India
Lat 8.764320" Long 77.6571

Vadakku Arlyanayakipy ;r;\, Tamil Nadu, India
7« Vadakku Ariyanayakipuram, Tamil Nadu
627602, India
Lat B.76424° Long 77.657310¢
2/12/24 04:68 PM GMT +05:30

Site condition - before and after
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Site 2: Vellalankulam

It was planned to finish the work at Vadakku Ariyanayakapuram first and then proceed to
Vellalankulam site. But based on a request from Tamil Nadu Government officials, work commenced at
Vellalankulam (Site 2) at around 12.30pm. An additional truck (Vehicle No. KL22H 0665) was arranged,
and 2 workers were assigned to the site. A single mixed waste heap was observed, consisting of small
quantities of biomedical waste (such as infected cotton, vacutainer tubes, gloves, catheters, syringes),
sanitary waste (diapers), and leftover food waste. The District Collector of Tirunelveli visited the
Vellalankulam site and instructed that the area be thoroughly cleaned and disinfected, with no trace of
waste remaining. In response to these directions, the team directed to handpick all the waste and disinfect
the site accordingly. The cleanup and disinfection at Vellalankulam were completed by approximately

3:00 PM. The attached photos below illustrate the condition of the site before and after the cleanup.

Site condition - before and after
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Removing waste from Vellalankulam site

Site. 3 — Kodaganallur

Dumped waste including plastic, food, hospital and other waste were found piled up in 4 distinct
heaps at the site and a small heap of burnt waste was also found in the nearby premise. Removal of
dumped waste started around 10 am on 22/12/2024 with the aid of 2 mechanical diggers (JCB), trucks and
workers .

Heap 1 & 2 were adjacent to each other and mainly plastic & solid wastes were found in the said
heaps. Waste from heap 1 was completely removed and loaded to truck 1 by around 11.30am. A small
heap of burnt waste mainly including plastic waste was located nearby to heap 1 & 2. Loading of waste
from heap 2 and burnt waste from the nearby area started around 11.45 am and the same was completed
removed and loaded in truck 2 by around 12.15 pm. Instructions were given to the workers to collect the

leftovers in these locations.



&0

¥ 6PS Mop
14 |

Heap No.1 location after waste removal & disinfection
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Heap No.2 — initial stage Removing waste from Heap No.2

3 meters
rday, 22122024

Heap No.2 location after waste removal & disinfection
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Small heap of burnt waste Location after removal of burnt waste

Attention was then shifted to heap 3 where mainly plastic & solid waste was found dumped in
sacks. Scattered waste was minimal at this location. Loading of waste started by around 12.30pm. Entire
waste from the heap was transferred to truck 3 by 1.15pm.

% GPS Map
[ Comara Lite |

GMT 053351 AM

Heap No.3 — initial stage Removing waste from Heap No.3
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Heap No.3 location after waste removal & disinfection

Removal of waste from heap 4 started around 2.30 pm. mixed waste including hospital waste,
plastic waste and solid waste was found in scattered condition. Blue and green colour plastic bags were
also noticed in the heap. Unfilled Diet Requisition slip of Regional Cancer Centre and some syringes were
spotled. Keycards and large number of foo wears with the emblem of Hotel Leela, Kovalam was also

spotted. Waste from the location was fully transferred to truck 4 by 3.45 pm.

Heap No.3 — initial stage Removing waste from Heap No.3
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Unnamed Road, Tamil

Lafitude

8.748755°

Slip of RCC, Trivandrum Syringes found among the dumped waste
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Footwears with the logo of Leela Hotel Keycards of Leela Hotel
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Unnamed Road, Tamil Nadu 627602,
(] Longitude
8.748736666666668° e
Local 03:43:59 pMm
GMT 10:13:59 AM

Heap No.4 location after waste removal & disinfection

Leftovers from all § heaps were collected and gathered by workers and the same w
truck 4. After

as transferred to
completely removing the dumped waste from each location, the site was di

sinfected with
bleaching powder and lotion. Total of 4 truck

s were fully loaded and it was ensured that the trucks were

properly covered before transportation. Work was fully completed by around 4.45 pm.

Unnamed Road, Ta

Collecting leftovers from the site Disinfecting the site
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Truck No.2 after fully loading waste
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Truck No.3 after fully loading waste Truck No.4 after fully loading waste
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Site. 4 — Palavoor

The area was littered with waste, some of which had been dumped into stagnant water created by
rainfall. At two locations, piles of waste had been set on fire, leaving behind ashes. Most of the waste
consisted of general solid waste packed in plastic bags, including green bags from the Regional Cancer
Centre (RCC). These green bags contained bio-medical waste such as medicine covers, syringe wrappers,

used syringe bodies without needles, gloves and more.

The cleanup at the Palavoor site began at 9:45 AM with two trucks and four JCBs. Initially, two
JCBs were used to gather the scattered waste, while the other two were tasked with collecting waste from
the waterlogged areas. CKCL was assigned the task of arranging trucks and workers for the dump sites.
They were instructed to provide 4 trucks and 10 workers, but only 2 trucks and 2 workers were present in
the morning. By 12 PM, the first two trucks were fully loaded, and the third truck arrived at 12:30 PM.
Subsequently, three more trucks arrived at 3;30 PM, 5:15 PM, and 6:30 PM. However, since the collector
had ordered to stop the work at 6:30 PM, the last truck could not be completely filled. The remaining 5

trucks were completely filled.

On the second day, the task was assigned to Er. Mohammed Zachariya (AE, KSPCB) who began
work at 9 AM with 1 truck and 2 JCB. The second truck arrived at 10 AM. While loading the truck, one of
the JCB was malfunctioned and work was delayed until the replacement arrived. Meanwhile, workers
were assigned to hand-pick the scattered waste from the waterlogged areas. By 3 PM, the site was fully
cleared, disinfected, and the trucks were completely loaded. A total of 7 trucks were required to

completely remove the waste from the Palavoor site.

Unn Road, Tamil Nadu 627010, Inc

Latitude Longitude
8.73436515° 77.59714234°

Local O9:45:42 AR Altitude 75 meters
GMT 04:15.42 AM Sunday, 22:12.2024

Scattered waste
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Unnamed Road, Tamil Nadu 627010, India

Longitude
77.59715816°
Altitude 75 mete
Sunday, 22.1

Latitude
8.73437477°

Local O
GMT 04:15

Burned waste pile

Unnamed Road, Tamil Nadu 627010, India

Longitude
77.5986548°

Altitude 75 meters
Sunday, 22.12, <]

Latitude
8.7321869°
Local O9: 47 AM
GMT 04:26

Waste in water logged area

&' GPS Map
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Latitude
8.73438352°

Local 09.58:43 AM
GMT 04:28:43 AM

Latitude
8.73439942°

Local 10:44:53 AM
GMT 05:14:53 AM
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Unnamed Road, Tamil Nadu 6 010, Inc
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Longitude

17.59788947°

Altitude 75 meters
Sunday, 22122024

Longitus
17.5971614°
Altitude 75 meters
Sunday, 2212.2024
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Unnamed Road, Tamil Nadu 627010, India

Latitude Longitude
8.713439469° 77.59789868°

Local 09:58:27 AM Altitude 75 meters
GMT 04:28:27 AM 22122024

Waste from RCC
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Unnamed Road, Tamil Nadu 627010, India

Latitude Lengitude
8,7343572° 7159732554°

Local 1003230 AM Altitude 75 meters
GMT 05:02:30 AM Sunday, 22.12.2024

General Solid Waste
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Unnamed Roa Nadu 6270
Latitude Longitude

8.73422375° 77.59788214°

Local 10:55:04 AM Altitude 73 meters
GMT 05:25.04 AM Sunday, 22.12.2024

Collecting waste from the water logged area

@) GPS Map

Unnamed Road, Tamil Nadu 627010, India

Latitude Longitude

8.73444274° 77.59706057°

Local 10:27:17 AM Altitude 75 meters
GMT 04:57:17 AM Sunday, 22,12.2024

Loading into trucks
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Site cleared and disinfected

Site cleared and disinfected
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Site. 5 — Kondanagaram

The clearing work commenced at this site on 22/12/2024 at 11.30 AM under the leadership of
officials of the Kerala State Pollution Control Board, health inspector of Thiruvananthapuram Corporation
and the employees of the Clean kerala company along with the crew of drivers and workers. The officials
from TNPCB and representatives from local administration were also present at the site during the
operation, The waste was observed as being scattered in more than 19 heaps over an area with a radius of
50 meter, with most of the heaps being completely and partially burned. Tt was observed that the general
solid wastes such as plastic covers, Ghee bottle, oil bottle, used cloths etc are mixed with and Bio medical
wastes such as empty tablet covers, used mask, gloves and including sanitary diapers. The majority of the
wastes were found wrapped in green colour bag bearing the hospital name of Regional Cancer Centre,
Trivandrum. A large heap of waste was present, consisting of crushed pieces of the water bottle label and
shredded plastic fragments. Tt was presumed to be the residual waste generated after the shredding process
of used drinking water bottles. The photographs along with Latitude and Longitude taken during operation

arc attached below.

A " sk L9 .
aduganpatti Rd, Tamil Nadu 627010, India

it

Latitude

8.7351723° | 2825° Latitude Longitude
8.73498245° 77.60891934°
Local 11:03:52 AM Altitude 69 meters

Mixed general solid wastes with biomedical wastes
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(.';.'2?0.1 0, India
Longitude
496425° 77.60885353°
Local 11:56
GMT D6:2

[

Altitude 69 meters
Suncdlay, 22,12 2024

Green colour bag bearing the name of RCC Trivandrum

ganpatti Rd, Tamil Nadu 627010, India
Latitude Longitude Longitude

8.73489° 77.60885738° 8.73417924° ek 77.608889°
Local 10;39:49 AM Altitude 69 melers

Local 12,06:39 PM Altitude 69 meters
GMT 05:09:49 AM _ Sunday, 22122024

GMT 06:36:39 AM -+ Sunday, 22.12.?0?4

Medicine bottles and Tablet covers Heap of Shredded plastic & bottle
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ti Rd, Tamil Nadu 627010, India

ad{.aganpat‘ti Rd, Tamﬂ Nadu 6_27 10, Indi
Longitude
139° 77.60885282°

28 AM Altitude 72 meters - ; RS b
P8 AM Sunday, 22.12.2024 gy 6272010, Jndia
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Vaduganpatti Rd, Tamil Nadu 62701( India Vaduganpatti Rd, Tamil Nadu 627010, India

Latitude Longitude Latitude Longitude
8.73379643° 717.60941049° 8.7349466° 77.60876015°

Local 12:11:51 PM Altitude 68 meters Local 10:27:43 AM Altitude 69 meters
GMT 06:41:51 AM Sunday, 22.12 202 GMT 045743 AM Sunday, 22.12.2024
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Since a large quantity of waste was dumped in this location, it was difficult to remove all those
waste in a single day. Moreover, the work was temporarily halted after 6 PM in accordance with the
District Collector’s order to the cessation of operations due to insufficient sunlight. On the first day before
halting the work, about 85008 kg of waste was removed and loaded in 5 trucks. However, one of the
trucks was stuck in the mud and it was left there. The 4 loaded trucks with 58988 kg of waste were

dispatched to Kerala on 22/12/2024.

=y

'\’adugan- tti Rd, Tamil Nadu 627010, Il;tdia
Latitude 0 e Latilude , Longitude .
8.73489853° ) 8.7350951° ] i ??.6(185157_3“

Local 10:27.09 AM Altitude 65 meaters
GMT 04:57.09 AM ! Sunday, 22.1 E.E_IJ:’J‘I

Waste removing and loading into trucks
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' GPS Map

Vaduganpatti Rd, T

Latitude T
.8.73554028°

Local 05:31:20 PM
GMT 1201:20 PM

Remaining waste removal on the Kondanagaram site was resumed on 23/12/2024 at 11 AM. The
remaining wastes were removed and total quantity of about 52585 kg was loaded in 5 trucks. Meanwhile,

workers were also arranged to hand-pick the scattered litters as far as possible. And later the site was

% GPs Map

Latitude }
8.73492349°
Local 02 9 PM
GMT 08:32:49 AM

disinfected with bleaching powder. The photographs after the clearing are attached here.
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Kondanagaram site cleared and disinfected

Site. 6 — Bharatheeyar Nagar

Disposed waste was observed at two different locations in Bharatheeyar Nagar. At the first
location, it consisted of a heap of mixed waste, while at the second location, it was shredded plastic.
Bharatheeyar Nagar is in close proximity to Kondanagaram, and due to initial logistical constraints, it was
decided to begin waste clearance at Kondanagaram, which had a larger volume of waste spread across
seven locations, before proceeding to Bharatheeyar Nagar. Waste clearance at Bharatheeyar Nagar
commenced on December 22, 2024, at 5:40 PM at the first location, using a truck and JCB. However,
work was temporarily halted at about 6:30 PM following instructions from the District Collector,
Tirunelveli, and the truck was not loaded. Tt was decided to continue the work at this location the
following day. The operation resumed the next day, during which two trucks were loaded to remove all
the waste from the first location. At the second location, where shredded plastic was scattered, two trucks
were deployed Lo complete the waste removal. After the waste was cleared, scattered litter was manually



P

collected, and the site was disinfected with bleaching powder. In total, four trucks were utilized for the
complete cleanup of Bharatheeyar Nagar. The details provided by TNPCB regarding trucks used and the
quantity of waste removed are submitted in Table 2 in Annexure 1. Geotagged photographs documenting
each stage of the process are attached for reference.

‘B GPS Map
[comera Lita ]

Unnamed Road, Thuvarasi, Tamil b

Commencement of waste clearing activities in Resumption of waste clearing activities in Location
Location 1, Bharatheeyar Nagar on 22.12.2024 1, Bharatheeyar Nagar on 23.12.2024

iLatitude: 8.7337 :
{Longitude: 77.613014 -
Elevation: 819943 m =
Accuracy: 38m: s

IGPSTime: 23-12-2024 14:26 T 1 y :
iMote: Blo medical wastage pas aine i t Stk AN

Location 1, Bharatheeyar Nagar after wasie removal and disinfection
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Disinfecting Location 2, Bharatheeyar Nagar on 23.12.2024
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Location 2, Bharatheeyar Nagar after waste removal and disinfection

Site. 7~ Melatheediyar-

TNPCB officials infornied that based.-on rews published on 22:12-2024 regarding dumping of wast at
Melatheediyur, the TNPCB u!‘ﬁpi;tls inspected the site & found most of the waste were in burnt conailion. The
Distriet Coliector, Tirunelveli district directed to remove waste i that location also Se, thé site-was i|'1;:;.zcc:cll by
Boaird official, along with Hegith Officer, TVM corporation aud noticed that the waste belong, to Kerala, ‘At the
time of inspection the waste was in a burning condition and partialiy burnt waste were collested, Rest of the waste
containing mostly ash could not be collected.



Melatheedivur site

Er. Saritha R,
Assistant Environmental Engineer
KSPCRB, District Office,
Thiruvananthapuram

Er, Mohamed Zachariya A.
Assistant Engineer
KSPCB, Regional Office,
Thiruvananthapuram

Er. Benoy A. V.,
Assistant Engineer
KSPCB, Head Office,
Thituvananthapuram

K, Srec'i'l’u{ AM.
Assistant Environmental Engineer
KSPCB, Regional Office,
Thiruvananthapuram

[*ill:. Rahul R, Er, Nandhu H,

Assistant Engineer Assistant Engincer
KSPCB, Head Office, KSPCB, [ead Office,
Thiravananthapuram Thiruvananthapuram

7

1/
15r. Vishnu U.R.

Assistant Engincer
KSPCB, Head Office,
Thiruvananthapuram
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Annexure-1

Table 1. Total Waste Collected

i Site Waste Removed (kg)
Vadakku Ariyanayakapuram 58,4006 kg
Vellalankulam 8,220 kg
Kodaganallur 40,015 kg
Palavoor 1,09,290 kg
Kondanagaram 1,37,593 kg
Bharatheeyar Nagar 36,440 kg

Total Waste Collected

3,89,964kg (389.964 tons) |

—

Table 2. Details of Vehicles loaded with waste

Details of Vehicles loaded with waste on 22.12.2024
'S.NO. [ Vehicle No. : Gross Weight (Loaded | Empty Net Weight
Vehicle including the Weight(kg) of Waste
waste) (kg) (kg)
Site 1 - Vadakku Ariyanayagipuram -
1. |KL34H5038 17310 5904 11406
Z TN 32 AQ 8539 28020 10420 17600
3. TN 52 B 9657 30920 10430 20490
4. | TN 29 CX 0033 20020 f1r110 8910
- Total waste collected in Site — 1 :58406
Site 2 - Vellalangulam
1. [KL22H 0665 | 12880 | 4660 | 8220
Total waste collected in Site — 2 :8220
Site 3 - Kodaganallur _
1. KL 42 W 6662 13440 4480 RO60)
2. KL 42 U 9966 13850 4415 9435
3, | KL53M 2749 13650 4600 9050
4, KI. 70 F 1774 18700 6130 12570
) ~ Total waste collected in Site — 3 : 40015
Site 4 — Palavoor -
I. | KL 05 AJ 9868 12920 4710 ~ Ts210
| 2. |KL45K 2242 24540 10200 14340 |

Teme Coqva
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3. | TN 39 BP 4460 30030 10900 19130
4, KL 55 R 9502 20420 8870 11550
5. TN 52 H 6698 26050 10900 15150
Total waste collected in Site —4 : 68380
Site 5 — Kondanagaram
L: KL 42 W 6664 19330 4480 14850
Z. KL 41 G 7465 16120 3813 12307
3 KL 17 W 9666 23400 6019 17381
4, KL 07 CA 2858 18250 3800 14450
Total waste collected in Site — 5 : 58988
Total 18 No of Trucks — 234009 kg (234.009 Tons)
Details of Vehicles loaded with waste on 23.12.2024
S.NO. | Vehicle No. Gross Weight (Loaded | Empty Net Weight
Vehicle including the | Weight(kg) of Waste
waste) (kg) (kg)
Site 4 — Palavoor
6. KL 64 K 1910 30440 8490 21950
7; KL 49 N 3922 33680 14720 18960

Total waste collected in Site — 4 : 40910 kg

‘Site 5 — Kondanagaram

5. | KL 32H 5636 34890 8870 26020
(Loaded on
22.12.2024 and
struck on mud) |

6. |KL64MO172 30480 16055 14425

7. | TN72 AW 1179 16760 8880 7880

8. [TNGY9P 1933 13730 8790 4940

9. | KL64L 0567 30290 14680 15610

10. | TN 46 K 2991 18350 8620 9730

Total waste collected in Site — 5 : 78605 kg

Site 6 — Bharatheeyar Nagar

1. |KL38E9180 29230 14060 15170
2. | TN 28 AA 8407 14020 8490 5530
3. | TN 88 Z 3674 13890 9200 4690
4. |TN58M 0172 20610 9560 11050

Total waste collected in Site — 6 : 36440 kg

Total 12 No of Trucks — 155955 kg ( 155.955 Tons)
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Clean Kerala Company Limited

A Government of Kerala Undertaking

mo. A1/2377/CKCL/2024/OA312/PCB @0 UM )00, 16.01.2028
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Allosi@o : @1 samoz @emiml O.ANo. 312/2024(S2) avelmio mleso eaidoo)

W,, 0 aflolosmrud eicimoee)mMael rvosmiruslaf
/F}G" } Yl 1. MoNXM MBSOGIONF (WeR|s).ag)o(2)400/20240g)0d.ag)mY.a).au]
©lQ@] 21.12.2024
-~ \ 2. QLY. a)o(1)/349/24/ag@d.agymd.ed).awfl @IQ@) 20.12.2024
\[ .- 3. 6308A@ Mo. 6.0 312/2@/@0&&19’!/%@@@’ BVO6ND, HaleXM),
\ )4 )/ Ol 19.12.2024
\\\\ E_?.ISON 4. CWEQYL).00)0(1)349/424, ®IQ@ 20.12.2024 og)@B.ag)ny,e5).cus)

oy ARP

¢aod  allaoemilecioanio  M)aimwlealeno @OBHBYOS  (WORL MM He) ), mAFMmogler

o@loypmadealel Klejwlwd QSO EROIVMOV @00, HIBBIOH6) 80, OHSHMENA, aloPal)

@, OD:oMROMW00, ERIO@IWIBMUNA (1I06EBSIE8 eHOBOWIEY Mmm)8s MnIcoennslH6 ud,

B&HEMo, @omIQle, af moelmyeBud agomla MedMallajmoe] Gleajodg)e:uwd ciEla@am

% s GaleOMIR) RIAN)AOMON]S 6UVTY  AnGI ooseniemed (NG'1)  auowid
|

lLf eavoend O.A.No. 312/2024(SZ) (ai®000 SUO-motu  aem EEIMIQD Hal@) )0 @)sOMY
' ql Bal0ally @H: M08 ERIMIQB Ba1)®:®)o0 Hai®), DEmONT aiEle @l aymed 3 (aymi)
é{’ ‘3'ra'lmrmmm'lmggg’lmﬂ oggle  acellmimrld  mIeec  eaig)mols  @eslomo  msas)
(éi & @lee0m)o MSaIs] MIH:0le) Oleajods adaflosome NGT -esog qudeasclemos)e
GH08  oaVL0oMm aelmisosm miwmem emiodaulenos)o (KSPCB) adegudlaflolom),

GROMGla), KSPCB wes sacdemogomiad moelmsmmod myesdlonc mlece

ealEnaM@Im)o, MoMIG:ElO0)M@IMMEs somoandleme K10 so08 @mum) eflalgauslom

(CKCL) ag@daflaflolom). @oaeydlooumom 22/12/2024 o5 1 eaion @0ellmimoeny cuoaIa]a ),
@®)50600 aceilmiomileng @egsal @)s)menwloymalmnoed 23/12/2024 M) &S] GUOELIOEMo
MSEOEDENE@IW] 01M). e6N2oReE™ Glairve 12 selony aoeflmymoeny GUVAIBo|®). @REERHM 30
(SeeB:Eem  moellmy mlea@mlmow DalBWOUT o),

Registered Office : TC-29/1732, Second Floor, State Municipal House,
Vazhuthacaud, Trivandrum - 10, Kerala
CIN : U90000KI 20135GC035624
Phone : 0471-2724600 || Website : www.clecnheralacompany.com
Email : cdeanheralacompeony@gmesil.con | info@cleemberalacompany.com
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KElLeeisemosny amoglais)ssd Moo eat® 2oellmyomleng alaiosmsed, oomows

MITWeaI5)  MBBeIEIERINS  MOdes 1w SHOOOR  aldda)®d  aganlal @OBHB)6S
@nalafleaienlo, @OIDIMOW m)sSd MSalSle:Beeymo madafleeyamn),

First Day collection - 22.12.2024
SL No Vehicle No. Transferred to Quantity Type of waste
1 KL 34 H 5038 KEIL 11250 Mixed Waste
2 KL 22 H 0665 Malappuram Godowm 8230 Mixed Waste
. 3 TN 52 B 9657 Aluva Godown 20320 Mixed Waste
4 KL 42 U 9966 Aluva Godown 9090 Mixed Waste
5 KL 42 W 6662 Aluva Godown 8560 Mixed Waste
6 KL 53 M 2749 Palakkad Godown 8720 Mixed Waste
7 KL71E1774 KEIL 12330 _M_ixed Waste
8 KL 42 W 6664 Aluva Godown 14430 Mixed Waste
9 KL 07 CA 2858 Palakkad Godown 13100 Mixed Waste
10 KL 41 G 7465 - Palakkad Godown 12060 Mixed Waste
11 KL 17 W 9666 Kollam Godown 17300 Mixed Waste
12 | TN 29 CX 0033 KEIL - 9020 Mixed Waste
13 | TN 32 AQ 8539 KEIL 17320 Mixed Waste____
14 KL 55 R 9502 Aluva Godown 11320 Mixed Waste
15 KL OS5 AJ 9868 KEIL - KL 17 G-2550 7450 Mixed Waste
16 TN 39 BP 4460 KEIL 18830 Mixed Waste
17 KLA5K 2242 KEIL 14540 M_i_xed Waste
18 TN 52 H 6698 KEIL 13550 Mixed Waste
Total 227420
Second Day on 23-12-2024
Sl.No. | Vehicle No. Transferred to Qty Type of waste
1 KL49 N 3922 KEIL 18960 Mixed Waste
2 KL 64 L0567 KEIL 15610 Mixed Waste
3 KL 38 E 9180 KEIL 15170 Mixed Waste
4 KL64 M 0172 KEIL 14425 Mixed Waste
5 | TN72AW 1179 KEIL 7880 Shredded plastic
6 | TN58M0172 KEIL | 11050 Mixed Waste
7 TN 69 P 1933 KEIL 4940 Shredded plastic
8 TN 28 AA 8407 KEIL 5530 Shredded plastic
9 | TN88Z3674 KEIL 4690 Shredded plastic
10 TN 46K 2991_ ) ~ KEIL 9730 Mixed Waste
| 11 | KL32H5636 KEIL 26020 Mixed Waste
12 | KL64K 1910 = KEIL 21050 ~ Mixed Waste
- Total 155955

@& ds: 227420+ 165956 = 3833756.00 &»1ELI1D N0o

we (o
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SI No Location Type of waste Quantity
A KEIL Mixed Waste | 163945.00
B. Shredded plastic 23040.00
C. A+B 186985.00
B D, Godown Mixed Waste 196390.00
Total C+D 383375.00
Q) (B21GOmMeERUd
1. JCBs 15 (' may be varied ) - Tamil Nadu
2. Labours 22 (CKCL)
3. Additional Labours 8 (CKCL)
4. Labouts 30 approx. (may be varied) Tamil Nadu
5. Small Vehicles 1 (CKCL)
6. Sacks 250 (CKCL)
Expenses
Transportation and Disposal Rs. 38, 33,750.00
JCB Expenses Rs. 1, 80,000.00
Food expenses Rs. 2, 00,000.00
Labouts Rs. 50,000.00
Small Vehicle Rs. 5000.00
Sacks Rs. 5000.00
Drinking Water Rs. 5000.00
PPE Kit Rs.2000.00
Bio mining charges KEIL to Bhramapuram Rs. 1,50,000.00
Total Rs. 44,30,750.00
allboiriemaw o6 s
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Minutes/Urgent

Y

?"’*{1}} *il | =i
GOVERNMENT OF KERALA

Local Self Government (WM)Department
No.WM?2/400/2024-1.SGD 13-01-2025, Thiruvananthapuram

I'rom
Principal Seerctary to Government
1o
Principal Director, LSGD
lxcecutive Director, Suchitwa Mission
Sceretary. Trivandrum Corporation
Seeretary. Kochi Corporation
Member Secretary, Kerala State Pollution Control Board
Managing Director, Clean Kerala Company Lid
Sir,
Sub: 1L.SGD - Illegal dumping of waste from Kerala to Tirunclveli
District of Tamil Nadu - Order dated 19/12/2024 ol Hon'ble
NGT in OA 312/2024 (S7) - Reg.

In inviting attention to the reference cited, I am to forward herewith
the minutes of the meeting held by Special Secretary on 06/1/ 12025 at 12
pm to discuss the matters related to the illegal dumping of waste from
Kerala at Tirunelveli District of Tamil Nadu and subsequent NGT
order.

All concerned have to take action as per the minutes and should
submit action taken report urgently.

Yours [aithfully,
Gopika Udayan K A S
UNDER SECRETARY

For Principal Secretary to Government,
Approved for Issue,
Signed by
Manish V'V
Date’ 13-01-2025 05:24:01
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Meeting of the meeting conyened by LSGD, Special Secretary on 06/01/2025 to
discuss the illegal dumping of waste from Kerala to_Tirunelveli District of ‘Tamil
Nadu

Smt. Anupama TV IAS, Special Secretary, 1.SGD

Sri. UV Jose, Executive Director, Suchitwa Mission

S G K Suresh Kumar, MD |, CKCLL

Sri. 'S Shibu, Secretary, Kochi Municipal Corporation
smt. Ganga R S | Director (SWM) . Suchitwa Mission

Sri. Gopa Kumar, Health Inspector, Trivandrum Corporation
smt. Biney B S, EE KSPCRB

The meeting started at 12 PM

At the outset Special Secretary welcomed the participants and outlined the importance
of the meeting. Upon receiving the order of the National Green Tribunal regarding the
Hlegal waste dumping to TN, swift action was taken (o comply with the directives.
The constituted team did an excellent job for retrieving the waste. However, follow-up
actions, particularly legal proceedings against the responsible agencies and BWGs,
remain challenging. The Trivandrum corporation was expected to take urgent action
against these entities, but no progress has been made, An affidavit has to be filed
before the Tribunal. She urged Trivandrum Corporation to take immediate follow up
actions |

The meeting discussed the agenda of the meeting one by one as follows:

ainst the violators

Agenda 1: Actions currently taken and follow up action ap

The Hon'ble NGT posted the case in OA 312/2024 on 20/01/2025 for filing the
additional report. Therefore action against violators needs (o be completed by serving
notice and filing complaint before the Police. [nspection should also be conducted 1o
ensure provision for Bio waste management in the [irms named by the Tribunal |

Decisions

) Ensure strict action against all responsible agencies behind the waste dumping

issue at Tirunelveli, Tamil Nadu

TM Co[ua
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2) Initiate Strict action against all institutions (BWGs) Jor violating the waste

management rules .

3 Drivandrum Corporation must adopt scientific methods for bio waste disposal
instead of depending solely on pig farms.As far as pig farms are concerned, the

capacity needs to be axsessed properiy.

1) A better monitoring of the agencies handling biowaste needs to he undertaken by
the Corporation 1o to ensure that the waste they are collecting i vetentifically

disposed.

Agenda 2 : Scientific Disposal of the waste recovered

CKCL Managing Director informed the meeting that 383 Ton wastewas retrieved
from Tamil Nadu. Out of this 196 Tons waste suitable for cement factories are stored
in godowns. The remaining 187 Tons which are not suitable for cement [actories are
stored in KEIL and it can be disposed of by land filling or Biomining .The
Seeretary,Cochin Corporation was requested to facilitate the process for bio mining of
waste kept at KEIL with the support of *Bhumi Green Energy' - the agency currently

engaged i Brahmapuram biomiming project. CKC shall hear the transportation cosl

for the same. The cost of bio mining has to be borne by Thiruvananthapuram

Corporation from its own funds. Before disposing the waste sample collection must

be completed o analyse 1ts nature and source ol origin of wasle.
Decisions :

1) Samples from all locations should he collected for further reference. Sampling of
the waste storved in the godowns of CKCL is to be led by the Committee already
constituted with the support of technical staff from the team visited the site ie, ALs of
KPCE and His of the Tvpm Corporation within a week positively, CRKCL will

facilitate the process.

2) Kochi Corporation Secretary (o facilitate the process for bio mining of waste kept
at KEIL with the co operation of 'Bhumi Green Energy . CKCL shall bear the

transportation cost for this purpose

3) The cost of bio mining has to be borne by Thiruvananthapuram Corporation from

is own funds .

Tewe (o
vd



'Annexuse PGCEO 68’
INDIAN MEDICAL ASSOCIATION GOES ECUFR|ENDLY

IMAGE ADMINISTRATIVE OFFICE

f:wrﬂ"

IMA State Headqguarters, Anayara P.O , Thiruvananthapuram - Hah0L9
KERALA Ph: (471-2742211, 04742741188 Mob : 06569 93338 E-mail . mageimaksbivm@gmail.com Website : e mageima org
\OM 0035 DAAGE COMMON BIOME DICAL WASTE TREATMENT FACIL ITY - CBWTF
(\: ||1l|a||ml!n h.:rmlml \\-_ (T ¢ |I|H |l 078623) T e
P SREENMTLASAN KA Dy, JOSEPH BENAVEN De SASIDHARAN K. D, If(l\IH.('lll.}t\\lllli'\L.\
st Prestdent. IMA RSB Livvite st Sute Presudent, INA RS Sune Seoretuny, IMA KSIE State breasiner, EvVEA K
D, ABRAHANMAARGHEST D SHARAFUDHEEN K. Dr. KRISHNAKRUMAR WY, D PAVAN M \l)l\lll\.‘-ll DANAN
Charman, INIAGE Nice Clatrman, INEAGH Seervtary, INTAGY |r_n -_m:-r l_‘;___
No. IMAGE/ADM/09608/24-25 10.01.2025

The Member Secretary
Kerala State Pollution Control Board
Thiruvananthapuram

Dear Madam,

Sub:  Unscientific waste dumping from Kerala at Tamilnadu border - Non-
compliance of Biomedical Waste Management Rule- reg.

Ref: 1. Letter no. KSPCB/NGT/0A312/2024 dated 09.01,2025
2. Letter no. RCC/DIR/G55/2024 dated 08.01.2025

We acknowledge the receipt of your communication with reference to the Hon'ble
National Green Tribunal’s (NGT) order in OA 312/2024 dated 02/01/2025, concerning
the illegal dumping of biomedical, food, plastics, and other wastes at Kodaganallur and
Palavoor villages in Tamil Nadu. We are aware of the serious concerns raised by the NGT
regarding non-compliance with the Biomedical Waste Management Rules.

[n response to the queries raised, we submit the following details:

1. Details of Category of Waste Collected, Violations, and Training:
The categories of biomedical waste collected from both institutions are as follows:
« Red (Incinerable Waste)
o Yellow (Autoclavable Waste)
« Blue (Glass wares and metals)
«  White (Sharps)

Violations Observed are as follows:
M/s. Regional Cancer Centre, Thiruvananthapuram:
» Incidenton 31-08-2024:

Misuse of biomedical waste %ﬁgsﬁp&%ved along the roadside opposite the
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exit gate of Credence Hospital, Ulloor, near a transformer. These bags were found
to have been illegally mixed with general waste. A clarification was provided by
the Medical Superintendent on 04-09-2024, assuring that such incidents would
not recur in the future.
¢ Non-Compliance on 28-09-2022:

A needle was found in a yellow biomedical waste bag with barcode no.
3201011210357. Following this, a warning mail was issued on 29-09-2022,
requesting a report within two weeks. The rectification process was completed,
and the report was received on 01-10-2022, with acceptance communicated on
the same day (01-10-2022).

Training Imparted:
M/s. Credence Hospital, Thiruvananthapuram:

» Date of Training: 09-04-2022

» Conducted by: Mr. Sujith S. L., Zonal Coordinator, South Zone

« Attendees: 58 staff members,

« Note: There has been no subsequent training initiated from the HCE end after this
session.

M/s. Regional Cancer Centre, Thiruvananthapuram:

« Date of Training: 08-10-2022

» Conducted by: Mr. Sujith S. L., Zonal Coordinator, South Zone

* Attendees: 103 staff members.

+ Note: No additional training sessions have been initiated from the HCE end after
this session.

Details of Category of Waste Collected, Violations, and Training:

IMAGE is currently the largest Biomedical Waste Treatment Plant in the country,
which has the sanctioned capacity to treat 55.8 Metric Tons & installed Capacity to
treat 78 Metric Tons of Biomedical waste per day. On average, about 54 Tons of
Biomedical waste reaches the IMAGE plant daily, of which 25-30 tons of incinerable

waste (collected in yellow bags), 20-25 tons of autoclavable waste (collected in red

bags), 3-5 tons of glassware and metals (collected in blue boxes), and 1-2 tons of
sharps (collected in white puncture-proof containers).

Number of Healthcare Facilities (HCFs) Served:

IMAGE is affiliated with 21,332 healthcare institutions across the state of Kerala (as
of 31.12.2024). Biomedical waste from these affiliated institutions is collected and
disposed within 24 hours in the IMAGE Plant.

Central Bar Code Tracking System Compliance:
All healthcare facilities served by our institution have joined the Central Bar Code
Tracking System of the CPCB. Healthcare establishments scan and weigh the barcoded
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bags at their premises before handing them over to IMAGE. When the IMAGE
collection staff arrives at the healthcare establishment, they scan the QR code
displayed there. Once scanned, the details of the barcoded bags are automatically
captured in our CRM software, which is integrated with the CPCB application. This
ensures that each bag remains traceable until it reaches the CBWTF Plantin Palakkad

Vehicle Tracking:

IMAGE employs a fleet of 78 GPS-enabled covered trucks for the collection and
transportation of biomedical waste. The vehicle management and tracking are
facilitated through dedicated software (AVL View: https://app.aviview.com), with
login credentials also provided to the Kerala State Pollution Control Board (KSPCB)
for real-time vehicle movement tracking. These vehicles are specially designed in
compliance with the Biomedical Waste Management Rules and approved by the
Pollution Control Board. They are used to collect biomedical waste from healthcare
establishments (HCEs) across the entire state of Kerala and transport it to the IMAGE
CBWTF Plant in Palakkad within 24 hours.

The fleet collectively travels up to 15,366 kilometres daily, ensuring efficient waste
management operations. Each vehicle is manned by a crew comprising a driver, a
sanitary worker, and a supervisor. Biomedical waste is collected daily in a segregated
manner and transported to district transfer stations before being delivered directly
to the Palakkad plant, adhering to all safety protocols. The movement of these waste
collection vehicles is continuously monitored via GPS, while the waste collection
process is managed through an integrated CRM software system, ensuring
accountability and compliance at every step.

Waste Management Practices and Disposal Methods:

The plant machinery includes Six Biomedical Waste Incinerators with a total capacity
of up to 48 TPD all equipped with advanced Air Pollution Control Devices (APCDs) to
manage emissions effectively. OCEMS (Online Continuous Emission Monitoring
System), AQME (Air Quality Monitoring Equipment), and SPMs (Suspended
Particulate Matter Monitors) are used to monitor and control emissions, integrated
with CPCB and KSPCB servers, Six Autoclaves with a total capacity up to 25 TPD
designed to sterilize infectious waste such as plastics and sharps. The autoclaving
process uses high-pressure steam (15 psi) and maintains a temperature of 120°C for
1 hour per cycle to achieve complete disinfection, post-autoclaving, sterilized plastics
and other recyclable materials are shredded into smaller pieces for further
processing. A rigorous washing process removes residual contaminants, ensuring the
materials are safe for recycling or disposal. For these processes, four Shredders, Scrap
Sorting Conveyor belt system, Three Scrap Grinders with washing equipment, Two
Hydraulic Bundling Machines, Two Bottle Washing & Sorting Machines, two 11 KV
Transformers, a 380 KVA Generator and 400 KVA Generator. There is a Vehicle Wash
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area of 2000 sq. ft., an MBBR Technology Effluent Treatment Plant with the capacity
to handle 450 KLD (OEMS - Operational Emission Monitoring Systems) are installed
to ensure compliance with regulatory standards) and a Sewage Treatment Plant with
the capacity to manage 25 KLD for disinfecting all the effluents coming out during
treatment of the waste &amp; liquid waste. There are 165 Nos. Surveillance Cameras
for round the clock monitoring of the plant activities. IMAGE has 3 Rainwater Harvest
Systems including Micro-Watershed Based Rainwater Harvesting. There is a wide
area of Greenbelt surrounding the plant. IMAGE is operated presently by about 650
staff working 24 x 7. Also has a modern stainless-steel Kitchen cum Canteen
established for the welfare of the workers in the IMAGE Plant.

We assure you that we are fully committed to complying with the Biomedical Waste
Management Rules and will take all necessary steps to prevent any illegal dumping and
ensure the responsible handling and disposal of biomedical waste.

Thank you for your attention to this matter.

e T R

Sincerely,

e ‘} )
o

Dr. Krishnakumar P.V
Hony. Secretary IMAGE IMA KSB
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KERALA ENVIRO INFRASTRUCTURE LIMITED
COMMON BIO MEDICAL WASTE TREATMENT
PLANT

General Information about KEIL

The Common Bio-Medical Waste Treatment Facility (CBWTF) of KEIL
is set up as an integrated facility along with TSDF in 3.5 acres of land
in 50 acres of land allotted to KEIL in Ambalamedu, Kochi.This
facility is built as per the guidelines of Biomedical Waste Management
Rules 2016 and supported with financial assistance from the Govt. of
Kerala and MOEF&CC. It has all the facilities for collection,
transportation, treatment, and scientific disposal of biomedical waste
from healthcare facilities of:

« Modern Medicine, including Dental Care

« Ayurveda/AYUSH centres

« Veterinary Hospitals/Clinics

« Diagnostic Laboratories

« Domestic Biomedical waste

KEIL has received Environmental Clearance for its Bio-medical Waste
Treatment Facility at Ambalamedu from the State Environmental
Impact Assessment Authority (SEIAA), Thiruvananthapuram and
Consent to operate from Kerala State Pollution Control Board. The
equipment erection and construction activities were completed, and
the trial run of the plant was started on 24t May 2021.

No. of HCFs served by KEIL

At present CBWTF of KEIL is collecting, transporting, treating and
disposing biomedical waste from Government HCFS in districts of
Ernakulam, Alappuzha, Kottayam, Pathanamthitta, Idukki and
Malappuram. Apart from the government HCFs, KEIL is also
collecting, transporting, treating and disposing biomedical waste from
a few private HCFs in the above-mentioned districts and from the
District of Thrissur. KEIL is not collecting bio medical waste from any
districts of Kerala other than the above.

The number and category of HCFS to whom KEIL is giving services
are given below:

TM Ca%
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Sr. No. Category of HCF Number Beds
1 Government-Bedded HCFs 147 14255
2 Government- non-bedded |498
HCFs
3 Private-Bedded HCFs 37 8093
4 Private- non-bedded HCFs 428
' TOTAL 1110 22348

Apart from the bio medical waste from HCFs, KEIL is also treating
and disposing of Domestic Bio-medical Waste , mostly used sanitary
napkins, child& adult Napkins from Corporation of Kochi and a few
municipalities like Kalammassery,
etc. At present KEIL is disposing around 4 MT/day of domestic
biomedical waste. The total quantity of biomedical waste disposed of

by KEIL is 15-16 MT/day.

The category wise waste collected by KEIL from April-2024 to

December 2024 is given below

Thrikkakkara, Thrippunithura,

CATEGORY QUANTITY(KG)
YELLOW (Kg) 1431398
RED(Kg) 1093037
BLUE (Kg) 238166.4
WHITE (Kg) 56379.63
TOTAL FROM HCFs (kg) 2818982
DOMESTIC-BIOMEDICAL WASTE (Kg) 1247241
GRAND TOTAL-(Kg) o 4066223

Tracking System

Biomedical waste is collected and transported as per Bio-Medical
waste Management Rules- 2016. Only Bar codded bags are used for
collection of biomedical waste and we are registered with CPCB. Bio-
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medical waste is transported in special covered vehicles fitted with
GPS for live tracking. We have directed all our member institutions to
join central bar code tracking system of CPCB.

Disposal methods

The CBWTF of KEIL has a capacity to treat 16MT/day bio-medical
waste generated from various health care institutions in Kerala state.
KEIL has installed all the necessary equipment for the treatment of
biomedical waste as prescribed in biomanagement rules.
Specifically,equipment installed and operated are Rotary incinerator,
2 nos., 250 kg/hr capacity, Autoclaves, 2 nos., 1000L/batch capacity,
Shredder, 1 no., 350 kg/hr. capacity. A 100KL/day capacity Effluent
Treatment Plant also installed in the plant to treat the effluent
generated.

TREATMENT OF BIOMEDICAL WASTE

Collection & Storage

Biomedical waste is collected and transported as per Bio-Medical
waste Management Rules- 2016. Only Bar codded bags are used
for collection of biomedical waste. Bio-medical waste is
transported in special covered vehicles fitted with GPS for live
tracking. Collected bio-medical waste is stored in dedicated
storage rooms for each category. Walls and floors of all storage
rooms have smooth tiles for ease of washing. Any liquid spilled is
directed to ETP.
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Incineration

All Yellow waste is disposed by incineration. Incineration is a
high temperature thermal process employing combustion of the
waste under controlled condition for converting it into inert
material and gases.

The Incinerator in KEIL consist of a rotary primary chamber,
static secondary chamber followed by air pollution control

Ve Cop—a



devices. BM waste is incinerated in the primary chamber at a
temperature of 800-850 deg.C, and flue gas from primary

chamber is again heated to a temperature
the secondary combustion chamber w

adjacent to each other. Diesel is used as the fuel.

of 1000-1100 deg C in
hich are positioned

The flue gases then pass through air cooler and filtration system
and is let out to atmosphere via ID fan and 30M chimney. The
substrate remaining gets converted into sterile ash. The volatiles
released from primary combustion chamber are then completely
under high
temperature & excess air. The health care institutions supply the
incinerable waste in yellow coloured bags.

burnt in the secondary combustion chamber
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BM waste Incinerator-1

BM waste
Incinerator-1

feeding

to

Air Pollution Control Device (APCD)

Each of the incinerator systems are equipped with separate dry
filtration system. Dioxin and furan will also be removed using
activated carbon along with neutralization of acidic
injection of Hydrated Lime, sodium bisulphate etc..

gas by
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Autoclave

An autoclave is a specialized piece of equipment designed to
deliver heat under pressure to a chamber, with the goal of
decontaminating or sterilizing the contents of the chamber.
Decontamination is the reduction of contamination to a level
where it is no longer a hazard to people or the environment. To
ensure safety and quality control, all bio-hazardous materials
and items contaminated with potentially infectious agents
should be decontaminated before use or disposal. Such items
include, culture media, surgical instruments, laboratory
equipment, glassware, and biomedical waste including sharps.
The health care institutions supply the waste requiring autoclave
in red coloured bags. Sharps are received in white-coloured bags
and glass bottles in blue colored bags are also autoclaved.

Autoclaves Feeding Autoclave

Shredder

Shredding is a process by which waste are de-shaped or cut into
smaller pieces so as to make the wastes unrecognizable.
Shredder has non- corrosive sharp blades capable for shredding
plastic wastes, sharps, bottles, needles, tubings, and other
general wastes. The low speed two shaft system is effective for
shredding hard and solid waste.

Effluent treatment Plant: An effluent treatment plant having a
capacity to treat 100 KL/day effluent has been installed in the
CBWTEF. The system consists of Equilisation tank, Oil & Grease

Towe Co[ua



removal Tank, Neutralisation Tank, Floculation tank, Primary
clarifier, Aeration tank, Secondary clarifier, Intermediate tank,
Activated carbon filter, Sludge sump, Filter press etc. The treated
effluent is then treated with Sodium Hypo chlorite solution.
Activated sludge process is adopted to treat the effluent
generated in the CBWTF. The treated effluent is fully utilized for
vehicle washing, floor washing, irrigation & gardening purposes.

KEIL, Amalamedu - CHMWTF - Shredder
e T e s

Sharp Pit: Needles and other metals received in white colored

bags are disposed in sharp pit after autoclaving.

Periodicity of Training

KEIL, is regularly imparting
representatives to member HCFs for efficient management of Bio-
medical waste including proper segregation and compliance to BMW
rules. Apart from the above training, during 2023 and 2024 we had
imparted training to 54 HCKFS by our senior technical persons. Also a
training program on BMW rules and Compliance was conducted by
Regional Director, CPCB-Bengaluru in November -2023 which was
attended by about 250 representatives for various HCFs affiliated to

KEIL.

training through
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Thanking You and with regards

Dr. N.K. Pillai
Chief Executive Officer
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PCB/HO/ER3/IMAGL/2023 Date: 27/12/2024
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The Member Secretary T i
AL HCE oo,

Sub: KSPCEB — Unauthorized sale of Red category biomedical waste and non-
compliance with Biomedical Waste Management Rules-2016 -reg.
Sir/Madam,

It has come to the notice of the Board regarding, unauthorized sales of
red catepory biomedical wastes such as tubing, bottles, intravenous tubes and
sets, catheters, urine bags, syringes without needles, vaccutainers and ploves
to local scrap vendors and unauthorized collectors. This is a serious violation
of the Biomedical Waste Management Rule 2016. According to the schedule |
of the BMWM Rule, these red category waste must be given to a Common
Biomedical Waste Treatment Iacility equipped with proper autoclaving,
facilitics. Therefore you are requested to take urgent action to prevent any
illegal disposal of red category waste and to comply with BMWM Rules.

Further complaints regarding improper segregation of biomedical waste

"
from peneral solid waste have also been noted. In light of the recent incidents
involving the disposal of solid waste to neighbouring states, you are requested
(o ensure that no biomedical wastes shall be mixed with the general solid

wiaste.
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Regarding solid waste which comes under Solid Waste Management
rules shall be disposed as per the Solid Waste Management rules. It is noted
that unscientific way of disposal of biodegradable waste in pig farms is
practiced. Scientific waste treatment facility shall be provided for the
biodegradable waste generated in the [ICT, Segregated non biodegradable
shall be disposed to Clean Kerala Company thrmlgl'alI-Im'ithn Karma Sena of
the respective Local body. Action taken report shall be submitted to this office

within two weeks.

Yours faithfully,

Sl A

MEMBER SECRETARY
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PROCEEDINGS
(Present: Er, Sreekala S.,Chairperson)

Sub:- Engaging technical staff in Compliance of direction of Hon’ble NG'T
in OA 312/2024 and OA100/2021- orders issued.

KERALA STATE POLLUTION CONTROL BOARD

File No KSPCB/HO/EE3/SWM/OA-312/2024, Thiruvananthapuram, Dated: 04/01/2025

Read: 1. Order of the Hon'ble NG'T in OA 312/2024 dated 19/12/2024
2. Order of the Hon'ble NG'T in OA 312/2024 dated 02/0 172025
3. Letter No. FoNo CM-13013/4/2023-WM-I-1HO-CPCB
dated 26/12/2024.
4, Letter No, ENVT-B2/27/2021-ENV'T dated 17/02/2024.
5. Letter No. M4/330/2024/H&FWD dated 28/12/2024,

ORDER

In the light of the orders of Hon'ble NGT dated 19/12/2024 and
02/01/2025 vide cited 1™ and 2™ above in Original Application No. 312/2024
and directions of Health and Family Welfare Department vide letter cited i
above, to conduct regular inspections in IHealtheare institutions, to monitor
strict compliance of Biomedical Waste Management Rules. it is essential to
ensure adequate measures for management of solid and biomedical waste.
In the circumstances, it has been decided Lo conduct an inspection drive in all
districts to verily the effectiveness of waste management activities being
carried out in the State.

The Environmental Engineers of all District Offices of (he Kerala
State Pollution Control Board are hereby directed to conduct an immediate
and thorough inspection at waste collection centres, Material Collection
Facilities, Resource Recovery Facilities aifd Waste Management Faeilities
in local bodies and in IHealth Care Facilities within their respective
jurisdiction. The inspections will focus on assessing strict adherence (0

Solid Waste Management Rules and Biomedical Waste Management Rules.
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To facilitate the inspection drive, sanction is hereby accorded to
engage technical staffs on contract basis for a duration of four months,
subject to the following conditions:-

The sanction is accorded for the following:

Number of technical staff : Three for cach District Offices
Qualilications : B.Tech holders in Civil, Environmental

Engineering, or Chemical Engincering
(age limit: 40 years).
Duration : Four monthes.

Monthly Consolidated Pay : Rs. 25,000/-(Twenty Five Thousand only)

Selection Process : Walk-in interview

The selection process shall be done by the District Offices and
appointments will be made by the Heads of Regional Offices of Kerala
State Pollution Control Board. Additionally, the Heads of Regional Offices
will supervise the inspection drive and ensure timely submission of
inspection reports to the Head Office. '

The selected candidates will assist in the inspection process,
compiling reports and for giving instructions in case of non compliance.
[nspection drive can be done with the help of mobile app Envi Clean and
training will be given in the operation of this mobile application. The

checklist for the inspection drive will be given in due course.

A maximum of two vehicles can be hired on contract basis following

relevant guidelines for hiring vehicles.

' (o
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The expenditure for this work shall be met from the head "Non-Plan

Hazardous/Biomedical/Solid/Plastic waste

years budget.

To:
The Accounts Officer

Copy to:

. The Senior Environmental Engineer
ESC Eloor/District Office, Koltayam

2. The Environmental Engincer
District Office
TVM/KLM/PTA/ALP/ IDK/EKM- 1/
PKM- 2/TSR/PLKD/MLPM/KKD/
WYND/KNR/KSGD

3. The Chiel Envionmental Engineer
Regional Office
TVM/EKM/KKD

4. CA to CEE/MS/CHN

5. Administrative Officer

management" in the current

/
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KERALA STATE POLLUTION CONTROL BOARD
N AUTHORISATION

FILE NO. : KSPCB/TV/White Category/10006036/2022
Date of issue : 14-07-2022
Validity : 31-05-2037

REGISTRATION

Ref: 1. Your application dated 28-06-2022 for registration.

2. Circular No. PCB/T4/115/97(3) dated 31.08.2016

The registration is issued to SUNAGE ECOSYSTEMS PVT. LTD for their unit with survey No.
287/4-1, Village - Nemam, Panchayath/Municipality/Corporation -THIRUVANANTHAPURAM
CORPORATION for Storing of waste scrap (metal, plastic ctc )- 4.53592 Metric Tonnes/ day for a
period of 15 years, without shifting the location, as it comes under WHITE of the schedule in the
circular under reference 2. The changes, if any, shall be reported to the Board.

Date : 14-07-2022

To : SUNAGE ECOSYSTEMS PVT. L'TD
TC 56/2013(1), AVITTAM, VANIVILAKAM, KARUMAM P O, TRIVANDRUM

Copy to : GEORGE JOSEPH
PN R A - 70, PREM NAGAR, KARAMANA P O, TRIVANDRUM, KERALA- 695002

il IS Gal'u(]
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GENERAL CONDITIONS
I The entire scrap collected and sorted shall be stored in roofed area.

2. There shall not be any operation of dust or noise generating machinery.

3. Used Battery or e-waste shall not be collected and stored.

4. Sorted scrap and rejects (scrap which cannot be recycled) shall be handed over to
authorised agencies only.

5. Necessary arrangement for fire-fighting shall desirably be provided, as per
guidelines of Department of Fire and Safety.

6. Scrap shall not be stored up to roof level in the shed.

7. No biodegrable waste shall be collected and stored in the unit.

L=
Digitally signed _b)y Bincy B S
Date: 2022.07.44 11:03:57 IS

SIGNATURE OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER
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KERALASTATE POLLUTION CONTROL BOARD
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CONSENT REVOCATION ORDER On.2805af 0.,

Ref 1) Reaistiation no KSPCB/TV/White Category/10006036/2022 dated 14/0712022

2} This Office Notice of even no dated 20/12/2024.

3} Inspection conducted on 21/12/2024.

WHEREAS M/s Sunage Eco Systems Pyl Lid, T.C. 56/2013(1), Avittam, Vanivilakam,
Karumam P O . Thiruvananthapuram (herein afler referred to as the industry) in survey no 287/4-
1 of Nemom Village, Thiruvananthapuram Taluk, Thiruvananthapuram District comes under the
purview of the Water (Prevention & Control of Pollution) Act 1974, the Air (Prevention & Control of
Poliution) Act, 1981 and the Environment Protection Act 1986; and the industry is bound to comply
with the Rules laid down there under;

WHEREAS Registration validity upto 31/05/2037 vide ref. (1) was granted to the industry;

WHEREAS during the inspection conducled on 21/12/2024, it was observed that large
quantities of mixed waste were stored without segregation,

AND WHEREAS though Revocation of Intention Notice was issued to the industry vide ref.

(2) no reply was submitled within stipulated time limit,
NOW THEREFORE the Registration issued to the industry is hereby revoked.
Dated this the 30" day of December 2024.

For and on behalf of the
KERALA STATE POLLUTION CONTROL BOARD

B
ASSISTANT ENVIRONMENTAL ENGINEER
To
Sri. George Joseph
PNRA-70, Prem Nagar
Karumam P.O., Thiruvananthapuram - 695002.
Copy lo:

The Secretary _
Thiruvananthapuram Corporalion

Stock file.
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PCBRTM /2/2025-A13 Daled: 16.01.2025

NOTICE

Sub:- llegal dumping of waste at various locations of Thirunclveli-

O.A 312/2024 of Hon'ble National Green Tribunal

Rel:-1.Registration no. KSPCB/TV/White Category /10006036 /
2022 dated 14.07.2022 valid upto 31.06.2027.
2. Order of Hon’ble NGT dated 19.12.2024 in O.A.No.
312/2024
3.Newspaper report on 17/12/2024 regarding illegal
dumping of wasle al Thirunclveli, TamilNadu
4.Letter no. 'PS/'I‘NI’CB/1_'iMW/l".3l'f'f't"l‘V/'Z()i&‘l— | dated
18.12.2024 from the Chairperson of Tamil Nadu Pollution
Control Board
5.Revocation of Intention Notice no. KSPCB/TV /While
Category/ 10006036/2022 dated 20. 12.2024
6. Inspection By the Board Officials to your unit held on
21.12.2024
7 Consent Revocation Order no. KSPCB/TV /White
Category/ 10006036/2022 dated 30.12.2024
8. Moel? Notification no. $.0.394 Is dated 16.04.1987
9. Letter No,PCBIDTM /993 /2024 EE dated 26.12.2024 from
District Office , Thiruvananthapuram
10.PProceedings no KSPCB/2089/2024-EE- 1 dated 15.01.2025
from IHead Office
I 1. Report on inspection by the officials on 20.12.2024 Lo the
dumping sites
12. IExeeution Report on removal ol dumped waste from
various locations in Thirunelveli District on 29:12.2024
13. Inspection conducted by the enquiry commission on
31.12.2024 and 01.01.2025
14. Order of Hon'ble NGT dated 02.01.2025 in O.A.No.
312/2024
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WHEREAS, the Kerala State Pollution Control Board (herein
after referred to as the Board) is the statutory authority for
implementing the Water (Prevention & Control of Pollution) Act 1974
(hercin after referred to as the Water Act), the Air (Prevention &
Control of Pollution) Act 1981 (herein after referred to as the Air Act),
and the Environment (Protection) Act 1986 (herein after referred to as
the I8P Act) and Rules there under in the State of Kerala;

WHEREAS the Bio-Mcdical Waste Management Rules, 2016
and amendments notified thercof (herein after referred as BMW
Rules) under the Environment (Protection) Act, 1986, to improve the
collection, segregation, processing, treatiment and disposal of the Bio
Medical Wasles in an  environmentally sound manner  thereby
reducing the Biomedical Waste generation and its impact on the
environment;

WHEREAS Solid Waste Management Rules 2016 (herein after
referred as SWM Rules) under the Environment (Protection) Act
1086, is applied to every institutional solid waste generators and its
handling should comply with the provisions of Solid Waste
Management Rules 2016 ;

WHEREAS Plastic Waste Management Rules 2016 (hercin alter
referred as PWM Rules ) under the Invironment (Protection) Act
1986,is applied to every waste generators including institutions and
receplors who are bound to comply with the provisions of Plastic
Waste Management Rules 2016 ;

WHEREAS M/s.Sunage [Cco Systems Pvt. Ltd,T.C. 56/2013 (1),
Avittam, Vanivilakam, Karumam P.O. Thiruvananthapuram comes
under the purview of the Water (Prevention & Control of Pollution)
Act 1974, the Air (Prevention & Control of Pollution) Act 1981 and
the ISnvironment Protection Act 1986.

WHEREAS vyou had applied for registration of the Board on
28/06/2022 for Material Recovery Facility (Collection of segregated
plastic, glass, leather etc) ;

WHEREAS registration has been issued to you vide relerence(1)
for the storage of 4.535927T/day ol waste scrap (metal, plastic cte)
and as it comes under WHITE of the Schedule in the circular
PCI3/1T/115/97(3) dated 31/08/2016;



WHEREAS you had applicd for Matcrial Recovery [Facility
(Collection of segregated plastic, glass,lecather cle ) and obtained
registration  under  WHITIE — calegory for Storing of Waste
scraps(metal,plastic etc);

WHEREAS as per Solid Waste Management Rules, Material
Recovery Iacility means a lacility where non-compostable solid waste
can be temporarily stored by the local body or any other entity
mentioned in rule 2 or any person or agency authorized by any of
them (o facilitate segregation, sorting and recovery of recyclables
from various components ol waste by authorized informal scctor of
wasle pickers, informal reeyclers or any other work force engaged by
the local body;

WHEREAS you arc bound to comply with the conditions
mentioned in the Registration issued to you vide rel. cited (1) above;

WHEREAS as per condition no.4, of the Registration issued,
sorted scraps and rejects (scrap which cannot be recyeled) shall be
handed over to authorized agencies only;

WHEREAS as per condition no.7, of the Registration issucd,
no biodegradable waste shall be collected and stored in the unit;

WHEREAS it has come to the notice of the Board through
newspaper dated 17/12/2024 that biomedical waste, food wastc and
plastic waste from some of the institutions in Trivandrum, RO,
Credence Hospital Ulloor and M/s Leela Raviz, Kovalam are found Lo
be dumped at multiple locations such as Kodaganallur and
Pazhavoor Villages in Thirunelveli district of Tamil Nadu;

WHEREAS it is informed vide letter dated 18/12/2024 [rom
TamilNadu Pollution Control Board that General Solid Wastes such
as oil pouches, plastic covers cle., and Bio medical wasles such as
unused syringes, tablet covers (paper wrappers),carton boxes and
data sheets of Regional Cancer Centre, Trivandrum were found to be
dumped in the said site;

WHEREAS it is also informed vide letter dated 18/12/2024
that empty tins of soft drinks, used chappal and waste papers from
hotel of Lecla Kovalam is also found;

WHEREAS during the inspection conducted by the Board
officials on 18/12/2024 across various units, it was observed that
agreements exist between you and the institutions mentioned in the
above para. for the handling of solid wasle;
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WHEREAS meanwhile Hon’ble NG has taken a SUO MOTO
based on the news items in The New Indian Express, Chennai edition
dt: 17.12.2024, in O.A.No.of 312 of 2024 (SZ);

WHEREAS during the said inspection of the Team held on
20.12.2024 including Board officials, Corporation, IMAGI, officials of
Tamil Nadu Pollution Control Board, dumps of solid waste with
documents in proof of the institutions viz, RCC, ‘Trivandrum,
Credence Hospital Ulloor, Trivandrum, and M/s Lecla Raviz, Kovalam,
Irivandrum were identified at various locations in Thirunelveli;

WHEREAS (he inspection cited 11th above was conducted at 6
sitecs  namely  Vadakku  Ariyanayakipuram, Vellalankulam,
Kodaganallur, Pazhavoor, Kondanagaram and Bharatheeyar Nager;

WHEREAS as pcr the inspection report cited (11) th above the
white sacks found at Vellalankulam Panchayath contained tied green
coloured bags labelled  as Regional ~ Cancer  Center,
Thiruvananthapuram with ycllow and red bags and these bags arc
reported to contain general waste including some biomedical waste
namely catheter, syringes, used gloves, dressings, tubing and
vacutainer tube ;

WHEREAS onc yellow bag (Barcode 3201019721925) and red
bag (Barcode number 2201011522614) supplicd by IMAGIS were also
found in heaps and as identified by IMAGE Experts the above bar
coded bags were supplicd to RCC(rel. 11);

WHEREAS as per the inspection report cited 11th above, at the
location of Kodaganallur, mixed waste including biomedical wastes
namely used medicines, masks, gloves cte were found in RCC name
printed bags ; :

WHEREAS as per the inspection report cited 11th above, at the
sazhavoor panchayath unsegregated  waste  including plastic,
biomedical waste were found in RCC bags ;

WHEREAS, as per the inspection report cited 11th above, al
Kondanagaram ,mixed waste were found in RCC labelled bags;

WHEREAS as per the lindings of the inspection team (ref. ] I}

green garbage bags containing mixed wastes from RCC are found in
all heaps except at Bharatheeyar Nager;

WHEREAS as per the inspection report (ref.11) at the location
sazhavoor Panchayath mixed waste from your unit was found ;
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WHEREAS as per the inspection reporl cited 11th above at the
location Vellalankkulam Panchayath, mixed waste from Hotel Leela
sulace was also found;

WHEREAS a team of officials from Government of Kerala
including members from Trivandrum Municipal Corporation, Kerala
State Pollution Control Board, and Clean Kerala Company Limited
proceeded to Thirunelveli on 22.12.2024 for execution of action plan
for removal of dumped waste as per the arder of Hon'ble NGT as per
the order in OA 312/2024;

WHEREAS as per the excculion report cited 12th above al the
location of Kodaganallur unfilled diet requisition slip and some
syringes were found;

WHEREAS as per the execution report vide reference 12 above
at the location of Pazhavoor general solid wasle was sScchl packed in
plastic bags including green bags from RCC which contained
biomedical waste such as medicine covers, SYringes, wrappers, uscd
syringe bodies withoul needles,gloves and more;

WHEREAS al the location ol Kondanagaraim as per the
execution report vide reference 12 above, general solid waste such as
plastic covers, ghee bottle, oil bottle, used clothes cle were found to
be mixed with biomedical waste such as emply tablet cover, used
masks, gloves and sanitary diapers and majority of the wasle were

found wrapped in green coloured bags bearing the hospital name of

RCC, Trivandrum;

WHEREAS al the location of Kondanagaram 4as per  the
exccution report vide reference 12 above, key cards and large
number of foot wears with the emblem of Hotel Leecla Kovalam was
also spotted;

WHEREAS Rule 8 (1) of Biomedical Waste Management
Rules, 2016 stipulates (hat no untreated bio-medical waste shall be
mixed with other wasle;

WHEREAS Rule 4(1-a) of SWM Rules,2016  stipulates
segregation and storage of the waste generated by them in three
separale streams namely bio-degradable, non bio-degradable and
domestic hazardous wastes in suitable bins and handover sepregated
wastes o authorized waste pickers or waste collectors as per the
direction or notification by the local authorities from time o time;
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WHEREAS Rule 4(2) Solid Waste Management Rules 2016
stipulates that no waste generators shall throw, burn or burry the
solid waste generated by him, on streets ,open public spaces outside
his premises;

WHEREAS Rule 8(2) of Plastic Waste Management Rules, 2016
stipulates that all institutional generators of plastic waste shall
segregate and store the waste generated by them in accordance with
Solid Waste Management Rules 2016 and handover segregated waste
lo authorized waste processing or disposal facility or deposition
centers cither on its own or through authorized wastle collection
agency;

WHEREAS you have collected mixed wastes from institutions
and disposed al unauthorized places by illegally dumping and
thereby violating the provision of Solid Waste Mapagement Rules

,2016;

WHEREAS as per reference cited (5) above Board had issued
Revoeation of Intention Notice, direcling Lo showcause il any within 7
days ol notice;

WHEREAS you had nol submitted any reply / responsce to the
intention Notice issued vide rel (5);

WHEREAS as per reference cited (7) above, Board had issued
Consenl Revocation Order to your unil;

WHEREAS during the inspection by the Board Officials to your
unit on 21.12.2024, it was observed that large quantities of mixed
waste including plastic, paper and cans were stored withoul
segregation and small quantity of food waste was also found among
the materials and thus it is noted that mixed waste exceeding the
permitted quantity (4.53592'1'/day) is stored in the premises there by
violating the registration issued to you vide reference 1 above;

WHEREAS vyou have collected non scgregated waste [rom
various institutions and this is in violation of Solid Wasle
Management Rules 2016, Plastic Waste Management Rules 2016 and
Biomedical Waste ManagementRules 2016;

WHEREAS it was obscerved during inspection on 21-12-2024
that you have collected and stored significantly higher volume of
waste than the permitted quantity, in your premises thus violating
the conditions of registration issued as per ref (1) above, which is for
the storage of 4.535927 /day of waste scrap(metal, plastic cte) ;



WHEREAS the unit supervisor has reported on 21-12-2024
that the waste materials are being handover o va rious industries like
M/s Pioncer Polymers, Salem Tamil Nadu for making pellets, The
India Cements Limited Sankaranagar, Thirunclveli, Tamilnadu and
M/s SM Plaslics, Pudukudi, Puliangudi, Thirunelveli, Tamil Nacdu,
but the related documents were not submitted ;

WHEREAS it was also informed on 21-12-2024 that food waste
collected is being transferred to M/s Matha Pig Farm, Kuttichal
“Irivandrum;

WHEREAS as per the report on inspection conducted on
01.01.2025 of the enquiry commission including officials from the
Board ,LSGD and Suchitwa Mission, heaps of mixed waste including
Bio Medical Waste were seen dumped in the premises of your unit,

WHERES as per Nolilication of MoLlF $.0.394 1Y dated
16.04.1987 Central Government had authorized Regional Officers of
the State Pollution Control Board for taking Cognizance ol offences
under Section 19 (a) of 1£P Act1986;

WHEREAS as per proceedings cited (10) above, it has been
authorized to take legal action against your unit under Section 19 of
5P Act

WHEREAS (he above stated actions is in gross violation of
provisions of the Solid Waste Management Rules, 2010, Plastic Wasle
Management Rules, 2016, Bio Medical Waste Management Rules,
2016, and the conditionsstipulated in the Registration issued vide ref

(1);

WHEREAS the Government Order G.O(Rt)
No.1673/2021 /LSGD Dated06/09/2021,issued guidelines  for
registering vehicles transporting wastefor the disposal of solid waste
at authorized places and transportationthrough GPS Vehicle as per
the direction of Hon’ble NG'T in OA 100/2021 ;

WHEREAS you have violated the said Government Order;

WHEREAS as per NGT order dated 02.01.2025 in O.A, No. 312
of 2024(S7), Hon’ble NG'T" has direeted the Board to take appropriate
aclion against you;

WHEREAS the Board is proposing to take legal action under
Section 19 of the Isnvironment(Protection) Act 1986,
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NOW THEREFORE you arc here by directed (o show cause il
any within 15 days why Board shall not initiate legal action against
you,

Dated this 16tday of January 2025.

FFor and Behalf of the
KERALA STATE POLLUTION CONTROIL BOARD

ot
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CHIEF ENVIRONMENTAL __bNGIN EER

To
Mr. George Joseph
M/s Sunage Iico Systems Pvt, Lid,
1.C. 5612013(1),
Avittam,Vanivilakam,
Karumam P.O.
Thiruvananthapuram

Copy to:

I. Chairperson,
Kerala State Pollution Control Board,
Head Office,
Thiruvananthapuram.

2. Member Sceretary,
Kerala State Pollution Control Board,

Head Office, Thiruvananthapuram.

3. Innvironmental Engincer
Kerala State Pollution Control Board,
District Office, Thiruvananthapuram.

4. Seeretary
Thiruvananthapuram Corporation
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Phe General: 0471- 2312910, 2318153, 2318154, 2318155 Chairmann:
2318150 Member Sceretary: 2318151
c-mail: chnkspeb@gov.in: ms.kspeb@gov.in FAX: 2318152 web:
kspeb.keralagov.in

Bl KERALA STATE POLLUTION CONTROI, BOARD ;
R coea troaminam eolatonsm aleasern csnpdo % f IR
e (=4 = h. r’ l -
P W g ’ \ - .
T Pattom P.O., Thiruvananthapuram — 695 004 \ % |§TE1E:r1
| 2 alge all.es, ElGQUNMAEs 695 004 : S’ vovronnien:
KSPCB/2089/2024-EE-1 17-01-2025
Regd A/D

NOTICE UNDER ENVIRONMENT (PROTECTION) ACT, 1986

Sub:- Levying of Environmental Compensation from M/s. Sunage
Ecosystems Private Limited, Thiruvananthapuram
Rel:

1. Registration no. KSPCB/TV/White Category/ 10006036/ 2022 dated

14.07.2022 valid up to 31.05.2027.

Order of Hon’ble NGT dated 19.12.2024 in O.A.N0.312/2024

3. Newspaper report on 17/12/2024 regarding illegal dumping of waste at
Thirunelveli,TamilNadu

4. Letter no. T3/TNPCB/BMW/E.31777TV/2024-1 dated 18.12.2024
from the Chairperson of Tamil Nadu Pollution Control Board

5. Revocation Intention Notice no. KSPCB/TV/White
Category/10006036 /2022 dated 20.12.2024

6. Inspection by the Board officials to your unit held on 21.12.2024

7. Registration Revocation Order no. KSPCB/TV/White
Category/ 10006036 /2022 dated 30.12.2024

8. Letter No. PCBDTM/993/2024-EE dated 26.12.2024 from District
Office, Thiruvananthapuram

9. Report of inspection by the officials on 20.12.2024 1o the dumping

b

SHes

10.  Execution Report on removal of dumped waste from various locations
in Thirunelveli District on 22.12.24

11. Inspection conducted from Regional Office along with the Enquiry
Committee on 31.12.2024 and 01.01.2025

12. Order of Hon’ble NGT dated 02.01.2025 in O.A. No.312/2024

13. Discussion held at the chamber of Chairperson on 08.01.2025 in
connection with assessment of Environmental Compensation to units
engaged in OA 312/2024
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14. Letter No. A1/2377/CKCL/2024/0A.312/PCB dated 15.12.2024

WHEREAS the Kerala State Pollution Control Board (herein after
referred to as the Board) is the statutory authority ' for implementing the
Water (Prevention & Control of Pollution) Act 1974 (herein after referred to
as the Water Act), the Air (Prevention & Control of Pollution) Act 1981
(herein after referred to as the Air Act), and the Environment (Protection)
Act 1986 (herein after referred to as the EP Act) and Rules there under in the
State of Kerala;

WHEREAS the Bio-Medical Waste Management Rules, 2016 and
amendments and notified thereof (hereinafter referred as BMW Rules) under
the Environment (Protection) Act, 1986, to improve the collection,
segregation, processing, treatment and disposal of the Bio-Medical wastes in
an environmentally sound manner thereby reducing the Biomedical Waste
generation and its impact on the environment;

WHEREAS Solid Waste Management Rules 2016 (herein after referred
as SWM Rules) under the Environment (Protection) Act 1986, is applied (o
every institutional solid waste generators and its handling should comply
with the provisions of Solid Waste Management Rules 2016

WHEREAS Plastic Waste Management Rules 2016 (herein after
referred as PWM Rules ) under the Environment (Protection) Act 1980,1s
applied to cvery waste generators including institutions and receptors who
are bound to comply with the provisions of Plastic Waste Management
Rules 2016 ;

WHEREAS the Central Government notified the Environment
(Protection) Act, 1986 for the protection of environment;

WHEREAS the Hon’ble National Green Tribunal, vide order dated
19/02/2019 in 0.A.593 of 2017 (W.P (Civil) N0.375/2012 by the Paryavaran
SurakshaSamiti and Anr. Vs. Union of India and Ors.), directed that “CPCB
may take penal action for failure against those who are accountable for not
setting up and maintaining STPs, CETPs ETPs and CPCB may also assess
and recover compensation for damage to the environment and the said fund
may be kept in a separate account and utilized in terms of an action plan for
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protection of the Environment.”;

WHEREAS the NGT vide order dated 12/03/2019 in O.A. No.
71072017, directed that the State Pollution Control Boards are also
authorized to recover compensation from the pollyters or laying down their
own scale which should not be less than the scale fixed by Central Pollution

Control Board:

WHEREAS the Hon’ble National Green Tribunal, Principal Bench,
New Delhi in the Order dated 22/11/2018 in O.A No. 353/2016 clarified that
apart from prosecution, the statutory authorities under the Environment
(Protection) Act, 1986, the Air (Prevention and Control of Pollution) Act,
1981 and the Water (Prevention and Control of Pollution) Act, 1974, must,
in exercise of their incidental powers, prescribed scale of compensation to be
collected from the polluters on the “Polluter Pays Principle”. Such scale
which may be laid down at various levels, having regard to the local
condition or as per direction in the hierarchy of the authorities. In various
other application also, the TTon’ble NGT passed similar orders, for instance,
in the Order dated 20/11/2018 in O.A No. 117/2014, 499/2014 and 102/2014
the Tlon’ble NGT noted as; “Needless to say that statutory authorities under
the Environment (Protection) Act, 1986, Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and Control of Pollution
Act), 1974 are entitled to assess and recover damages as “Polluter Pays
Principle ™ in exercise of incidental powers to protect environment™;

WHEREAS in pursuant to [Ton’ble National Green Tribunal, in the
matter of O.A. 593 of 2017 CPCB has developed a “Methodology for
Assessing Environmental Compensation and Action Plan to Ulilize the

Fund™:

WHEREAS Environmental Compensation is (o be Levied on
Concerned Individual/Authority for Improper Solid Waste Management;

WHEREAS M/s. Sunage Eco Systems Pvt. Ltd, T.C. 56/2013(]),
Avittam,Vanivilakam, Karumam P.O.. Thiruvananthapuram comes under the
purview of the Water (Prevention & Control of Pollution) Act 1974, the Air
(Prevention & Control of Pollution) Act 1981 and the Environment

Protection Act 1986.

Tiuee (o(bd



@

WHEREAS you had applied for registration of the Board on
28/06/2022 for Material Recovery Facility (Collection of segregated plastic,
glass, leather etc ) ;

WHEREAS registration has been issued to you vide reference | for the
storage of 4.53592T/day of waste scrap(metal,plastic etc) and as it comes
under WHITE of the Schedule in the circular PCB/T4/115/97 (3) Dated
31/08/2016 ;

WHEREAS you had applied for Material Recovery Facility (Collection
of segregated plastic, glass, leather ete ) and obtained registration under
WHITE category for Storing of Waste scraps(metal, plastic etc);

WHEREAS as per Solid Waste Management Rules, Material Recovery
Facility means a facility where non-compostable solid waste can be
temporarily stored by the local body or any other entity mentioned in rule 2
or any person or agency authorized by any of them to facilitate segregation,
sorting and recovery of recyclables from various components of waste by
authorized informal sector of waste pickers, informal recyclers or any other
work force engaged by the local body:

WHEREAS you arc bound to comply with the conditions mentioned in
the Registration issued to you vide ref. cited (1) above;

WHEREAS as per condition no.4, of the Registration issued, sorted
scraps and rejects (serap which cannot be recycled) shall be handed over (o
authorized agencies only;

WHEREAS as per condition no.7, of the Registration issued no
biodegradable waste shall be collected and stored in the unit;

WHEREAS it has come (o the notice of the Board through newspaper dated
17/12/2024 that biomedical waste, food waste and plastic waste from some
of the institutions in Trivandrum, RCC, Credence Hospital Ulloor, and M/s
Leela Raviz, Kovalam, are found to be dumped at multiple locations such as
Kodaganallur and Palavoor Villages in Thirunelveli district ol Tamil Nadu;

WHEREAS it is informed vide letter dated 18/12/2024 rom
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TamilNadu Pollution Control Board that General Solid Wastes such as oil
pouches, plastic covers etc., and Bio medical wastes such as unused syringes,
Tablet covers (paper wrappers), carton boxes and Data sheets of Regional
Cancer Centre, Trivandrum were found to be dumped in the said site

WHEREAS it is also informed vide letter dated 18/12/2024 that empty
tins of soft drinks, used chappal and waste papers from hotel of Leela
Kovalam is also found;

WHEREAS during the inspection conducted by the Board officials on
18.12.2024 across various units, it was observed that agreements exist
between you and the institutions mentioned in the above para. for the
handling of solid waste;

WHEREAS meanwhile Hon’ble NGT has taken a SUO MOTO based
on the news item in The New Indian Express, Chennai Edition dt:
17.12.2024, in O.A. No. of 312 of 2024(S7);

WHEREAS during the said inspection of the Team held on 20.12.2024
including Board officials, Corporation, IMAGE, officials of Tamil Nadu
Pollution Control Board, dumps of solid waste with documents in proof of
the institutions viz, RCC,Trivandrum, Credence Hospital Ulloor,
Trivandrum, and M/s Leela Raviz, Kovalam, Trivandrum were identified at

various locations in Thirunelveli;

WHEREAS the inspection cited 9th above was conducted at 6 sites
namely Vadakku Ariyanayakipuram,Vellalankulam,Kodaganallur, alavoor
Kondanagaram and Bharathecyar Nager;

WHEREAS as per the inspection report cited 9th the white sacks found
at Vellalankulam Panchayath contained tied green coloured bags labelled as
Regional Cancer Center, Thiruvananthapuram with yellow and red bags and
these bags are reported to contain general waste including some biomedical
waste namely catheter, syringes, used gloves, dressings, tubing and

vacutainer tube ;

WHEREAS one yellow bag (Barcode 3201019721925) and red bag
(Barcode number 2201011522614) supplied by IMAGE were also found in
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heaps and as identified by IMAGE Experts the above bar-coded bags were
supplied to RCC(ref.11);

WHEREAS as per the inspection report cited 9th, at the location of
Kodaganallur ~ mixed waste including biomedical wastes namely used
medicines, masks, gloves etc were found in RCC name printed bags ;

WHEREAS as per the inspection report cited 9th above, at the Palavoor
panchayath unsegregated waste including plastic, biomedical waste were
found in RCC bags ;

WHEREAS, as per the inspection report cited 9th , at Kondanagaram
mixed waste were found in RCC labelled bags;

WHEREAS as per the findings of the inspection team (rel.9), green
garbage bags containing mixed wastes from RCC are found i all heaps
except at Bharatheeyar Nager;

WHEREAS,as per the inspection report (ref.9)at the location Pazhavoor
Panchayath mixed waste from your unit was found ;

WHEREAS,as per the inspection report cited 9th above at the location
Vellalankkulam Panchayath Mixed waste form Hotel Leela Palace was also
found:

WHEREAS a team of officials from Government of Kerala including
members from Trivandrum Municipal Corporation, Kerala State Pollution
Control Board, and Clean Kerala Company Limited proceeded to
Thirunelveli on 22.12.2024 for execution of action plan for removal of
dumped waste as per the order of Hon’ble NGT as per the order in OA 312/
2024;

WHEREAS as per the execution report cited 10th at the location of
Kodaganallur unfilled diet requisition slip and some syringes were found:

WHEREAS as per the execution report vide, reference 10, at the
location of Palavoor general solid waste was scen packed in plastic bags
including green bags from RCC which contained biomedical waste such as
medicine covers, syringes, wrappers, used syringe bodies without needles,
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gloves and more;

WIEREAS at the location of Kondanagaram as per the exccution
report vide reference 10 above, general solid waste such as plastic covers,
ghee bottle, oil bottle, used clothes ete were found to be mixed with
biomedical waste such as empty tablet covet, used masks, gloves and
sanitary diapers and majority of the waste were found wrapped in green
coloured bags bearing the hospital name of RCC, Trivandrum;

WHEREAS at the location of Kondanagaram as per the execution
report vide reference 10 abovekey cards and large number of foot wears
with the emblem of Hotel Leela Kovalam was also spotted;

WHEREAS Rule 8 (1) of Biomedical Waste Management Rules,2010
stipulates  that no untreated bio-medical waste shall be mixed with other

waste,

WHEREAS Rule 4(1-a) of SWM  Rules,2016 stipulates segregation
and storage of the waste generated by them in three separate streams namely
bio-degradable, non bio-degradable and domestic hazardous wastes in
suitable bins and handover segregated wastes 1o authorized waste pickers or
waste collectors as per the direction or notification by the local authorities

from time to time;

WHEREAS Rule 4(2) Solid Waste Management Rules 2016stipulates
that no waste generators shall throw,burn or burry the solid waste generated
by him,on streets ,open public spaces outside his premises;

WHEREAS Rule 8(2) of Plasticc Waste Management Rules 2016
Rules.2016  stipulates that all institutional generators of plastic waste shall
segregate and store the waste generated by them in accordance with Solid
Waste Management Rules 20106 and handover segregated waste to authorized
waste processing or disposal facility or deposition centers either on its own
or through authorized waste collection agency;

WHEREAS you have collected mixed wastes from institutions and
disposed at unauthorised places by illegally dumping and thereby violating
the provision of Solid Waste Management Rules 2016
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WHEREAS as per reference cited (5) above, Board had issued
Revocation Intention Notice, directing to show cause if any within 7 days of

notice;

WHEREAS you had not submitted any reply / response to the intention
Notice issued vide ref(5); ;

WHEREAS during the inspection by the Board Officials to your unit on
21.12.2024, it was observed mixed waste including plastic, paper and cans
were stored without segregation and food waste was also found among the
materials exceeding the quantity of 4.53592T/day and thus it is noted that
mixed waste exceeding the permitted quantity is stored in the premises
thereby violating the registration issued to you vide reference | above;

WHEREAS as per reference cited (7) above, Board had issued
Registration Revocation Order to your unit;

WHEREAS you have collected non segregated waste from various
mstitutions and this is in violation of Solid Waste Management Rules 2016,
Plastic Waste Management Rules 2016 and Biomedical Waste Management
Rules 2016;

WHEREAS it was observed during inspection on 21-12-2024 that you
have collected and stored significantly higher volume of waste than the
permitted quantity, in your premises thus violating the conditions of
registration issued as per ref (1) above which is for the storage of
4.53592T/day of waste scrap(metal,plastic etc) ;

WHEREAS the unit supervisor has reported on 21-12-2024 that the
waste materials are being handover to various industries like M/s Pioneer
Polymers, Salem Tamil Nadu for making pellets, The India Cements Limited
Sankaranagar, Thirunelveli, Tamilnadu and M/s SM Plastics, Pudukudi,
Puliangudi, Thirunelveli, Tamil Nadu, but the related documents were not

submitted :

WHEREAS it was also informed on 21-12-2024 that food waste
collected is being transferred to M/s Matha Pig Farm, Kuttichal | Trivandrum;

WHEREAS as per the report on inspection ol the enquiry commission
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including officials from the Board , LSGD and Suchitwa Mission, heaps of
mixed waste including Bio Medical Waste were seen dumped in the premises

of your unit;

WHEREAS the above stated actions is in gross violation of provisions
of the Solid Waste Management Rules, 2016, Plastic Waste Management
Rules, 2016, Bio Medical Waste Management Rules, 2016, and the
conditions stipulated in the Registration issued vide ref (1);

WHEREAS the Government Order G.O(Rt) No.1673/2021/LSGD
Dated 06/09/2021,issucd guidelines for registering vehicles transporting
waste for the disposal of solid waste at authorized places and transportation
through GPS Vehicle as per the direction of Hon’ble NGT in OA 100/2021 .

WHEREAS you have violated the said Government Order;

WHEREAS as per NGT order dated 02.01.2025 in O.A. No. 312 of
2024(SZ), Hon’ble NGT has directed the Board to take appropriate action
against you:

WHEREAS in the light of the inspection reports it was decided to
levy cenvironmental compensation against your unit during the discussion
cited (13)

WHEREAS as per the finding of Joint inspection conducted from
Regional Office of the Board along with the enquiry Committee, around
1000 T of waste are heaped in the unit;

WIHEREAS it is noted that you have collected mixed waste from the
stitutions and are disposing the mixed wastes in unauthorized way in your
premises as well as i Thirunalveli Tamil Nadu, which are against the
provisions of the SWM Rules, PWM Rules, and BMW Rules;

WIHEREAS as per the order of the Hon'ble NGT, wastes were
removed from the Sites in Thirunelveli through Clean Kerala Company on
22-12-2024 and 23-12-2024 incurring expenses for rémoval;

WHEREAS M/s Clean Kerala Company Limited, vide letter under
reference(14) has informed that an amount of Rs. 44,30,750/- ( Rupees Forty

—
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Four Lakh Thirty Thousand Seven Hundred and Fifty ) has been incurred
towards the removal of waste that was dumped in Tamil Nadu due to
improper management of Solid Waste from your part;

WHEREAS as per the methodology of CPCB for assessing
environmental compensation for violations observed is assessed as Rupees
25,000/~ ( Rupees Twenty Five Thousand only) ( Rupees 5000/~ per day for
the period from 17.12.2024 to 21.12.2024)

NOWTHEREFORE, in exercisc of the powers vested under section 5 of
the Environment ( Protection ) Act, 1986, you are hereby directed to show
cause within 15 days of receipt of this notices as to why you shall not be
directed to remit a total Environmental Compensation of Rs44,55,750/-only

(Rupees Forty Four Lakh Fifty Five Thousand Seven Hundred and Filty

only)
For and on behalf of the
KERALA STATE POLLUTION CONTROIL BOARD
CHAIRPERSON
To

M/s Sunage Eco Systems Pvt. Ltd,
T.C. 56/2013(1),
Avittam,Vanivilakam,

Karumam P.O. Thiruvananthapuram

Copy to:
1 The Chief Environmental FEngincer
Regional Office, Thiruvananthapuram

2. The Environmental Engineer
District Office, Thiruvananthapuram

9, The Environmental Engineer-3, Head Office
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LN No. 02/2025
LEGAL NOTICE

Sub: Urgent legal notice issued as per Authorisation issued by the
Chairperson, Kerala State Pollution Control Board vide proceedings No.
KSPCB/2089/2024-EE-1 dated 19/ 12/2024 due to non-compliance under
the Environment Protection Act, 1986 - Improper Solid Waste
Management in M/s. Kovalam Resort Pvt, Ltd., The Leela Kovalam - reg,

Ref: 1. Integrated Consent to Operate No. KSPCB/TV/1CO/10029949/2024
dated 23/04/2024.
The Environmental Protection Act, 1986.
The Solid Waste Management Rules, 2016.
News paper report dated 17/12/2024 in the Indian Express.
Letter. No. T3/TNPCB/BMW /131777 /2024-1 dated 18/12/2024 from
the Chairperson of the TamilNadu Pollution Control Board.
6. Show cause notice no. KSPCB/2089 /2024-EE-1 dated 18/ 12/2024
issued by the Chairperson, Kerala State Pollution Control Board.
7 Consent Revoke Intention Notice no. KSPCB/2089/2024-EI:-1 dated

S s 103 Tha

{ AT 19/12/2024 issued by the Chairperson, Kerala State Pollution Control
lf :/” Board.
1% 8. Proceedings no. KSPCB/ 2089/2024-EE-1 dated 19/1 2/2024 of the

Chairperson, Kerala State Pollution Control Board.
(3 9. joint inspection report conducted on 20/12/2024 by the officials of
Kerala  State Pollution Control Board, Corporation of
> y Thiruvananthapuram and M/s. IMAGE at six locations of waste
M ,.') dumping site in Tirunelveli district, TamilNadu.
. 10. Consent Revocation Order dated 10/01/2025 issued by the
Chairperson, Kerala State Pollution Control Board.
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WHEREAS M/s. Kovalam Resort Pvt. Ltd,, The Leela Kovalam & Ravis
Hotel, Kovalam Beach, Thiruvananthapuram comes under the purview of
Water (Prevention & Control of Pollution) Act, 1974, Environment (Protection)
Act 1986 and has been identified as a generator of solid waste and is bound to
comply with the provisions of the Environment Protection Act, 1986, and the
Solid Waste Management Rules, 2016;

WIIEREAS Solid Waste Management Rules 2016 (herein after referred as
SWM Rules) under the Environment (Protection) Act 1986, is applied to every
institutional solid waste generators and should comply with the provisions of
Solid Waste Management Rules 2016;

WHEREAS Plastic Waste Management Rules 2016 (herein after referred
as PWM Rules) under the Environment (Protection) Act 1986, is applied to
every waste generators including institutions who are bound to comply with
the provisions of Plastic Waste Management Rules 2016;

WHEREAS, you are bound to comply with the conditions mentioned in
the Consent issued to you vide order cited (1);

WIIEREAS, as per condition 2.7 of the consent, proper Solid Waste
Management system shall be provided in the unit, arrangements for collection,
segregation, storage, handling and disposal of Solid Waste including garbage
shall be provided as per Solid Waste Management Rules, 2016 and the facility
shall be maintained properly. Biodegradable waste shall be segregated from
non biodegradable waste at source, Biodegradable waste shall be treated in
biobins/aerobins/ biogas plants, non-biodegradable waste shall be disposed to
authorized collectors namely 'Harithakarma Sena' for the disposal of wastes for
authorized treatment;

WHEREAS as per the consent condition 2.8, Plastic Waste Management
Rules, 2016 and amendments shall be followed for the management of Plastic
Waste. Single use plastic ban as per notifications and orders of Kerala shall be

strictly followed,;

WHEREAS following a news paper report dated 17/12/2024 in the
[ndian Tixpress that biomedical wastes, food wastes, solid wastes and plastic
wastes from the State has been dumped at multiple locations in Thirunelveli
District of Tamil Nadu;

Tane (DM



(o0

WHEREAS as per ref. (4) the Board was informed that hotel wastes,
empty tins of soft drinks, used chappals and waste papers from your unit are
found to be dumped at multiple locations such as Kodaganallur and Palavoor
villages in Thirunelveli District of Tamil Nadu;

WHFEREAS the above action is in gross violation of the various rules
coming under the Environment (Protection) Act;

WIIEREAS during the inspection conducted by Board Officials in your
unit on 18/12/2024, it was noted on checking the log book of food waste
collection, that an average of 2400 kg of food waste is disposed through M/s.
Sunage Fco Systems Pvt. Limited and this is in violation of consent condition
No.2.7 which stipulates that, biodegradable waste shall be treated in bio-
bins/aerobins/biogas plant;

WIIEREAS Board's white category registration is issued to M/s. Sunage
Fcosystems Pvt. Ltd. for storing of waste scrap (metal, plastic etc.) for a quantity
of 4.53592 Metric Tones per day;

WHEREAS as per the inspection report it was also noted that all other
wastes namely plastic bottles are disposed through M/s. Sunage Ecosystems
Put Ltd. and this is in violation of Consent Condition No. 2.7 which stipulates
that non-biodegradable waste shall be disposed to authorized collectors namely
Harithakarma Sena' for the disposal of wastes for authorized treatment;

WHEREAS inspection was conducted at 6 sites namely Vadakku
Ariyanayakipuram - Elanthaikulam, Vellalankulam, Kodaganallur, Palavoor,
Kondanagaram and Bharatheeyar Nager of Thirunelveli District, Tamil Nadu
on 18/12/2024 and as per the inspection report mixed wastes from your hotel
was found;

WHEREAS a team of officials from Government of Kerala including
members from Trivandrum Municipal Corporation, Kerala State Pollution
Control Board, Suchitwa Mission and Clean Kerala Company Limited
proceeded to Thirunelveli for execution of action plan for removal of dumped
waste as per the order of Hon'ble NGT as per the order in OA 312/2024 and it
was observed that at the location of Kodaganallur, keycards and large number
of foot wears with the emblem of Hotel Leela, Kovalam was also spotted;
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WHIERFEAS you have violated Rule 4(a) of Solid Waste Management Rules,
2016 stipulating segregation and storage of the waste generated by them in
three separate streams namely bio-degradable, non bio-degradable and
domestic hazardous wastes in suitable bins and hand over segregated wastes to
authorized waste pickers or waste collectors as per the direction or notification
by the local authorities from time to time;

WHEREAS you have violated Rule 4(2) of Solid Waste Management
Rules, 2016 stipulating that no waste generators shall throw, burn or bury the
solid waste generated by him, on streets, open public spaces outside the
premlses;

WHEREAS you have violated Rule 4(2) of Solid Waste Management
Rules, 2016 stipulating that all hotels and restaurants shall, in partnership with
the local body ensure segregation of waste at source as prescribed in these rules,
facilitate collection of segregated waste in separate streams, handover
recyclable material to either the authorised waste pickers or the authorized
recyclers. The bio-degradable wasle shall be processed, treated and disposed
off through composting or bio-methanation within the premises as far as
possible. The residual waste shall be given to the waste collectors or agency as
directed by the local body;

WHEREAS you have violated Rule 8(2) of Plastic Waste Management
Rules, 2016 stipulating that all institutional generators of plastic waste shall
segregate and store the waste generated by them in accordance with Solid
Waste Management Rules and handover segregated waste to authorized waste
processing or disposal facility or deposition centers either on its own or through
authorized waste collection agency;

WHEREAS in the reply furnished by you in response to the Consent
revoke intention notice, you have stated that excess waste is disposed of
through an authorized agency which is also the violation of Consent Condition
No 2.7 which stipulates that , biodegradable waste shall be treated in biobins/
acrobins/ biogas plants, non-biodegradable waste shall be disposed to
authorized collectors namely 'Harithakarma Sena' for the disposal of wastes for
authorized treatment; you have stated that an incinerator with capacity of
300kg is used to dispose of sanitary napkins and dry leaves which is against the
press release of the Board which stipulates that only incinerators as prescribed
in the Schedule 11 (C) of SWM Rules shall be allowed; and informed that you
have entered into a contract with M/s. Sunage Ecosystems Private Ltd. for
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clearance of dry garbage items including empty beer bottle, scrap/assorted
bottles, empty plastic bottles, cardboard, packing wood, empty plastic can,
scrap tin small, oil tin small, oil tin 15 kg, old news papet, old magazine, used
soap, used candle, tin 15kg damaged, empty mineral water bottle, assorted
waste: used flower, slippers, stationery items etc. are which is in violation of
Rule 4(a) of SWM Rules, 2016;

WHEREAS in the reply furnished, you have informed that once the
agencies collect the waste from your hotel, you no Jonger have control over the
way they dispose of it;

WHEREAS inspection was conducted from Board's District Office on
18/12/2024 and 08/01 /2025 and it was found that solid wastes 18 handled in
improper manner;

WHEREAS it is reported that open burning of solid waste was observed in
your hotel premises during the inspection conducted on 08/01/2025;

WIIEREAS as per report of the joint inspection conducted by the Enquiry
Commiltee constituted as per G.O. (Rt.) No.2509/2024 /1.SGD dated 20.12.2024
it was seen that various types of waste-such as Polypropylene Chappal waste,
dry waste, used waste and other room disposals were indiscriminately mixed
and placed into bags before being handed over

WHEREAS during the inspection it was evident that the waste - mixed
indiscriminately in common bags- had accumulated in a waste room within the

hotel;

WHEREAS the waste appeared (o be at least a week old, contributing to
an intolerable odour;

WHEREAS the accumulation of waste raised public health concerns;

WHEREAS additional waste was found scattered in various locations
throughout the backside of the hotel premises, packed in plastic bags that had
been discarded improperly;

WHEREAS the area surrounding the incinerator was found cluttered with
various kinds of wasle, further undermining offective waste management;
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WIHEREAS the claims of Kovalam Resort Put. Ltd. vide the reply to the
Consent Revoke Intention Notice won't stand as it is the responsibility of the
waste generator to handover segregated solid waste to the waste collecting
agency as per Rule 4(a) of Solid Waste Management Rules;

AND WHEREAS you have been served with a Consent Revocation Order
dated 10/01/2025:

NOW THEREFORE, you are hereby directed to:

1. Show cause within 15 days from the date of receipt of this notice why
the Board should not initiate legal action against you for the violations

mentioned above.

9. Take immediate corrective measures to ensure compliance with the
Environment Protection Act, 1986, and the Solid Waste Management

Rules, 2016.

Failure to comply with this notice will result in the initiation of strict legal
action under Section 19 of the Environment Protection Act, 1986.

Dated this the 15t day of January 2025.

For and on behalf of the
o f\ornla State Pollution Control Boa rd

X -(-"

U ENVIRONMENTAL ENGINEER

‘ i) v

'\"L:_r'_.‘*_-fi.l[['h: Mg

To
The Manager
Kovalam Resort Pvt. Ltd., The Leela Kovalam & Ravis Hotel,
Kovalam Beach, Thiruvananthapuram - 695527.

Copy to:

1) The Chairperson, Kerala Stare Pollution Control Board.
The Member Secretary, Kerala Stare Pollution Control Board.

'
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KSPCB/2089/2024-EE-1 17-01-2025
REGD A/D

NOTICE UNDER ENVIRONMENT (PROTECTION) ACT, 1986

Sub:-Levying of Environmental Compensation from M/s. Kovalam Resort

Pvt. Ltd, The Leela Kovalam, Thiruvananthapuram

Ref:- (1) Consent No, PCB/RO/TVM/ICO /10029949/2024 issued on

23/04/2024

(2) Lr.No.T3/TNPCB/BMW/F.31777/2024-1 ,dated 1 8/12/2024
from the Chairperson of Tamil Nadu Pollution Control Board.

(3) Show Cause Notice of even no dated 18/12/2024

(4) Report of inspection conducted by Board at your unit on
18/12/2024

(5) Consent Revoke Intention Notice of even no dated 19/12/2024

(6) Reply to the Notice submitted by you vide letters dated
20/12/2024 & 23/12/2024

(7) Discussion held on 08.01.2025

(8) Hearing conducted on 09.01.2025

(9) Letter no. PCB/DO/CO-R/RST/AE2-3/2007 dated 09.01.2025

(10) Report of Joint inspection conducted from lhc: Regional Oftice of
the Board along with the Enquiry Committee constituted as per
(_}.().(Rf)Nn.2509/2(')24/ LL.SGD dated 20.12.202

(11) Consent Revocation Order of even no.dated 10.01.2025
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WHEREAS, Kerala State Pollution Control Board (hereinalter
referred to as the Board) is the statutory authority for implementing Water
(Prevention & Control of Pollution) Act, 1974 (herein after referred to as
Water Act), Air (Prevention & Control Of Pollution) Act, 1981 (herein alter
referred to as Air Act), Environment (Protection) Act 1986, (herein after

referred to as EP Act) and rules there under in the State of Kerala;

WHEREAS Solid Waste Management Rules 2016 (hereinalter
referred as SWM Rules) under the Environment (Protection) Act 1986, is
applicd to every institutional solid waste gencrators and should comply with

the provisions of Solid Waste Management Rules 2016;

WHEREAS Plastic Waste Management Rules 2016 (hereinafter
referred as PWM Rules) under the Environment (Protection) Act 1986, is
applied to every waste generators including institutions who are bound to

comply with the provisions of Plastic Waste Management Rules 2016;

WHEREAS the Central Government notified the Environment

(Protection) Act, 1986 for the protection of environment;

WHERLEAS the ITon’ble National Green Tribunal, vide order dated
19/02/2019 in O.A.593 of 2017 (W.P (Civil) No.375/2012 by the Paryavaran
SurakshaSamiti and Anr. Vs. Union of India and Ors.), directed that “CPCB
may take penal action for failure against those who are accountable for not
setting up and maintaining STPs, CETPs ETPs and CPCB may also assess
and recover compensation for damage to the environment and the said fund
may be kept in a separate account and utilized in terms of an action plan for

protection of the Environment™;

WHEREAS the NGT vide order dated 12/03/2019 in O.A. No.
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710/2017, directed that the State Pollution Control Boards arc also
authorized to recover compensation from the polluters or laying down their
own scale which should not be less than the scale fixed by Central Pollution

Control Board;

WHEREAS the Hon’ble National Green Tribunal, Principal Bench,
New Delhi in the Order dated 22/11/2018 in O.A No. 353/2016 clarified that
apart from prosecution, the statutory authorities under the Environment
(Protection) Act, 1986, the Air (Prevention and Control of Pollution) Act,
1981 and the Water (Prevention and Control of Pollution) Act, 1974, must,
in exercise of their incidental powers, prescribed scale of compensation to be
collected from the polluters on the “Polluter Pays Principle”. Such scale
which may be laid down at various levels, having regard to the local
condition or as per direction in the hierarchy of the authorities. In various
other application also, the Hon’ble NG'T passed similar orders, for instance,
in the Order dated 20/11/2018 in O.A No. 117/2014, 499/2014 and 102/2014
the Hon’ble NGT noted as; “Needless to say that statutory authorities under
the Environment (Protection) Act, 1986, Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and Control of Pollution
Act), 1974 are entitled to assess and recover damages as “Polluter Pays

Principle ™ in exercise of incidental powers to protect environment”;

WHERIEAS in pursuant to Hon’ble National Green Tribunal, in the
matter of O.A. 593 of 2017 CPCB has developed a “Methodology for

Assessing Environmental Compensation and Action Plan to Utilize the

Fund™:

WHEREAS the methodology developed by the CPCB for assessing

Environmental Compensation is as follows;

’\ _:("MQ (o[a
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EC=PIxNxRxSxLF
Where,

LC — Environmental Compensation in Rupees.

Pl — Pollution index of industrial sector (Pl of 80, 50 & 30 may be

taken for Red, Orange and Green respectively)

N — Number of days for which violation took place, which is the
period between the day of violation observed/due date of
direction’s compliance and the day of compliance verified.

R — Factor in Rupees. Which may beminimum100 and maximum of
500. It is suggested to consider R as 250 as the Environmental
Compensation in case of violation.

S Factor for scale of operation (Suggested to take 0.5 for micro and
small,] for medium and 1.5 for large units)

LI —Location factor based on population of city/town and location of
industrial unit.

LI* can be taken as follows :

| for less than 1 million population, 1.25 for population 1 million to <

5 million, 1.5 for population 5 million to less than 10 million and 2

for population 10 million and above.

LI will be 1.0 in case unit is located >10km from municipal boundary

LI is presumed as 1 for city/town having population less than one

million.

WHEREAS in any case, minimum Environmental Compensation

shall be Rs.5000/day;

WHEREAS M/s. Kovalam Resort Pvt. Ltd, The Leela Kovalam, a

Raviz Hotel, Kovalam Beach, Thiruvananthapuram comes under the purview

of Water Act, Air Act and Environment (Protection) Act 1986;

—
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6th won't stand as it is the responsibility of the waste generator to handover

segregated solid waste (o the waste collecting agency as per Rule 4(a) of

Solid Waste Management Rules;

WHEREAS the reply furnished by you i unsatisfactory in the light of
the inspection findings and the aforementioned provisions of Solid Wastc

Management Rules and Plastic Wastc Management Rules;

WIIEREAS Consent  Revocation Order has been issued to you vide

order under reference 11;

WHEREAS the Environmental Compensation s assessed  as

furnished below in view of the inspection reports;

Environmental Compensation (EC) = PLx NxRxSxLF
Bli—= 80 (Pollution Index for Red category industry)
N = 170 days [23/07/2024 (due date of compliance of consent

condition) to 08/01/2025 (date of assessment of EC)]

R = 250 (Rupee Factor)

- |5 (Scale Factor for large scale industry)

LE = | (Location Factor for population <1 million)
Environmental Compensation = 80x 170 x250 x 1.5 x |

=~ Rs.51,00,000 /-

(Rupees Fifty One Lakh Only)

NOW THEREFORE in exercise of the powers vested under seetion 5
of the Environment ( Protection ) Act, 1986, you are hercby directed to show

cause within 15 days of receipt of this notices as to why you shall not be

’TXM{ (0 Ju.as
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directed to remit an Environmental Compensation of Rs.51,00,000/- only

(Rupees Fifty One Lakh Only)

For and on behalf of the
KERALA STATE POLLUTION CONTROL BOARD

Nl
CHAH{I’\Q’RSON
To

M/s Kovalam Resort Pvt Ltd
The Leela Kovalam

A Raviz [otel, Kovalam Beach
Thiruvananthapuram- 695527

Copy to:

3 The Chief Environmental Engineer
Regional Office, Thiruvananthapuram

2. The Environmental Engineer
District Office, Thiruvananthapuram

3. The Environmental Engineer-3, Head Office
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Regd Ald

Rel:-()Consent No. PCB/ROSTVMACO /1002994972024 1ssued
on 23/04/2024
(2) Lr.No T3/ INPCB/BMW/E31777/2024-1 dated 1 8/1 272024
from the Chairperson of Tamil Nadu Pollution Control Board.
(3) Show Cause Notice of even no dated 18/12/2024
(<h)Report of inspeetion conducted by Board on 18/12/2024
(5) Consent Revoke Intention Notice of even no dated 19/12/2024
(6) Reply to the Show Cause Notice submitted by you dated
2071272024 &23/12/2024 '
(/) Hearmg conducted on 09.01.2025
(8) Letter no. PCB/DO/CO-R/RST/AL2-3/2007 dated 09.01.2025
(9 Report of Joint inspection conducted by the Enquiry Commitice
constituted as per G.O.(RONo0.2509/2024/L.SGD dated 20.12.2024

CONSENT REVOCATION ORDER

WHEREAS, Kerala State Pollution Control  Board  (hereinalter
referred to as the Board) is the statutory authority for implementing, Waler
(Prevention & Control of Pollution) Act, 1974 (hercinafter referred to as
Water Act). Air (Prevention & Control of Pollution) Act, 1981 (hereinalter
referred to as A Act), Environment (Protection) Act 1986, (hereinafter
referred to as [P Act) and rules there under in the State of Kerala:

WHEREAS Solid Waste Management Rules 2016 (herein after
referred as SWM Rules) under the Environment (Protection) Act 1980, is
applied to every mstitutional solid waste generators and should comply with
the provisions ol Solid Waste Management Rules 2006

WHEREAS Plastic Waste Management Rules 2016 (herein alle
relerred as PWM Ruales ) under the Environment (Protection) Act 1986.1s
apphied to every waste generators including institutions who are bound 1o
comply with the provisions of Plastic Waste Management Rules 201 6:
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WHEREAS. M/s. Kovalam Resort Pyt Ltd, The Leela Kovalam, a
Raviz [otel, Kovalam Beach, Thiravananthapuram comes under the purview
ol Water Act, Air Act and Environment (Protection) Act 1986:

WHEREAS Integrated Consent to Operate issued 1o you under the
pravisions of Water Act, Air Act and Environment Protection  Acl was
renewed vide Consent No. KSPCB/TV/ACO/10029949/2024  dated 23-04
2024 for a term upto 30-06-2028

WHEREAS, you are bound to comply with the conditions mentioned
in the Consent issued to you vide order cited (1):

WHEREAS, as per condition 2.7 of the consent, proper Solid Waste
Management system  shall be provided in the unit, arrangements o
collection, sepregation, storage, handling and disposal of Solid Wasie
including garbage shall be provided as per Solid Waste Management Rules.
2016 and the facility shall be maintained properly.Biodegradable waste shall
he segregated from non biodegradable waste at source, Biodegradable waste
shall be treated in biobins/ aerobing/ biogas plants. non-biodegradable waste
shall be disposed (o authorized collectors namely "Harvithakarma Sena” for the
disposal of wastes (or authorized treatment;

WHEREAS as per the congent condition 2.8, Plastic Waste
Management Rules, 2016 and amendments  shall be Tollowed Tor the
management of Plastic Waste. Single use plastic ban as per notifications and
orders of Kerala shall be strictly followed;

WHEREAS  the Tamil Nadu Pollution Control Board  vide lettes
under  reference  (2)  had informed that  hotel  waste  from  the
Leela Kovalam,A RAVIZ Hotel were found to be dumped in Thirunelveli;

WHEREAS it was also informed that — empty tins of soft drnks,
used chappals and waste papers from your unit were found to be dumped
multiple locations  such as  Kodaganallur and  Palavoor villages in
Thirunelveli District of Tamil Nadu;

WHERIEAS the above action is in gross violation of the varous rules
coming under Environment (Protection) Act;

WHEREAS a Showcause notice was issucd 1o you,in the light of
the above violations vide reference cited (3)

WHEREAS during the inspection conducted by Board Olficials o
your unit on 18/12/2024 it was noted on checking the log book of food
waste collection,that an average of 2400 kg of food waste is disposed
through M/s Sunage Tico Systems PvtLimited and this is in violation of
Consent Condition No 2.7 which stipulates that | Biodegradable waste shall



be treated in hiobins/ acrobing/ biogas plant;

WIEREAS Board's White Category registration is issued to M/s
Sunage lcosystems Pylid. for storing ol wasle scrap(metal ,plastic ete)
for a quantity of 4.53592Meuric Tones per day:

WIHERIAS as per the inspection report vead (4) it was also noted
Uit all other wastes namely plastic bottles are disposed through M/s Sunage
Licosystems PyviLtd and this i« i violation of Consent Condition No 24
which stipulates  that non-biodegradable  wasle ghall be disposed 1o
authorized collectors namely Harithakarma Sena' for the disposal of wastes
for authorized treatment.s

WIHIEREAS a Consent Revoke Intention potice was issued to you.
vide relerence cited (5) ¢

WHERIEAS inspection was conducted at the waste dumping sites by
the officials of Board, Corporation and IMAGT on 20-12-2024 along with
the officials of Tamil Nadu Government;

WHEREAS ingpection was conducted at 6 sites namely Vadakku
Ariyanayakipurain- Flanthaikulam, Vellalankulam, Kodaganallur, Palavoor,
Kondanagaram and Bharatheeyar Nager of Thirunelveli District. Tamil Nadu
and as per the inspection report cited (4), mixed waste from your hotel was
found :

WIEREAS a team of officials from Government of Kerala including
members from Trivandrum Municipal Corporation, Kerala State Pollution
Control Board, Suchitwa Mission and Clean Kerala Company  Limited
proceeded o Thirunclveli for exceution of action plan for removal of
dumped waste as per the order of Hon'ble NGT as per the order in OA 314
2024;

WHIEREAS a s per the esceution report, read (7) ., at the location of
Kodaganallur, keycards and large number of fool wears with the emblem ol
Hotel Lecla, Kovalam was also spotted;

WIHEREAS you have violated Rule 4(a) of Solid Waste Managemen!
Rules. 2016 stipulating segregation and storage of the waste generated by
hem in three separate streams namely bio-degradable, non bio-dearadable
and domestic hazardous wastes in suitable bins and handover segregated
wistos 1o authorized waste pickers or wasle colleetors as per the direction o1
notification by the local authorities from fime to time:

WHEREAS you have violated Rule 4(2) of Solid Waste Management
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Rules,2016 stipulating that no waste gencrators shall throw, burm or burry
the solid waste generated by him, on streets ,open public spaces outside the
|3|'U|l'1|.~¢c.s‘;

WIHEREAS you have violated Rule 4(2) ol Solid Waste Management
Rules, 2016 stipulating that all hotels and vestaurants shall, in partnership
with the local body ensure segregation ol waste at source as preseribed
these rules. facilitate collection of segregated waste in sepuarate streans,
handover recyclable material to cither the authorised waste pickers or the
authorised reeyelers, The bio-degradable waste shall be processed., treated
and disposed oft through composting or bio-methanation within the premises
as far as possible, The residual waste shall be given 1o the wasle ¢ ollectors o
agency as directed by the local body;

WHEREAS you have violated Rule 8(2) of  Plastic Wasle
Management Rules, 2016 stipulating that all institutional - generators ol
plastic waste shall  segregate and store the wasle generated by them in
accordance with Solid Waste Management Rules and handover segregaled
waste 0 authorized waste processing or disposal facility or deposition
centers cither on its own or through authorized waste collection ageney:

WHEREAS a reply was submitted by you vide letter under reference
(6) above ;

WHEREAS in the reply furnished by you vide reference cited (6)
you have stated that excess waste is dlspmul ol through an authorized
agency which is also the violation of Consent Condition No 2.7 which
stipulates  that , Biodegradable waste shall be treated in biobins/ acrobins/
biogas plants, non-biodegradable waste shall be disposed o authorized
collectors namely 'Harithakarma Sena' for the disposal ol wastes  lor
authorized treatment:

WHEREAS in the reply furnished vide reference cited (6) .you has
stated that an incinerator with capacity of 300 kg is used o dispose
sanitary napkins and  dry leaves which is against the press release of the
Board which stipulates that only incinerators as prescribed in the Shecule 1
(C Yol SWM Rules shall be allowed:

WHEREAS in the reply furnished vide reference cited (6) a0 was
informed that  you have entered in to a contract  with M/s Sunape
licosystems Private Ltd for elearance of dry garbage items including cmpty



beer bottle,serap/assorted  bottles,empty plastic  bottles,cardboard, packing
wood,empty plastic canyserap tin smalloil tinsmalloil tin 15kg.old news
paper,old magazine,used soap,used candle,tin 15kg damaged,empty mincral
water bottleassorted wasteiused owerslippers,stationery items — cle are
which is in violation of Rule 4(a) of SWM Rules,2016:

WHEREAS in the reply furnished ,you have informed that once the
agencics colleet the waste Trom your hotel, you no longer have control ove
the way they dispose of it:

WIHEREAS in the reply furnished ,you have requested for a hearing ;
WHEREAS the hearing was conducted on 09.01.2025;

WHERIEAS during the hearing the claims raised by you were examined
in detail and was decided (hat actions shall be taken for the commitied
oflfenses s

WIHEREAS it is noted that you have violated the above provisions of
Plastic Waste Management Rules, 2016 and  Solid  Waste Management
Rules :

WHEREAS inspection was conducted from Board's District Office on
871272024 and 08/01/2025 and it was found that solid waste is handled in
HProper manner;

WHEREAS as per letter cited 8th, it is reported that open burning of
solid waste was observed in your hotel premises during the inspection
conducted on 08.01.2025:

WHIEREAS the Sewage Treatment Facility provided at the hospital is
reported o be madequalte:

WHEREAS discharge of waste water to the sea was observed during the
said mspection;
WHEREAS a joint inspection was conducted by the enquiry commitlee

as cited

WHEREAS it was seen during the joint inspection that various types ol
wastes such as Polypropylene Chapal Waste, dry waste, used waste and
other room disposals were indiscriminately mixed and placed into bags
before being handed over ;

WHEREAS during (he inspection it was evident that the waste - mixed
indiscriminately in common bags- had accumulated in a waste room within

the hotel:

WHEREAS the waste appeared 1o be at least a week old, contributing o
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an intolerable odour that permeated the arca:
WHEREAS the accumulation of waste raised public health concerns:

WHEREAS additional waste was found scattered in various locations
throughout the backside of the hotel premises, pnd‘.cd in plastic bags that had
been discarded improperly;

WHERIEAS area surrounding the incinerator was found cluttered with
various kinds of waste, further undermining effective waste management;

WHEREAS sludge from the biogas plant was being discharged carclessly
o the nearby open area:

WHIEREAS the claims of Kovalam Resort Pvt. Lid vide the reply read

6! won’t stand as it is the responsibility of the waste generator to handover
segregated  solid waste to the waste collecting ageney as per Rule ) of
Solid Waste Management Rules;

WHEREAS the reply furnished by you is unsatisfactory in the light of

the inspection findings and the aforementioned provisions of Solid Waste
Management Rules and Plastic Waste Management Rules;

NOW THEREFORE in exercise ol powers conlerred under the above
Acts, the Board hereby revokes the integrated consent to Operate issued to
you vide reference cited (1) due to the aforesaid violations

Signed by

Q
VAR RsoN
Date: 10-01-2025 15:18:5¢

['o
M/s Kovalam Resort Pvt Lid
The Leela Kovalam
A Raviz Hotel, Kovalam Beach
Thivuvananthapuram

Copy lo:

The Chief Environmental Engineer

Reoional Office, Thiruvananthapuram
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5. The Fnvironmental Engineer
District Office, Thiruvananthapuram
» The Environmental Bngineer - 3, Head Offee

4 The Sceretary, Thiruvananthapuram Corporation
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THE LEKLA
KOVALAM
ARAVIZ HOTEL

14" January 2025
To,

The Chairperson
Kerala State Pollution Control Board
Thiruvananthapuram

Madam

sub: Letter No. KSPCB/ 2089/2024-EE-1 dated 10.01.2025 issued by KSPCB- Reply

| Kovalam Resort Pvt Ltd, operates the prestigious l.ecla Kovalam — A
Raviz Hotel is a renowned 5 Star luxury beach resort hotel located in
Kovalam, Thiruvananthapuram. Operational for the last more than 50
years and spanning across 30 acres, it is celebrated for its breath taking
views of the Arabian Sea, architectural brilliance, and exceptional
hospitality. As a key contributor to Kerala’s tourism and economy, the
Hotel has been honoured with several awards and accolades for its eco-
friendly operations and commitment to preservation of the environment.

2 Fver since its commencement, the Hotel has been operating in due
compliance of all laws and after obtaining all permissions and sanctions
are mandated in law. For the present year also, the Hotel had applied for
renewal of Integrated Consent to Operate to the Kerala State Pollution
Control Board (hereinafter referred to as KSPCB) and the same was
issued by on 23.04.2024 which is valid upto 30.06.2028.

3. Being a § star Luxury hotel accommodating a large number of guests
every year, several kilograms of waste both Bio Degradable and non Bio
Degradable waste arc produced. These include discarded waste like
discarded fabrics, plastic wastes, used foolwear cte. As a commi(ted

The Leela Kovalam, A Raviz Hotel, Thituvananthapuram - 695 527 india. Phone: (91-471) 3051234
A unit of Kovalam Resort Private Limited
Fmail resevations@theleelacom, www.theleela.com
feqgd, Office: Kovalam Resort private Limited, Times Square, "A-Wing", aoned Floor, Unil No. 2,

Andheri Kurla Rd,, Opp. Mittal Estale, Marol, Andheri East, Mumbai - 400059, Maharashtra, NDIA
Corporate Identity Number (CIN): U 55204MH2011 PTC 269986 o C‘bf[hj
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corporate entity, the Hotel has set up an internal system to take care of
the waste disposal requirements and an efficient solid waste management
system.

It was learnt from media reports that there was dumping of biomedical,
food, plastic and other waste in Kodanganallur and Palavoor villages of
Kanyakumari, Tamilnadu. The National Green Tribunal, Southern Zone
took suo motu cognizance of the issue and directed impleading of our
Hotel as well as RCC and Credence Hospitals as additional respondents
and to remove the waste dumped at the site within 3 days and further
posted the case to 23.12.2024. The case now stands posted to 20.01.2025
before the [Mon’ble NGT, Chennai.

We have now been issued an order of revocation of consent to operate
dated 10.01.2025 which was received by us vide email on 13.01.2025. It
is noticed that the said revocation is consequent to certain observations
made by the Hon’ble NGT vide its order dated 02.01.2025. While an
inspection was undertaken by the KSPCB of our hotel on 18.12.2024, a
consent revoke intention notice dated 19.12.2024 was issued to us
alleging dumping of hotel waste, empty tins, used chappels and  waste
paper in Thirunelveli district of Tamil Nadu and the said action is in
violation of various rules under the Environment (Protection) Act. To
this, we submitted a reply clarifying that we have absolutely no role in
the alleged disposal/ dumping of waste in Tamil Nadu.

It is a matter of record that the Thiruvananthapuram Municipal
Corporation has authorised and approved various agencies including the
M/s Sunage Ficosystem Private Limited to dispose the waste materials in
a scientific and eco-friendly manner. Most importantly, M/s Sunage
Ecosystem Private Limited is also authorised by the KSPCB for storage
of waste scrap and the said authorisation issued by KSPCB is valid till
31.05.2037. Also, certain groups including Haritha Karma Sena working
under the local self-government collects non-biodegradable waste from
houses and establishments and entrusts the same to M/s Sunage
Ecosystem Private Limited. However, so far as our hotel is concerned,
due to the quantity of waste generated every day, the Haritha Karma Sena
is ill-equipped to handle the same and therefore, we were constrained to
hand over the same directly to M/s Sunage Ecosystem Private Limited

I eace (ora
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which undisputedly is the approved agency of the Corporation and
KSPCB to dispose the waste. This arrangement has been in existence for
almost 10 years and is within the knowledge of the Thiruvananthapuram
Municipal Corporation and KSPCB. As a matter of record, M/s Sunage
[icosystem Private Limited has been levying and collecting charges from
us for the past several years at the rate of Rs. 6 per Kilogram, which is
higher than the rate fixed by the Corporation. At this point of time, it has
come out in the enquiry conducted by KSPCB as well as Tamil Nadu
Police that the waste from our Hotel alleged to have been dumped in
Tamil Nadu was in fact by M/s Sunage Ecosystem Privale Limited and
not by us. Therefore, the basis for issuance of the consent revoke
intention notice does not survive as on date in view of the culpability of
M/s Sunage Ecosystem Private Limited having been established beyond
all doubts.

However, the present consent revocation order is premised on certain
observations made during the inspection conducted in our Hotel. At the
outset, we may most respectfully state that none of these observations
were referred to in your consent revoke intention notice dated
19.12.2024. Had we been given an opportunity to respond to the same,
we would have been able to provide utmost satisfactory explanation
which would show that there is no violation of the applicable rules.
However, we reiterate with utmost humility that any minor deviations if
existing, shall be rectified immediately to the utmost satisfaction of the
authorities. We take this opportunity to offer sufficient clarifications to
the observations made in your consent revocation order, which may be
considered in extenso to permit us to operate the Hotel.

As per the consent to operale issued to us, we have committed to the
collection, segregation, storage, handling, and disposal of solid waste in
accordance with the Solid Waste Management Rules 2016. At the source,
we separate  biodegradable waste from non-biodegradable  wasle.
Additionally, the dry waste generated from our hotel is being collected
exclusively by Harithakarma Sena. Plastic waste, specifically bottles, is
also sent through Harithakarma Sena for authorized treatment. However,
as part of our commitment to a Zero Plastic policy, we are in the process
of installing an ‘In-House Glass Water Bottling Plant’ to be installed by
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“Swajal Water Private Limited”. The Plant will be operational at the
carliest but not later than end of February 2025 thereby completely

eliminating the use of plastic water bottles.

Further, as regards the waste items like used Diapers, Napkins, used
medicine, our Hotel has already partnered with *AAKRI Impact Pvt Lid.
The said entity is now collecting, segregating and disposing of Solid
waste and hazardous waste in full compliance of the guidelines issued by
Kerala State Pollution Control Board and the applicable rules.

10.In so far as disposal of dry leaves including coconut leaves, we have

initiated the process of installing an incinerator equipped with wet
scrubber system with a capacity of Rs 150 kg per hour and same is
expected to be fully operational by 10" February 2025. This technology
is most advanced and is certified to be fully compliant with the standards
for incineration set out on schedule 11(C) of the Solid Waslte

Management Rules.

‘We may respectfully point out that there is no violation of Rule 4(a) of

the Solid Waste Management Rules, and the waste is now being collected
through Haritha karma Sena, the agency authorised by the Corporation of
Thiruvananthapuram. Further, there is no violation of Rule 4(2) of the
Solid Waste Management Rules for the reasons that we have not thrown,
burn or burried the solid waste outside the premises as by now, it has
been categorically proved beyond all doubt that the waste was dumped
by ‘Sunage Ecosystems Pvt Ltd” and not by us. In any case, we fully
undertake to exercise full diligence to avoid any such untoward incident
in future and shall act with utmost care and circumspection as a

responsible entity.

12.As regards disposal of food waste generated in our [Hotel, we undertake

the activity of segregation of the waste al source. We already operate a
biogas plant with a daily capacity of 500 kg to process the food and
vegetable waste. Any excess waste is being collected by Pig Farmers
Association, an agency associated with SR Green Agency, Mammotli

T ane Cora



Building, Choondupallaka, Kattakada. The said entity is recognized by
the Corporation of Thiruvananthapuram for collection of food waste.

13. However, in line with our policy to minimize external waste disposal, we

14. As regards the observations of made in the consent revocation order of
bags indiscriminately scattered at various places having mixed types of

have partnered with ‘SOLEARTH’, a company installing food wastc
converts to install a ‘Food Waste Converter with a capacity of 1000 per
ke per day’. The facility will be capable of converting food waste into
granules which can be used as manures. This facility is expected to be

operational by 15™ February 2025 and thereupon our Hotel will no longer

send waste to any outside agency but the entire food waste will be
converted to granules within the premises of our Hotel.

waste, it is most respectfully submitted that the inspection team was

avprised of the fact that our property which is spread across in 50 acres of

land is not fully enclosed by walls on all sides and therefore the waste
seen discarded may not be actually generated in our Hotel. But, as a
matter of fact, so far as the waste generated in our Hotel is concerned, the
waste is segregated in accordance with the prescribed regulations before
handing over to approved collection agencies or otherwise utilizing in our
Biogas plant. Additionally, all wastewater is treated in our Sewage
Treatment Plant (STP), and the treated water is safely discharged into the
soak pit installed within our premises. However, we once again submil

that all efforts will be taken to fully ensure that there is no improper

handling of waste in our Hotel and that the additional facilities now being
setup will further ensure that our Hotel activities are fully compliant with
the Environment (Protection) Act as well as the applicable Waste
Management Rules and other allied laws.

Thank You

Sincerely

/ .\,/"
N2
oL N T

>

/.
i

W 7
¥

(/\siﬁh\.‘-{ivan)

| 2we (o
'§

N



CRo~ Rcc Annexure Rb CJ.‘LJ

{ I i
| it
- ¥ 1 . . ¢ | 3 e ot 0 1L
Phs Cienetal D470 2312900, 2318153, 2318154, 2318135 Cluairmil;: ﬁ'x__}ﬂ,l, O
23RIS0 Member Seerctary: 2318151 ] 1, SN AT I M Lkt
comails el hspebipon ing s hspelviepoy in FAX; 2318152 ni'h.
Lapeb kerba.eovn |
i i
e i t
e et i -
ik W ol i’ Pattom PO Thirovananthapuram - 695 004 !
WFF Wge ko "-'-n;{‘iﬂl])f'--"-"l'd\'l.k- GUH 004 { 3

S

KSPCB/2089/2024-EE-| 07-01-2025

Regd A/d

Ref: - (1) Consent No. KSPCB/TV/ICO/10042509/2023 issued on
258-02-2024
(2) Reports in dailies on 17-12-2024 regarding the illeeal dumping
ol waste to Tamil Nadu.
(3) LeNo T3/ TNPCB/BMW/E.31777/2024-1 dated 18-12-2024 Irom
the Chairperson of Tamil Nadu Pollution Control Board
(hReport of inspection conducted on 18-12-2024 from District
Offiee, Thiruvananthapuram
(5) Show cause notice of even number dated 18-12-2024
(06) Consent Revoke Intention Notice of even no dated 19-12-2024
(7) Reply to the Notice submitted by RCC dated 20-12-2024
(8)Report of mspection conducted in Thirunelveli on 20-12-2024
received on 27/12/2024
(9) Discussion held in the chamber of Chairperson on 26-12-202/
C1O) Lixecution Report on remaoval of dumped waste from various
locations i Thirunelveli District

CONSENT REVOCATION ORDER

WITEREAS Kerala State Pollution Control Board (hereinafter referred
o ay the Board) 18 the statatory  authority  for implementing  Water
(Prevention & Control of Pollution) Act, 1974 (hereinalter referred o as
Water Act), Air (Prevention & Control OF Pollution) Act. 1981 (hereinafier
referred tooas Air Act), Environment (Protection) Aci 1986, (hereinalter
referred o as EP Act) and rules there under in the State of Kerala:

WHEREAS the Bio-Medical Waste Management Rules. 2016 and
amendments and notificd thercol (hereinalier referred as BMW Rules) under

‘f_.' .
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the nvironment (Protection)  Act. 1986, 10 improve the collection,
segregation, processing, treatment and disposal of the Bio-Medical wastes in
an envitonmentally sound manner thereby reducing the Biomedical Waste
seneration and its impact on the environment:

WIHEREAS Solid Waste Management  Rules 2016 (hercinalier
relerred as SWM Rules) under the Environment (Protcetion) Act 1980, is
applicd to every institutional solid waste generators and should comply with
the provisions of Solid Waste Management Rules 2016

WHEREAS Plastic Waste Management Rules 2010 (hereinalter
eferred as PWM Rules ) under the Environment (Protection) Act 19801y
applied to every waste generators including institutions who are bound 1o
comply with the provisions ol Plastic Waste Management Rules 2016

WIHEREAS Regional Cancer Centie, Medical College Campus,
Thiruvananthapuram (hereinafter referred as RCC) comes under the purview
of Water Act. Air Act and Environment (Protection) Act 1986 and Rules
there under:

WHEREAS Integrated Consent to Operate under the provisions of
Water Act. Air Act and BP Act was renewed to RCC vide Consent No,
KSPCB/ZIVAICO/10042509/2023 dated 28-2-2024 for o term upto 30-0-
2028;

WIHEREAS RCC is bound to comply with the conditions mentioned
in the consent issued vide relerence cited (1) above:

WHEREAS as per condition 2.10 of the Consent, Bromedical waste
oenerated in the unit shall only be disposed through the common biomedical
waste treatment and disposal facility ol M/s IMAGIE

WIEREAS as per condition 2,13 of the Consent, the ocneral waste, il
any. shall not be mixed with biomedical wasies

WHEREAS as per condition 2,18 of the Consent. Solid Waste shall
be disposed as per Solid Waste Management Rules. 2016:

WHEREAS as per condition 2,19 of the Consent. Plastic Waste
Management Rules, and amendments shall be [ollowed Tor the management
of Plastic Waste:

WHEREAS it has come to the notice of the Board, through
Newspaper dated 17.12.2024, that biomedical waste, food waste and plastic
waste from your health care facility are found to be dumped at muluple
locations such as Kodaganallur and Palavoor villages in Thivunelveli District
of TamilNadu:

WHEREAS Show Cause Notice has been issued to RCC in light ol
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the above | vide rel cited (5), pointing out the aloresaid violations;

WHEREAS meanwhile from the TamilNadu Pollution Control Board
iowas informed, vide rel cited (3), that General Solid Wastes such as oil
pouches, plastic covers ete., and Bio medical wastes such as unused syringes.
Tablet covers (paper wrappers), carton boxes and Data sheets of Regional
Cancer Centre, Trivandram were Tound to be dumped in the said site;

WIHERIEAS the above action is in gross violation ol the provisions ol
Bio Medical Waste Management Rules 2016, Plastic Waste Management
Rules, 2016 and Solid Waste Management Rules, 2016 and the conditions
stipulated 1 the consent issued, vide reference (1)

WHIERIEAS during the inspection conducted by Board on 18-12-2024
of the hospital, it was noticed that some general wastes are kept inside the
biomedical waste segregation area in green covers thereby creating chances
ol mixing of Biomedical waste with general waste:

WHEREAS Consent Revoke Intention notice has been issued 1o you.
vide reference cited (6) on the violations noted above:

WHEREAS, RCC vide the letter under reference (7) informed that
Regional Cancer Centre, had entered into an agreement with M/s Sunage
eosystems Private Lid who has license ol the Kerala State Pollution Control
Board for the removal of general waste:

WHEREAS the Board had not issued license to  M/s Sunage
Fcosystems Private Lid Tor the collection of waste and registration was
issued for the storage of waste scrap of 4.53592 1" per day in survey No.
28741 Nemom village of Thiruvananthapuram corporation only;

WHIEREAS the reply was submitted by you vide relerence cited (7) is
not satisfactory: '

WHEREAS an inspection was conducted at the waste dumping sites
by the officials of Board, Corporation and IMAGLE on 20-12-2024 along
with the officials of Tamil Nadu Government:

WHEREAS the inspection was condueted at 6 sites namely Vadakku
Aviyanayakipuram, Vellalankulam.Kodaganallur, - Palavoor  Kondanagaram
and Bharatheeyar Nager:

WHEREAS as per the mspection report the white sacks Tound
Vellalankulam: Panchavath contained tied green coloured bags labelled as
Regional Cancer Center, Thiruvananthapuram with yellow and red bags and

Toue (opzf



(138

TM (olta

(hese bags are reported to contain general waste including some biomedical
waste namely catheter, syringes, used  gloves, dressings.  tubing  and
vacutainer tube ;

WHEREAS one vellow bag (Barcode 3201019721925) and red bag
(Barcode number 2201011522614) supplicd by IMAGI were also lound m
heaps and as identified by IMAGE Experts the above bar-coded bags were
supplied to RCC;

WIHEREAS as per the inspection report read (8)above, at the location of
Kodaganallur,  mixed waste including biomedical wastes namely used
medicines, masks, gloves cte were found in RCC name:printed bags

WHEREAS as per the inspection report read (8) above, al the Palavoor
panchayath, unsegregated waste including plastic, biomedical waste were
found in RCC bags .

WHEREAS, as per the inspection report rcad (8) above. al
Kondanagaram, mixed waste were found in RCC labelied bavs:

WHEREAS as per the findings of the inspection team.yvide the reference
cited (8) above, green garbage bags containing mixed wastes rom RCC are
found in all heaps except at Bharatheeyar Nager:

WHEREAS the above violations were brought to your Notice during the
discussion cited (9):

WHEREAS o team of officials from Government of [Kerala including
members from Trivandrum Municipal Corporation. Kerala Staie Pollution
Control Board. Suchitwa Mission and Clean Kerala Company Limited
proceeded to Thirunelveli on 22.12.2024 for execution ol action plan for
removal of dumped waste as per the order of Hon"ble NG as per the order
in OA 312/ 2024

WHEREAS as per the exceution report read (10) above, al the location ol
Kodaganallur, unfilled diet requisition slip and some syringes were found:

WHEREAS as per the execution report, read (10) above. al the location ol
Palavoor .general solid waste was seen packed in plastic bags including
areen bags Irom RCC which contained biomedical waste such as medicime
covers. syringes, wrappers, used syringe bodies without needles, eloves and
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“more:

WIHEREAS at the location of Kondanagaram, as per the exceution report.
read (10) above general solid waste such as plastic covers, ghee botile, oil
bottle. used clothes cle were found to be mixed with biomedical waste such
as empty tablet cover, used masks, gloves and sanitary diapers and majorily
of the waste were Tound wrapped in green coloured bags bearing the hospital
name ol RCC, Trivandrum;

WHEREAS Rule 4 of BMW Rules, 2016 stipulates the duties of the
occupier of Healtheare facilities (HCFs) and Rule d¢a) of BMW Rules. 2016
stipulates that every occupier shall take all necessary steps (o ensure that
Bio-Medical Waste is handled without any adverse effect to human health
and the environment and in accordance with these rules;

WIHEREAS RCC has violated Rule 4 b) ol BMW Rules 2016
stipulating 1o make provisions within the premises  for a sale,ventilated and
secured locations for  storage ol sepregated bio-medical wastes in coloved
bags or containers in the manner as specified in Schedule 1, to ensure that
there shall be no secondary  handlingpilferage ol reeyclables and  the
biomedical waste [rom such place or premises shall be diveetly transported to
the Common bio medical waste treatment facility

WHEREAS vou have violated Rule 4 (1) of BMW Rules, 2016 stipulating
not 1o give treated biomedical waste with Municipal Solid waste;

WHEREAS RCC has violated Rule 4(e) of BMW Rules. 2016
stipulating that every oceupier shall dispose of solid waste other than Bio-
Medical Waste in accordance with the provisions ol vespective Solid  Waste
Management Rules made under the relevant faws and amended from time 1o
ime:

WIHEREAS RCC has violated Rule 8 (1) of BMW Rules, 2016 2016
stipulating  that no untreated bio-medical waste shall be mixed with other
witsle:

WHEREAS RCC has violated Rule 8 (2) ol BMW Rules, 2016
stipulating that the Bio-Medical Waste shall be segregated into contaimers or
baes at the point of generation in accordance with schedule | prior 1o its
storage. transportation, treatment and disposal;
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WHEREAS RCC has violated Rule 4(a) of SWM  Rules. 2016
stipulating segregation and storage of the waste generated by them in (hree
separate streams namely bio-degradable, non bio-degradable and domestic
hazardous wastes in suitable bins and handover scgregated wastes 1o
authorized waste pickers or waste collectors as per the direction or
notification by the local authorities from time to time:

WHEREAS RCC has violated Rule 4(2) of SWM  Rules.20106
stipulating that no waste generators shall throw.burn or burry the solid waste
penerated by him,on streets ,open public spaces outside his premises;

WHEREAS RCC has violated Rule 8(2) of PWM Rules, 2016 stipulating
that all institutional generators of plastic waste shall segregate and store the
waste generated by them in accordance with SWM Rules and handover
segregated waste o authorized waste  processing or disposal facility or
deposition centers either on its own or through authorized  waste collection
ageney:

WHEREAS RCC hag reported vide the reply read 7 h above that - Regional
Cancer Centre entered into an agreement with M/s.Sunage  Lcosystems
Private Lid  for removal & disposal of general waste such as plastic wasie
plastic wrapper,bottle, bubble packs and paper waste;

WHEREAS from the above inspection findings vide rel 8N above it s
observed that mixed waste containing  some biomedical waste were handed
over to M/s.Sunage Ecosystems Private Ltd and the  Sunage Ecosystems
Private Itd received such mixed waste with Biomedical waste:

WHEREAS RCC has claimed in the reply read 7' above that there is
unequivocal stipulation in the agreement that RCC would not have any
responsibility for possible litigation or penal action on account ol the
disposal of such wastes taken away by the party even if'it is covered n
packets superseribed with name and address of RCC:

WHEREAS the claims of RCC vide the reply read 7 th above won't stand
as it is the responsibility of the waste generator to handover segregated solid
waste 10 the waste collecting ageney as per Rule 4(a) of SWM - Rules and
Rule 4 (1) off BMW Rules, 2016 and you have given mixed waste mcluding
biomedical waste to the collecting agency and the. collection agency also
violated by receiving such mixed waste and biomedical waste:

WHEREAS the reply furnished by you is unsatisfactory in light of the
nspection findings and the aforementioned provisions of BMW Rules: WA
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|:u!u.~; and PWM rules:

WHEREAS it is noted that you have violated the above provisions ol
Biomedical Waste Management Rules, 2016: Plastic Waste Management
Rules. 2006 and Sohid Waste Management Rules :

NOW THEREFORE in exercise ol powers conferred under the
above Acts. the Board hereby revokes the integrated consent (o Operate
issucd to vou vide relerence cited (1) due to the aforesaid violations.

Signed by
Sheela A M
Date: OTOIZMEE RS CRETARY

o
M/s Regional Cancer Centre
Revional Cancer Centre, Medical College Campus,
hirovananthapuram

Copy to:

1 The Chiel Enviconmental Engineer

Regional Oftice. Thiruvananthapuram
2. The Pnvironmental Fngineer

District Office. Thiruvananthapuram
yThe Eovironmental Engineer-3, Head Office

4. The Secretary. Thiruvananthapuram Corporation
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Regd. with/AD.
:

1
01 72025 ;

LEGAL NOTICL L on s ot [zers

(1) Consent No. KSPCB/TV/ICO/10042509/2023 issued on 28-02-2024.
(2) Reports in dailies on 17-12-2024 regarding the illegal dumping of
waste to Tamil Nadu.
(3) Lr.No. T3/ TNPCB/BMW/1.31777/2024-1 dated 18-12-2024 from the
Chairperson of Tamil Nadu Pollution Control Board.
(1) Report of inspection conducted on 18-12-2024 from District Office,
Thiruvananthapuram.
(5) Show cause notice no. KSPCB/2089/2024-EE-1 dated 18-12-2024
(6) Consent Revoke Intention Notice no. KSPCB/2089/2024-EL-1 dated
19-12-2024
(7) Reply to the Notice submitted by RCC dated 20-12-2024
(8) Report of inspection conducted in Thirunelveli on 20-12-2024 received
on 27/12/2024,
(9) Discussion held in the chamber of Chairperson on 26-12-2024
(10) ixecution Report on removal of dumped waste from various
locations in Thirunelveli Districl.
(11) Consent Revocation Order No. KSPCB/2089/2024-EE-] dated
07.01.2025

WIHEREAS Kerala State Pollution Control Board (hereinafter referred to as the
Board) is the statutory authority for implementing Water Prevention & Control
of Pollution) Act, 1974 (hereinafter referred to as Water Act), Air (Prevention &
Control of Pollution) Act, 1981 hereinaflter referred to as Air Act), Environment
(Protection) Act 1986, (hereinafter referred to as EP Act) and rules there under
in the State of Kerala;

WIHEREAS the Bio-Medical Waste Management Rules, 2016 and amendments

and

notified  thereof  (hereinafter  referred as BMW Rules) under  the

Environment (Protection) Act, 1986, 1o improve the collection, segregation,
processing, treatment and disposal ol the Bio-Medical wastes in an
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environmentally sound manner thereby reducing the Biomedical Waste
generation and its impact on the environment;

WHEREAS Solid Waste Management Rules 2016 (hereinafter referred as SWM
Rules) under the Environment (Protection) Act 1986, is applied (o every
institutional solid waste generators and should comply with the provisions of
Solid Waste Management Rules 2016;

WHIEREAS Plastic Waste Management Rules 2016 (hereinafter referred as PWM
Rules) under the Environment (Protection) Act 1986, is applied to every wasle
generators including institutions who are bound to comply with the provisions
of Plastic Waste Management Rules 2016;

WHEREAS  Regional ~ Cancer  Centre, Medical  College  Campus,
Thiruvananthapuram (hereinafter referred as RCC) comes under the purview of
Water Act, Air Act and Environment (Protection) Act 1986 and Rules there
under;

WIHEREAS Integrated Consent to Operate under the provisions of Water Acl,
Air  Act and EP  Act was renewed to RCC vide Consent No.
KSPCB/TV/ICO/10042509/2023 dated 28-2-2024 for a term upto 30-06- 2028;

WHEREAS RCC is bound to comply with the conditions mentioned in the
consent issued vide reference cited (1) above;

WHEREAS as per condition 2.10 of the Consent, Biomedical waste generated in
the unit shall only be disposed through the common biomedical waste
treatment and disposal facility of M/s. IMAGE;

WHEREAS as per condition 2,13 of the Consent, the general waste, if any, shall
not be mixed with biomedical waste;

WHEREAS as per condition 2,18 of the Consent, Solid Waste shall be disposed
as per Solid Waste Management Rules, 2016;

WHEREAS as per condition 219 of the Consent, Plastic Waste, Managemenl
Rules, and amendments shall be followed for the management of Plastic Wasle;

WHEREAS it has come to the notice of the Board, through Newspaper dated
17.12.2024, that biomedical waste, food waste and plastic waste from your
health care facility are found to be dumped at multiple locations such as
Kodaganallur and Palavoor villages in Thiranelveli District of TamilNadu;
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WHEREAS Show Cause Notice has been issued to RCC in light of the above,
vide ref cited (5), pointing out the aforesaid violations;

WHEREAS meanwhile from the TamilNadu Pollution Control Board it was
informed, vide ref cited (3), that General Solid Wastes such as oil pouches,
plastic covers etc., and Bio medical wastes such as unused syringes, Tablel
covers (paper wrappers), carton boxes and Data sheets of Regional Cancer
Centre, Trivandrum were found to be dumped in the said site;

WHEREAS the above action is in gross violation of the provisions of Bio
Medical Waste Management Rules 2016, Plastic Waste Management Rules, 2016
and Solid Waste Management Rules, 2016 and the conditions stipulated in the
consent issued, vide reference (@4

WHEREAS during the inspection conducted by Board on 18-12-2024 of the
hospital, it was noticed that some general wastes are kept inside the biomedical
wasle segregation area in green covers thereby creating chances of mixing of
Biomedical waste with general waste;

WHEREAS Consent Revoke Intention notice has been issued o you, vide
reference cited (6) on the violations noted above;

WHEREAS, RCC vide the letter under reference (7) informed that Regional
Cancer Centre, had entered into an agreement with M/s. Sunage Ecosystems
Private Ltd who has license of the Kerala State Pollution Control Board for the
removal of general waste;

WHEREAS the Board had not issued license to M /'s. Sunage Ecosystems Private
Ltd for the collection of waste and registration was issued for the storage of
wasle scrap of 4.53592 T per day in survey No. 287/4-1 in Nemom village of
Thiruvananthapuram corporation only;

WHERFEAS the reply was submitled by you vide reference cited (7) is nol
satistactory;

WHEREAS an inspection was conducted at the waste dumping sites by the

officials of Board, Corporation and IMAGE on 20-12-2024 along with the
officials of Tamil Nadu Government;

TM Calfx.a
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WHEREAS  the inspection was conducted at 6 sites namely Vadakku
Arivanavakipuram, Vellalankulam, Kodaganallur, Palavoor Kondanagaram
. 3 4 g E_J

and Bharatheeyar Nager;

WHEREAS as per the inspection report the white sacks found at Vellalankulam
Panchayath contained tied green coloured bags labelled as Regional Cancer
Center, Thiruvananthapuram with yellow and red bags and these bags arc
reported to contain general waste including some biomedical waste namely
catheter, syringes, used gloves, dressings, tubing and vacutainer tube;

WHEREAS one yellow bag (Barcode 3201019721925) and red bag (Barcode
number 2201011522614) supplied by IMAGE were also found in heaps and as
identified by IMAGE Experts the above bar-coded bags were supplied to RCC;

WHEREAS as per the inspection report read (8) above, at the location of
Kodaganallur, mixed waste including biomedical wastes namely uscd
medicines, masks, gloves etc were found in RCC name printed bags;

WITEREAS as per the inspection report read (8) above, at the Palavoor
Panchayath, un-segregated waste including plastic, biomedical waste were
found in RCC bags;

WHEREAS, as per the inspection report read (8) above, at Kondanagaram,
mixed waste were found in RCC labeled bags;

WHEREAS as per the findings of the inspection team, vide the reference cited
(8) above, green garbage bags containing mixed wastes from RCC are found in
all heaps except at Bharatheeyar Nager;

WHEREAS the above violations were brought to your Notice during the
discussion cited (9);

WHEREAS a team of officials from Government of Kerala including members
from Trivandrum Municipal Corporation, Kerala State Pollution Control Board,
Suchitwa Mission and Clean Kerala Company Limited proceeded (o
Thirunelveli on 22.12.2024 for execution of action plan for removal of dumped
waste as per the order of Hon'ble NGT as per the order in OA 312/ 2024;

WHEREAS as per the execution report read (10) above, at the location ol
Kodaganallur, unfilled diet requisition slip and some syringes were found;
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WHEREAS as per the execution report, read (10) above, at the location of
Palavoor, general solid waste was seen packed in plastic |

ags including green
bags from RCC which contained biomedical waste such

as medicine covers,
syrmges, wrappers, used syringe bodies withoyt needles, gloves and more;

WHEREAS at the location of Kmuiunagamm, as per the execution report, read
(10) above general solid waste such as plastic covers, ghee bottle, oil bottle, used
clothes etc were found to be mixed with biomedical waste such as empty tablet
cover, used masks, gloves and sanitary diapers and majority of the waste were
found wrapped in green coloured bags bearing the hospital name of RCC.
Trivandrum;

WHIEREAS Rule 4 of BMW Rules, 2016 stipulates the duties of the occupier of
Healthcare facilities (HCFs) and Rule 4(a) of BMW Rules, 2016 stipulates hat
every occupier shall take all necessary steps to ensure that Bio-Medical Wasto i«
handled without any adverse effect to human health and the
in accordance with these rules;

environment and

WHEREAS RCC has violated Rule 4(b) of BMW Rules 2016 stipulating to malke
provisions within the premises for a safe, ventilated and secqred locations for
slorage of segregated bio-medical wagtes in colored bags or containers in the
mannier as specified in Schedule I, o engure that there shall be no secondary
handling, pilferage of recyclables and the biomedical waste from such place or
premises shall be directly transported (o the Common bio medical wasto
treatment facility;

WHEREAS you have violated Rule 4 (f) of BMW Rules, 2016 stipulating not to
give treated biomedical waste with Municipal Solid wasto; '

WHEREAS RCC has violated Rule d(e) of BMW Rules, 2016 stipulating that
cevery occupier shall dispose of solid waste other than Bio-Medical Waste in
accordance with the provisions of respective Solid Waste Manage
made under the relevant laws and amended from time to time;

ment Rules

WHEREAS RCC has violated Rule 8 (1) of BMW Rules, 2016 stipulating that no
untreated bio-medical waste shall be mixed with other waste; )
WHEREAS RCC has violated Rule 8 (2) of BMW Rules, 2016 stipulating that the
Bio-Medical Waste shall be segregated into containers oy bags at thc)poinl ol
eneration in accordance with schedule 1 prior to its storace, transportation,
lreatment and disposal; ¥
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WHEREAS RCC has violated Rule 4(a) of SWM Rules, 2016 stipulating,
segregation and storage of the waste generated by them in three separate
streams namely bio-degradable, non bio-degradable and domestic hazardous
wastes in suitable bins and handover segregated wastes to authorized waste
pickers or waste collectors as per the direction or notification by the local
authorities from time to time;

WHEREAS RCC has violated Rule 4(2) of SWM Rules, 2016 stipulating that no
waste generators shall throw, burn or burry the solid waste generated by him,
on streets, open public spaces outside his premises;

WHEREAS RCC has violated Rule 8(2) of PWM Rules, 2016 stipulating that all
institutional gencrators of plastic waste shall segregate and store the waste
generated by them in accordance with SWM Rules and handover segregated
wasle to authorized waste processing or disposal facility or deposition centers
cither on its own or through authorized waste collection agency;

WIHTEREAS RCC has reported vide the reply read (7) above that Regional
Cancer Contre entered into an agreement with M/s. Sunage Ecosystems Privale
Lt for removal & disposal of general waste such as plastic wasle ,plastic
wrapper, bottle, bubble packs and paper waste;

WHIEREAS from the above inspection findings vide ref (8) above it is observed
that mixed waste containing some biomedical waste were handed over to M/s.
Sunage Lcosystems Private Ltd and the Sunage Fcosystems Private Lid
received such mixed waste with Biomedical waste;

WHEREAS RCC has claimed in the reply read (7) above that there is
unequivocal stipulation in the agreement that RCC would not have any
responsibility for possible litigation or penal action on account of the disposal of
such wastes taken away by the party even if it is covered in packets
superscribed with name and address of RCC;

WHEREAS the claims of RCC vide the reply read (7) above won't stand as it is
the responsibility of the waste generator to handover segregated solid waste to
the waste collecting agency as per Rule 4(a) of SWM Rules and Rule 4 (f) of
BMW Rules, 2016 and you have given mixed wasle including biomedical waste
to the collecting agency and the collection agency also violated by receiving
such mixed waste and biomedical waste;
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WHEREAS the reply furnished by you is unsatisfactory in light of (he
inspection findings and the aforementioned provisions of BMW Rules; SWN
rules and PWM rules;

WHEREAS it is noted that you have violated the above provisions of
Biomedical Waste Management Rules, 2016; Plastic Waste Management Rules,
2016 and Solid Waste Management Rules;

WHEREAS Consent Revocation order was issued to you vide Order Read (1 1),
due to the above said violations;

AND WHEREAS as per the above said facts, the Board is proposing to take
legal action against you under Section 19 of the Environment (Protection) Ac,
1986;

NOW THEREFORL: you are hereby directed to show cause if any within 15
days why (he Board shall not initiate action against you,

Dated this the 15t day of January 2025.

For and on behalf of the
Kerala State Pollution Control Board

}}‘ -

ENVIRONMENTAL ENGINEER
To
The Director
Regional Cancer Centre
Medical College Campus
Thiruvananthapuram — 69501 |,

Copy to:
1) Member Scecretary.

2) The Chief Environmental Engineer
Regional Office, Thiruvanantha puram,

Tewe G 4
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Ph: General: 0471- 2312910, 2318153, 2318154, 23181355 Chairman:
2318150 Member Seeretary: 2318151
c-mail: chn.kspebledgov.ing ms.kspebdgov.in FAX: 2318152 web;
kspeb.kerala,gov.in
ERALA STATE POLLUTION CONTROL BOARD

S | COA0E NYtrna el loamen aspadonl \'f
—— ———a: Al ﬂ
T Pattom P.O., Thiruvananthapuram — 695 004 " zﬁu—l E{ ?fE!
| o ale all.6, @lUMIMAB: 695 004 Lrvie gn nunt
KSPCB/2089/2024-EE-1 17-01 —2025

NOTICE UNDER ENVIRONMENT ( PROTECTION ) ACT, 1986

Regd A/d

Sub: - Levying of Environmental Compensation from M/s. Regional Cancer
Center, Thiruvananthapuram - Reg

Ref: - (1) Consent No. KSPCB/TV/ICO/10042509/2023 issued on

28-02-2024

(2) Reports in dailies on 17-12-2024 regarding the illegal dumping
ol wastc to Tamil Nadu.

(3) Lr.No. T3/TNPCB/BMW/F.31777/2024-1 dated 18-12-2024 from
the Chairperson of Tamil Nadu Pollution Control Board

(4) Report of inspection conducted on 18-12-2024 from District
Office, Thiruvananthapuram at RCC

(5) Show cause notice of even number dated 18-12-2024

(6) Consent Revoke Intention Notice of even no dated 19-12-2024

(7) Reply to the Notice submitted by RCC dated 20-12-2024

(8) Report of inspection conducted in Thirunelveli on 20-12-2024
received on 27/12/2024

(9) Discussion held in the chamber of Chairperson on 26-12-2024

(10) Execution Report on removal of dumped waste from various
locations in Thirunelveli District

(1'1) Report of inspection conducted from Regional Office along with
the enquiry Committee

(12) Consent Revocation Order of even number dated 07-01-2025

(13) Discussion of Board Officers held on 08.01.2025

WHEREAS Kerala State Pollution Control Board (hereinafter referred
o as the Board) is the statutory authority for implementing Water
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(Prevention & Control of Pollution) Act, 1974 (herein after referred to as
Water Act), Air (Prevention & Control Of Pollution) Act, 1981 (herein after
referred to as Air Act), Environment (Protection) Act 1986, (herein after
referred to as EP Act);

WHEREAS the Bio-Medical Waste Management Rules, 2016 and
amendments and notified thereof (hereinafter referred as BMW Rules) under
the Environment (Protection) Act, 1986, to improve the collection,
segregation, processing, treatment and disposal of the Bio-Medical wastes in
an environmentally sound manner thereby reducing the Biomedical Wastc
generation and its impact on the environment;

WHEREAS Solid Waste Management Rules 2016 (herein after
referred as SWM Rules) under the Environment (Protection) Act 1986, is
applied to every institutional solid waste generators and should comply with
the provisions of Solid Waste Management Rules 2016 ;

WHEREAS Plastic Waste Management Rules 2016 (herein after
referred as PWM Rules ) under the Environment (Protection) Act 1986.is
applied to every waste gencrators including institutions who are bound to
comply with the provisions of Plastic Waste Management Rules 2016

WHEREAS the Central Government notified the Environment
(Protection) Act, 1986 for the protection of environment;

WHEREAS the Hon’ble National Green Tribunal, vide order dated
19/02/2019 in O.A.593 of 2017 (W.P (Civil) No.375/2012 by the Paryavaran
Suraksha Samiti and Anr, Vs. Union of India and Ors.), directed that “CPCB
may take penal action for failure against those who are accountable for not
setting up and maintaining STPs, CETPs ETPs and CPCB may also assess
and recover compensation for damage (o the environment and the said fund
may be kept in a separate account and utilized in terms of an action plan for
protection of the Environment™;

WHEREAS the NGT vide order dated 12/03/2019 in O.A. No.
710/2017, directed that the State Pollution Control Boards are also
authorized to recover compensation from the polluters or laying down their
own scale which should not be less-than the scale fixed by Central Pollution
Control Board;

WHEREAS the Hon’ble National Green Tribunal, Principal Bench,
New Delhi in the Order dated 22/11/2018 in O.A No. 353/2016 clarified that
apart from prosecution, the statutory authorities under the Environment
(Protection) Act, 1986, the Air (Prevention and Control of Pollution) Act,
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1981 and the Water (Prevention and Control of Pollution) Act, 1974, must,
in exercise of their incidental powers, prescribed scale of compensation to be
collected from the polluters on the “Polluter Pays Principle”. Such scale
which may be laid down at various levels, having regard to the local
condition or as per dircetion in the hicrarchy of the authorities. In various
other application also, the Hon’ble NGT passed similar orders, for instance,
in the Order dated 20/11/2018 in O.A No. 117/2014, 499/2014 and 102/2014
the Hon’ble NGT noted as; “Needless to say that statutory authorities under
the Environment (Protection) Act, 1986, Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and Control of Pollution
Act), 1974 are entitled to assess and recover damages as “Polluter Pays
Principle ™ in exercise of incidental powers to protect environment™;
WHEREAS in pursuant to Hon’ble National Green Tribunal, in the
matter of O.A. 593 of 2017 CPCB has developed a “Methodology lor

Assessing Environmental Compensation and Action Plan to Utilize the
Fund™;

WHEREAS the methodology developed by the CPCB for assessing
Environmental Compensation is as follows;

EC=PIxNxRxSxLF

Where,
EC — Environmental Compensation in Rupees.

PI — Pollution index of industrial sector (PI of 80, 50 & 30 may be taken
for Red, Orange and Green respectively)

N —  Number of days for which violation took place, which is the period
between the day of violation observed/due date of direction’s
compliance and the day of compliance verified.

R - [actor in Rupees. Which may be minimum100 and maximum of 500.
[t is suggested to consider R as 250 as the Environmental
Compensation in case of violation.

S~ Factor for scale of operation (Suggested to take 0.5 for micro and
small, | for medium and 1.5 for large units)

[LIF — Location factor based on population of city/town and location of
industrial unit.
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LLIF can be taken as follows :

| for less than 1 million population, 1.25 for population I million to < 5
million, 1.5 for population 5 million to less than 10 million and 2 for
population 10 million and above.

LE will be 1.0 in case unit is located =10 km from municipal boundary

LF is presumed as | for city/town having population less than one million.

WITEREAS in any case, minimum Environmental Compensation
shall be Rs.5000/day; '

WHEREAS as per the CPCB Guidelines for Imposition of
Fnvironmental Compensation Charges against Healthcare [Facilities and
Common Biomedical Waste Treatment Facilities, the LEnvironmental
Compensation may be assessed using the methodology as below;

Environmental Compensation for HCEFs = HR x T x S x R x N

Where; HR — Health Risk factor
T-  Type of Healthcare Facility
S - Size of Health Care IFacility
R — Environmental Compensation factor

N — Number of days of Violation

WHEREAS Regional Cancer Centre, Medical College Campus,
Thiruvananthapuram (herein after referred as RCC) comes under the purview
of Water Act, Air Act and Environment (Protection) Act 19086 and Rules
made there under;

WHEREAS Integrated Consent to Operate under the provisions of
Water Act, Air Act and EP Act was renewed to RCC wvide Consent No.
KSPCB/TV/ICO/10042509/2023 dated 28-2-2024 for a term upto 30-6-
2028;

WHEREAS RCC is bound to comply with the conditions mentioned
in the consent issued vide reference cited (1) above;

“WHEREAS as per condition 2.10 of the Consent, Biomedical wastc
generated in the unit shall only be disposcd through the common biomedical
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waste treatment and disposal facility of M/s IMAGE;

WHEREAS as per condition 2.13 of the Consent, the general waste, if
any, shall not be mixed with biomedical waste;

WHEREAS as per condition 2.18 of the Consent, Solid Waste shall
be disposed as per Solid Waste Management Rules, 20106;

WHEREAS as per condition 2.19 of the Consent, Plastic Waste
Management Rules, and amendments shall be followed for the management
of Plastic Waste;

WHEREAS it has come to the notice of the Board, through
Newspaper dated 17.12.2024, that biomedical waste, food waste and plastic
waste from your health care facility arc found to be dumped at multiple
locations such as Kodaganallur and Palavoor villages in Thirunclveli District
of TamilNadu;

WHEREAS Show Cause Notice has been issued to RCC in light of
the above, vide ref cited (5), pointing out the aforesaid violations;

WHEREAS meanwhile from the Tamil Nadu Pollution Control Board
it was informed, vide ref cited (3), that General Solid Wastes such as oil
pouches, plastic covers etc., and Bio medical wastes such as unused
syringes, Tablet covers (paper wrappers), carton boxes and Data sheets of
Regional Cancer Centre, Trivandrum were found to be dumped in the said
site;

WHEREAS the above action is in gross violation of the provisions of
Bio Medical Waste Management Rules 2016, Plastic Waste Management
Rules, 2016 and Solid Waste Management Rules, 2016 and the conditions
stipulated in the consent issued, vide reference (1);

WHEREAS during the inspection conducted by Board on 18-12-2024
at the hospital, it was noticed that some general wastes are kept inside the
biomedical waste segregation area in green covers thereby creating chances
of mixing of Biomedical waste with general wasle;

WHEREAS Consent Revoke Intention notice has been issucd 1o

you.vide reference cited (6) on the violations noted above;

WHEREAS RCC vide the letter under reference (7) informed that
Regional Cancer Centre, had entered into an agreement with M/s Sunage
Feosystems Private Ltd who has license of the Kerala State Pollution Control
Board for the removal of general waste;

WHEREAS the Board had not issued license to M/s Sunage
licosystems Private Ltd for the collection of waste, instead registration was
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issued for the storage of waste scrap of 4.53592 T per day in survey
No.287/4-1 in Nemom village of Thiruvananthapuram corporation only;

WHEREAS the reply was submitted by you vide reference cited (7) is
not satisfactory;

WHEREAS an inspection was conducted at the waste dumping sites
by the officials of Board, Corporation and IMAGE on 20-12-2024 along
with the officials of Tamil Nadu Government;

WHEREAS the said inspection was conducted at 6 sites namely
Vadakku Ariyanayakipuram, Vellalankulam, Kodaganallur, Palavoor
Kondanagaram and Bharathccyar Nager;

WHEREAS as per the inspection report the white sacks found at
Vellalankulam Panchayath contained tied green coloured bags labelled as
Regional Cancer Center, Thiruvananthapuram with yellow and red bags and
these bags are reported to contain general waste including some biomedical
waste namely catheter, syringes, used gloves, dressings, tubing and
vacutainer tube ;

WHEREAS one yellow bag (Barcode 3201019721925) and red
bag(Barcode number 2201011 5§22614) supplied by IMAGE were also [ound
in\ heaps and as identified by IMAGE Experts the above bar-coded bags
were supplied to RCC;

WHEREAS as per the inspection report read (8), at the location of
Kodaganallur, mixed waste including biomedical wastes namely used
medicines, masks, gloves etc were found in RCC name printed bags ;

WHEREAS as per the inspection report read (8), at the Palavoor
panchayath, unsegregated waste including plastic, biomedical waste were
found in RCC labelled bags ;

WHEREAS as per the inspection report read (8) above, at
Kondanagaram, mixed waste were found in RCC labelled bags;

WHEREAS as per the findings of the inspection team, vide reference
cited (8), green garbage bags containing mixed wastes from RCC were found
in all heaps except at Bharatheeyar Nager:

WHEREAS the above violations were brought to your Notice during
the discussion cited (9); :

WHEREAS a tcam of officials from Government of Kerala including
members from. Trivandrum Municipal Corporation, Kerala State Pollution
Control Board, Suchitwa Mission and Clean Kerala Company Limited
proceeded to Thirunelveli on 22.12.2024 for execution of action plan for
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removal of dumped waste as per the order of Hon’ble NGT as per the order
in OA 312/ 2024;

WHEREAS as per the exccution report read (10), at the location of
Kodaganallur, unfilled diet requisition slip of RCC and some syringes were
found;

WHEREAS as per the execution report, read (10), at the location of
Palavoor, general solid waste was seen packed in plastic bags including
green bags from RCC which contained biomedical waste such as medicine
covers, syringes, wrappers, used syringes without needles, gloves and more;

WHEREAS at the location of Kondanagaram, as per the execution
report, read (10), general solid waste such as plastic covers, ghee bottle, oil
bottle, used clothes etc were found to be mixed with biomedical waste such
as empty tablet cover, used masks, gloves and sanitary diapers and majority
of the waste were found wrapped in green coloured bags bearing the label of
RCC, Trivandrum;

WHEREAS Rule 4 of BMW Rules, 2016 stipulates the duties of the
occupicr of Healtheare facilities (HCFs) and Rule 4(a) of BMW Rules, 2016
stipulates that every occupier shall take all necessary steps lo ensurc that
Bio-Medical Waste is handled without any adverse effect to human health
and the environment and in accordance with these rules;

WHEREAS RCC has violated Rule 4 ( b) of BMW Rules 2016
stipulating to make provisions within the premises for a safe, ventilated and
secured locations for storage of segregated bio-medical wastes in colored
bags or containers in the manner as specified in Schedule I, to ensure thal
there shall be no secondary handling, pilferage of recyclables and the
biomedical waste from such place or premises shall be directly transported to
the Common bio medical waste treatment facility;

WHEREAS RCC has violated Rule 4(e) of BMW Rules,, 2016
stipulating that every occupier shall dispose of solid waste other than Bio-
Medical Waste in accordance with the provisions of respective Solid Waste
Management Rules made under the relevant laws and amended [rom time (o
fime,

WHEREAS you have violated Rule 4 (f) of BMW Rules, 2016
stipulating not to give treated biomedical waste with Municipal Solid waste;

WHEREAS RCC has violated Rule  7(2) of BMW Rules, 2016
which stipulates that occupier shall hand over segregated waste as per the
Schedule I to common biomedical waste treatment facility for treatment
processing and final disposal;

WHEREAS RCC has violated Rule 8 (1) of BMW Rules, 2016

_/7 et %y



Trae ('c-/)ﬂ-

stipulating that no untreated bio-medical waste shall be mixed with other
waste,

WHEREAS RCC has violated Rule 8 (2) of BMW Rules, 2010
stipulating that the Bio-Medical Waste shall be segregated into containers or
bags at the point of generation in accordance with schedule 1 prior to its
storage, {ransportation, (reatment and disposal;

WHEREAS RCC has violated Rule 4(1-a) of SWM Rules,2010
stipulating segregation and storage of the waste generated by them in three
separate streams namely bio-degradable, non bio-degradable and domestic
hazardous wastes in suitable bins and handover segregated wastes to
authorized waste pickers or waste collectors as per the direction Or
notification by the local uthorities from time to time;

WHEREAS RCC has violated Rule 4(2) of SWM Rules,2016
stipulating that no waste generators shall throw, burn or burry the solid waslte
generated by him, on strects ,open public spaccs outside his premiscs;

WHEREAS RCC has violated Rule 8(2) of PWM Rules, 2016
stipulating that all institutional gencralors of plastic waslc shall sceregate and
store the waste generated by them in accordance with SWM Rules and
handover segregated waste 10 authorized waste processing or disposal
facility or deposition centers either on its own or through authorized waste
collection agency;

WHEREAS RCC has reported vide the reply read (7) that Regional
Cancer Centre entered into an agreement with M/s.Sunage Lcosystems
Private Ltd for removal & disposal of general waste such as plastic waslc,
plastic wrapper, bottle, bubble packs and paper wastc,

WHEREAS from the above inspection findings vide rel (4) it is
observed that mixed waste containing some biomedical waste were found at
Thirunelveli;

WHEREAS RCC has claimed in the reply read (7) that there is
unequivocal stipulation in the agreement that RCC would not have any
responsibility for possible litigation or penal action on account of the
disposal of such wastes taken away by the party even if it is covered in

packets superscribed with name and address of RCC;

WHEREAS the claims of RCC vide the reply read (7T)won’t stand as it
is the responsibility of the waste generator 10 handover segregated solid
waste to the waste collecting agency as per Rule 4(a) of SWM Rules and
Rule 4 (f) of BMW Rules, 2016 and you have given mixed waste including
biomedical waste to the collecting agency and the collection agency also
violated by receiving such mixed waste and biomedical wastc;
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WHEREAS the reply furnished by you i« unsatisfactory in view of the
mspection findings and the aforementioned provisions of BMW Rules; SWM
rules and PWM rules;

WHEREAS as per the report of inspection conducted from Regional
Office along with the Enquiry Committee cited (11) it 1s reported that the
source-level segregation of waste had not been carried out properly:

WHEREAS as per the report of the above inspection cited (1 1), the
general waste bag contained various items that should be classified as
biomedical waste including swabs, cotton, gloves, and remnants from the
nursing station;

WHEREAS as per the report cited (11), in the final storage arca for
waste, it is observed that heaps of waste are dumped in an open corner of the
hospital without any roof and the waste had accumulated rainwater and was
exposed to sunlight;

WHEREAS as per the report cited (11), the improper segregation may
lead to inhumane treatment of the employees assigned to handle this wastc;

WHEREAS Consent Revocation Order was issued to you vide
reference cited (12);

WHEREAS it is noted that you have violated the provisions ol
Biomedical Waste Management Rules, 2016; Plastic Waste Management
Rules. 2016 and Solid Waste Management Rules ;

WHEREAS in light of the above it was decided during the discussion
cited (13) to levy environmental compensation against the hospital;

WHEREAS  the Environmental Compensation 18 assessed  as
furnished below in light of the inspection reports;
. Environmental Compensation for violation of consent conditions of
RCC

Environmental Compensation (EC) =PIxNxRX Sx LI

PI = 80 (Pollution Index for Red category industry)
N = 23 days (17/12/2024 0 08/01/2025)

R - 250 (Rupee Factor)

S : | 5 (Scale Factor for large scale industry)

LR = | (Location Factor for population < 1 million)
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Environmental Compensation = 80 x 23 x 250 x 1.5 x 1

= Rs. 6,90,000 /-

(Rupees Six Lakhs and Ninety Thousand Only).

Environmental Compensation for violation of Biomedical waste
Management Rules

As per the guidelines for imposition of Environmental Compensation
charges against Healthcare Facilities and Common Biomedical waste
Treatment Facilities, Environmental Compensation is assessed as Rupees
3,16,250 /-(Rupees Three Lakh Sixteen Thousand Two Hundred and Fifty
Only) for 23 days of violation (from 17/12/2024 till 08/01/2025)(Detailed

calculation is as shown below);
Environmental Compensation (EC) = HR x TxSx R x N
Where,

HR-Health Risk factor = 55 [20(For improper segregation of BMW) + 10
(FFor absence of Pretreatment) + 10 ( Inadequate onsite storage) +15 ( For
violation of Rules 4,7 &8 of BMW Rules, 2016)

T-Type of Tealthcare facility — 1 for bedded hospitals
S-Size of health care facility — 1 for [00-500 bedded hospitals
R-Environmental Compensation factor -250

N-Number of days of violation - 23 days of violation (from date of observing
violation on 17/12/2024 till date of EC assessment on 08/01/2025)

Environmental Compensation (EC) =55x 1 x 1x250%x 23
=3,16,250 /-

(Rupees Three Lakh Sixteen Thousand Two Hundred and Fifty Only).
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NOW THEREFORE in exercise of the powers vested under section
5 of the Environment ( Protection ) Act, 1986, you are hereby directed to
show cause within 15 days of receipt of this notices as 10 why you shall not
be directed fo remit an Environmental Compensation of  Rs. 10,06,250/-
( Rupees Ten Lakh Six Thousand Two Hundred and Fifty only) for the

above said violations of Acts and Rules.

For and on behalf of the
KERALA STATL POLLUTION CONTROL BOARD

Cl mﬁ@k’m(m

To

M/s Regional Cancer Centre
Regional Cancer Centre, Medical College Campus,
Thiruvananthapuram

Copy to:
I. The Chief Environmental Engineer
Regional Office, Thiruvananthapuram
2. The Environmental Engineer
District Office, Thiruvananthapuram
3. The Environmental Engineer-3, Head Office
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PCBRTM/3/2025-AK2 Dated: 16.01.2026

Regd with A/D

Ref: 1. Integrated Consent (o Operate Renewal no: PCB/' TVM/DO /ICO(R)/HSIP/
328/2012 dtd 26.07.2012.

2. Integrated Consent to Operate Renewal no: PCB/RO/TVM /1CO R/04 /2020
dated 07,10.2020.

3. Newspaper report on 17/12/2024 regarding illegal dumping ol wasic at
Thirunelveli, TamilNadu

4. Letter no. T3/ TNPCB/BMW/E.317771V /2024-1 dated 18.12.2024 from the
Chairperson of Tamil Nadu Pollution Control Board,

o. Inspection by the Board Officials to your unit held on 18.12.2024.

6. Show Cause Notice no, KSPCI3/2089DA24-E15- | dated 18.12.2024.

7. Consent Revoke Intention Notice no. KSPCB/2 08912024-1513- 1 dated
19.12.2024.

8. Reply Letter no. Cred/Gen /3372024 dated 20.12.2024 from M/s Credence
IHospital,

9. Reply Letter no. Cred/Gen /33/2024 dated 21.12.2024 from M /s Credence
Hospital.

10. Report of Joint Inspection conducted at Thirunelveli on 20/12/24

I'l. Report of Joint Inspection conducted from Board’s Regional Office along

with the Enquiry Commission on 31.12.2024,

12. Joint Enquiry commission report dated @ 10.01.2025

13, Letter no. KSPCB/2089/2024-E15-1 dated 15.01.2025 from Iead Office

CONSENT REVOCATION ORDER

WHEREAS, the Kerala State Pollution Control Board (herein after
referred (o as the Board) is the statutory authority for implementing the
Water (Prevention & Control of Pollution) Act 1974 (herein alter referred
lo as the Water Act), the Air (Prevention & Control of Pollution) Act 1981
(herein  after referred 1o as the Air Act), and the Environment
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(Protection) Act 1986 (herein after referred to as the P Act) and Rules
there under in the State of Kerala;

WHEREAS M/s. Credence Hospital Pyt Ltd, near Ulloor Bridge,
Ulloor Medical College P.O, Thiruvananthapuram comes under the
purview of Water (Prevention & Control of Pollution) Act 1974, the Air
(Prevention & Control of Pollution) Act 1081 and the Invironment
(Protection) Act 1986 and the rules there under,

WHEREAS you arc bound to comply with (he conditions
mentioned in the Integrated Consent issued Lo you vide rel. cited (1) &
(?) above, by the Board as per section 25 of Water (Prevention &
Control of Pollution) Act 1974 and scction 21 of Air (Prevention &
Control of Pollution) Act 1981

WHEREAS, as per condition no.5.4 of the consent, vide ref (1)
issued to you, Bio medical Waste, excepl liquid waste, generated in your
Hospital shall be disposed through the common facility of IMAGIS;

WHEREAS, as per condition no.5.5 of the consent, vide ref (1)
garbage shall be disposed through biogas plant

WHEREAS it has come to the notice of the Board through
newspaper dated 17/12/2024 that biomedical waste, food waste and
plastic waste from some of the institutions in Trivandrum, RCC,
Credence Hospital Ulloor, and M/s Lecla Ravig, Kovalam, arc ound Lo
be dumped at multiple locations such as Kodaganallur, Vadakku
Ariyanayakipuram and Palavoor Villages in Thirunclveli district of Tamil
Nadu;

WHEREAS during the inspection conducted by the Board officials
on 18.12.2024 across various units,it was observed that you have been
disposing ol your paper waslc through M/s Use Again Systems, an
unauthorized agency;

WHEREAS as per reference cited (6) above, Board had issued
Show Causce Notice in light of the above incident, directing Lo show
cause il any within 7 days of notice;

WHEREAS as per reference cited (7) above, Board had issucd
Consent Revoke Intention Notice, direeting to show cause if any within
7 days ol notice;
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WHEREAS during the Joint inspection held on 20/12/2024
including Board officials, Trivandrum Corporation, IMAGI, Officials of
Tamil Nadu Government and Tamil Nadu Pollution Control Board,
dumps of solid waste with documents in proof of the institutions viz,
RCC, Trivandrum, Credence IHospital Ulloor, Trivandrum, and Lecla
Kovalam, ‘rivandrum were identified at the above gaid locations in
Thirunelveli;

WHEREAS you had submitted reply to Showecause Notice vide rel
cited (8),assured that you had not indulged in removing or disposing of
any type of wasle whatsoever in any public place;

WHEREAS you had submitted reply to Consent Revoke Intention
Notice cited (9);

WHEREAS as per scclion 4(1-a) of Solid Waste Managemenl
Rules, 2016, (1) lkvery wasle gencrator shall,scgregate and store the
wasle generated by them in three scparale strecams namely bio-
degradable, non bio-degradable and domestic hazardous wasles in
suilable bins and handover segregated wastes to authorised waste
pickers or waste collectors as per the direction or notification by the

local authorities from time to timg;

WHEREAS as you have disposed off wastes generated from your
premises through an unauthorized agency which constitutes a violation
of the section 4(1-a) of Solid Waste Management Rules, 2016,

WHEREAS as per scction 8(2) of PWM Rules, 2016, all institutional
generalors of plastic waste shall  scgregale and storce the wasle
generated by them in accordance with SWM Rules and handover
segregated waste to authorized waste processing or disposal [acility or
deposition centers either on its own or through authorized wasle
collection agency;

WHEREAS you have disposed wastes through M/s Usc Again
Systems;

WHEREAS it is found that M/s Use Again Systems does not have
valid Registration/Consent ol the Board,

A
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WHEREAS during the Joint Inspection conducted by the Board
Officials along with Trivandrum Corporation, LSGD officials and
Suchitwa mission as part of the Enquiry commission on 31/12/2024, it
was observed that large quantities of food waste mixed with plastic and
paper waste were stored without segregation, inside and around (he
hospital canteen premises, which is in violation of section 4(1-a) of Solid
Waste Management Rules, 2016 and 8(2) of Plastic waste management
rules 2016;

WHEREAS per scction 8(1) of Bio Medical Wasle Management
Rules, 2016,the bio-medical waste shall be segregated into containers
or bags at the point of the generation in accordance with the Schedule |
prior 1o ils storage,transportation,treatment and disposal;

WHEREAS during the Joint Inspection conducted by the Board
Officials along with “Irivandrum Corporation, Suchitwa mission and
L.SGD officials as parl of the Enquiry commission on 31/12/2024, it
was observed that untreated Biomedical waste bags was stored along
with plastic and other general waste bags which is in violation of section
8(1) of Bio Mcdical Waste Management Rules 2016;

WHEREAS per scction 4(2) of Solid Waste Management Rules,
2016,No waste generator shall throw,burn or burry the solid waste
generated by him,on streets,open public spaces outside his premises or
in the drain or waler bodies,

WHEREAS it was found that general waste (Paper Waste) [rom
your industry was scen dumped at Vadakku Ariyanayakipuram, as per
the report cited (10) above and also as per the IEnquiry commission
report cited (12) above, prescription letters from your unit was reported
to be dumped,in the above premises which is in violation of scction 4(2)
of Solid Waste Management Rules 2016;

WHEREAS it is noted that you have violated the above provisions
ol Biomedical Wasle Management  Rules,2016;  Plastic  Wasle
Management Rules, 2016 and Solid Waste Management. Rules, 2016;

WHEREAS it was informed that proper source level segregation
was not implemented within the facility and direction was issued Lo take
further necessary action vide ref(13).
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NOW THEREFORE in cxcrcise ol powers conferred under the
above Acts, the Board hereby revokes the integrated consent to Operale
issued to you vide reference cited (2) duce to (he aforesaid violations.

Dated this 16 th day of January 2025.

For and Behalf of the
KERALA STATE POLLUTION CONTROL BOARD

[ »

'}r \ \ )

. (_I. LA I(f
CHIEF I'}NVIRONMEN’!‘AL{-ENGINEER

I'o
Dr. Santhamma Mathew,
Credence Hospital,
Ulloor, Medical College P.O
Thiruvananthapuram
Copy To

1. Chairperson,

Kerala State Pollution Control Board, Head Office,
Thiruvananthapuram,

2. Member Sceretary,

Kerala State Pollution Control Board, Head Office,

Thiruvananthapuram.

3. Sceretary,
Thiruvananthapuram Corporation
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c-mail: ceetvm kspch@kerala.gov.inweb: kspeb.keralia.gov.in i
- REGUIZTERED wliTH YD
PCBRTM /3/2025-Ak2 Dated: 16.01.2025
NOTICE
Sub:- Mepgal dumping of waste at various locations of Thirunelveli
Ref:- 1. Integrated Consent to Operate Renewal no: PC B/TVM DO /

ICO(R)/11SP/328/2012 dtd 26.07.2012
2.Integrated Consent Lo Operate Renewal no: PCB/RO/TVM/ICO
1R/04 /2020 dated 07.10.2020
3.Newspaper report on 17 /1272024 regarding illegal dumping of
waste at Thirunelveli, TamilNadu
4. Letter no. T3/ TNPCB/BMW /18.317771TV /2024 dated 18.12.2024
from the Chairperson of Tamil Nadu Pollution Control Board.

| dated 18.12.2024.

Order of Hon'ble NGT dated 19.12.2024 in O.A. 312/2024
6.Inspection by the Board Officials to your unit held on 18.12.2024

7. Show Cause Notice no. KSPCB/2089DA24-EF
8 Consent Revoke [ntention Notice no. KSPCB/2 089 12024-115-1

dated 19.12,2024.
Letter no. Cred/Gen/33/2024 dated 20.12 2024 from M/s

9. Le
Credence Hospital.
10. Letter no. Cred/Gen/33/2024 dated 21.12 2024 from M/s

Credence Hospital
1. Mocel Notification no. 8.0.394 I dated 16.04.1987
1 2. Procecdings no KSPCI3/2089/2024-151-1 dated 19.12 2024 [rom
Chairperson, Kerala State Pollution Control Board.

13, Report of joint Inspection conducted from Board’s Regional Office

5 Bt
with the [Enquiry Committee on 31.12.2024
a4 Order of Hon'ble NGT dated 02.01.2025 in O.A. 31272024
7)’.:/@ rcy?j



.Q;,\)

15. Consent Revocation order No. PCBRTM /3/2025-Al2 dated
16.01.2025
16. Proceedings No. KSPCI3/2089 /2024 -115- | Dated 15.01.2025

WHEREAS the Kerala State Pollution Control Board (herein alter
referred to as the Board) is the statutory authority for implementing the
Water (Prevention & Control of Pollution) Act 1974 (herein after referred to
as the. Water Act), the Air (Prevention &Control of Pollution) Act 1981 (herein
alter referred to as the Air Act), and the Environment (Protection) Act 1986
(herein after referred to as the EP Act) and Rules thereunder in the State of

Kerala;

- WHEREAS the Bio-Medical Waste Management Rules, 2016 aad
amendiments notified thereof (hereinafter referred as BMW Rulesjunder the
Environment (Protection) Act, 1986, to improve the collection, segregation,
processing, treatment and disposal of the Bio-Medical wastes in an
environmentally sound manner thereby reducing the Biomedical Waste

reneration and its impact on the cnvironment;

WHEREAS Solid Waste Managenment Rules 2016 (herein afier referred
as SWM Rules) under the Environment (Protection) Act 1986, is applied to
every institutional solid waste generators ar:d should comply with the

provisions of Solid Waste Management Rules 2016

WHEREAS Plastic Waste Management Rules 2016 (hercin  after
referred as PWM Rules ) under the Environment (Protection) Act 1986, is
appliecd o every waste generators including institutions who are bound to

comply with the provisions of Plastic Waste Management Rules 2016

WHEREAS M/s. Credence Hospital Pyt Ltd, near Ulloor Bridge, Ulloor
Medical College P.O, Thiruvananthapuram comes under the purview of the
Water (Prevention & Control of Pollution) Act 1974, the Air (Prevention &

Control of Pollution) Act 1981 and the Environment Protection Act 1986,

7;-5/ € r‘7) &
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WHEREAS you are bound to comply with the conditions mentioned in

the Integrated Consent issued to you vide refl. cited (1) above;

WHEREAS as per condition no.5.4 of the consent, vide ref (1) issued
Lo you, Bio Medical Waste, except liquid waste, generated in your Hospital

shall be disposed through the common facility of IMAGIS;

WHEREAS, as per condition no.5.5 of the consent, vide ref (1) garbage

shall be disposed through biogas plant;

WHEREAS il has come to the notice of the Board through newspaper
dated 17/12/2024 that biomedical waste, food waste and plastic waste from
some of the institutions in Trivandrum, RCC, Credence Hospital Ulloor and
M/s Leela Raviz, Kovalam, are found to be dumped at multiple locations
such as Kodaganallur, Vadakkau Ariyanayakipuram and Pazhavoor Villages
in Thirunelveli district of Tamil Nadu;

WHEREAS Ilon’ble NGT has taken a SUO MOTO bascd on the news
item in The New Indian Express, Chennai Idition dt: 17.12.2024, in O.A.

No. of 312 of 2024(SZ);

WHEREAS during the inspection conducted by the Board officials on
18.12.2024 across various units, it was observed that you have been
disposing of your paper waste through M/s Use Again Systems, an

unauthorized agency;

WHEREAS during the Joint Inspection held on 20 /12/2024 including
Joard officials, Trivandrum Corporation, IMAGIY, Ofhcials ol Tamil Nadu
Government and Tamil Nadu Pollution Control Board, dumps of solid waste
with documents in proof of the institutions viz, RCC, Trivandrum, Credence
Hospital Ulloor, Trivandrum, and M/s Leela Kovalam, Trivandrum were

identified at the above said locations in Thirunelveli;

WHEREAS as per reference cited (7) above, Board had issued Show

Cause Notice, directing to show cause il any within 7 days of notice;

(62
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WHEREAS as per reference cited (8) above, Board had issued Consenl
Revoke Intention Notice, directing to show cause il any within 7 days of

notice;

WHEREAS you had submitted reply to Show Cause Notice vide ref
cited (9); assured that you had not indulged in_removing or disposing ol any

(ype of waste whatsoever in any public place;

WHEREAS you had submitted reply to Consent Revoke Intention

Notice vide ref cited (10);

WHEREAS Rule 4 of BMW Rules, 2016 stipulates the duties of the
occupier of Healthcare facilitics (HCI®s) and Rule 4fa) of BMW Rules, 2016
stipulates that every occupier shall take all necessary steps to ensure’ that
Bio-Medical Waste is handled without any adverse effect to human health

and the environment and in accordance with these rules;

WHEREAS Rule 4(b) of BMW Rules 2016 stipulates o make provisions
within the premises for a safe, ventilated and secured locations for storage
of segregated bio-medical wastes in colored bags or containers in the
manner as specified in Schedule [, to ensure that there shall be no
secondary handling, pilferage of recyclables and the biomedical waste
from such place or premises shall be directly transported to the common

Biomedical waste treatment facility ;

WHEREAS Rule 4(f) of BMW Rules, 2016 stipulates not Lo give Lrealed

biomedical waste with Municipal Solid waste;

WHEREAS Rule 4(c) of BMW Rules, 2016 stipulates that every
occupier shall dispose of solid waste other than Bio-Medical Waste in
accordance with the provisions of respective Solid Waste Management

Rules made under the relevant laws and amended from time to time;

v



WHEREAS Rule 4(I) of BMW Rules, 2016 stipulates that cvery
occupier shall ensure occupational salety of all its health care workers
and others involved in handling of bio-medical waste by providing

appropriate and adequate personal protective equipment;

WHEREAS Rule 7(2) of BMW Rules, 2016 stipulates that occupier
shall hand over segregated waste as per the Schedule | to common
biomedical waste (reatment facility for treatment. processing and [inal

disposal;

WHEREAS as per scction 8(1) of Bio Medical Wasle Management
Rules, 2016, No untreated bio-medical waste shall be mixed with other

wasles;

WHEREAS as per scction 4(1-a) of Solid Waste Management Rules,
2016, (1) Lvery waste generator shall,- segregale and store the waste
generated by them in three separate streams namely bio-degradable, non
bio-degradable and domestic hazardous wasles in suitable bins and
handover scgregated wastes (o authorised waste pickers or wasle
collectors as per the direction or notification by the local authorities from

time to time;

WHEREAS as per scction 4(2) of Solid Waste Management Rules
2016, (2) No waste generator shall throw, burn or burry the solid waste
generated by him, on streets, open public spaces outside his premises or

in the drain or water bodies;

WHEREAS Rule 8(2) of PWM Rules, 2016 stipulates  that all
institutional generators of plastic waste shall segregate and store the
wasle generated by them in accordance with SWM Rules and handover
segregated waste 1o authorized waste processing or disposal facility or

deposition  centers  either on its own or through authorized waste

collection agency;

w
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WHEREAS as you have disposed off wastes within: your premises
through an unauthorized agency which conslilutes a violation of the
section 4(1-a) of Solid Waste Management Rules, 2016;

WHEREAS you have disposed wasles through M/s Use Again
systems;

WHEREAS it is found that M/s Use Again Systems does not have
valid Registration/Consent of the Board;

WHEREAS during the Joint Inspection conducted by the Board
Officials along with Trivandrum Corporation and LSGI officials as part of
the Enquiry commission on 31/12/2024, it was observed that large
quantities of food waste mixed with plastic and paper waste were stored
without segregation, inside and around the hospital canteen premises,
which is in violation of section 4(l-a) of Solid Waste Management Rules,

2016

WHEREAS during the Joint Inspection conducted by the Board
Officials along with Trivandrum Corporation and LSGD officials as part of
the IEnquiry commission on 31/12/2024, it was observed that untreated
Biomedical waste bags stored along with plastic and other general waste
bags which is in violation of scction 4(b) of Bio Medical Wasle
Management Rules 2016 & section 8(2) of Plastic Wasle Management

Rules 2016;

WHEREAS general waste (Paper Waste) from your industry was found
dumped at Vadakku Ariyanayakipuram of Thirunelveli district, which is

in violation ol scction 4(2) of Solid Waste Management Rules 2016;

WHEREAS as per the above report the hospital authoritics have not
effectively implemented a source level segregation of waste which is in

violation ol Rule 4(1-a) of SWM Rules, 2016 ;

WHEREAS as per the above report various types ol wastes, including
bags ol solid,bio-medical and bio degradable waste,were mixed together
and placed in a common plastic bag These bags were carelessly disposed
of in the waste yard, which is in violation of Rule d4(a) of BMW Rules 2016,

b
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Rule 4(b) of BMW Rules 2016, Rule 4(c) of BMW Rules 2016,Rule 4(1-a) of
SWM Rules,2016, Rule 7(2) of BMW Rules, 2016 , Rule 8(1) of BMW Rules,
2016, Rule 8 (2) of BMW Rules, 2016;

WHEREAS as per the above report it was reported that waste collected
in bags from the nursing units and paticnt rooms was stored in a mixed
manner in a designated location for future segregation which is in

violation of BMW Rules, 2016 , PWM Rules, 201 6 and SWM Rules,20106;

WHEREAS as per the above report it was reported that a thorough
examination reveals that proper source level segregation of wasle
malterials was not implemented within the hospital. It is also reported that
different bags containing solid wasle, paper products & biomedical waste
were scen kept in the same container which is in violation of Rule 4( b) of
BMW Rules 2016, Rule 4(e)of BMW Rules 2016, of Rule 4(f) of BMW Rules
2016, Rule 7(2) of BMW Rules 2010, Rule 8(1) of BMW Rules 2016, Rule
8(2) of BMW Rules 2016,4(1-a) of SWM Rules and Rule 8(2) of PWM

Rules,2016;

WHEREAS as per the above report the inadequate segregation not
only poses a signilicant health risk to patients and stafl butl also
contravenes established regulations for safe medical waste management
which is a blatant violation of Rule 4(a) of BMW Rules 2016 and Rule 4(1)

of BMW Rules 20163

WHEREAS it is noted that you have violated the above provisions ol,
Biomedical Waste Management Rules, 2016; Plastic Waste Management

Rules, 2016 and Solid Waste Management Rules2016;

WHEREAS Conscnt Revocation Order was issned as cited (15) above;

( Yy,
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WHEREAS  Chief  Environmental  [Engineer,  Regional — Office
Thiruvananthapuram, is authorized under Scction 19 of Environment

(Protection) Act, 1986 to initiate legal action against you,

NOW THEREFORE you arc here by dirccted to show cause il any

within 15 days why Board shall not initiate legal action against you.

Dated this 16th day of January 2025.

I‘or and Behalfof the

KERALA STATE POLLUTION CONTROL BOARD

|

. |
"

_\\f T4 ’;'f'\ /

[

|
CHIER ENVIRONMENT:‘\’L ENGINEER
To

Ut .Santhamma Mathew,
Credence Hospital,
Ulloor, Medical College P.O
Thirnvananthapuram

Copy To

‘l\j.',‘ Chairperson,

Kerala State Pollution Control Board,
Head Office,
Thiruvananthapuram.

2. Member Sceretary,
Kerala State Pollution Control Board,
Head Office,
Thiruvananthapuram.

3. nvironmental lngineer
Kerala State Pollution Control Board,
District Office,
Thiruvananthapuram.

4., Sceretary,
Thiruvananthapuram Corporation
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Aopexuse R6(k3)

(15&)
Ph: General: 0471- 2312910, 2318153, 2318154, 2318155 Chainnan:
2318150 Member Seeretary: 2318151
c-mail: chn.kspeb@dgov.ing ms kspebigov.in FAX: 2318152 web:
kspeb.kerala.gov.in
TRALA STATE POLLUTION CONTROL BOARD
e —— Lmey toetninam eolaleeen alormen Gaadod ﬂ?ﬁ H_ ELE
b e, W i
o W 0 b Pattom P.O., Thiruvananthapuram - 695 004 I @}/ Lilcatyl:
| o a1ge all.e, Ol@amamage. 695 004 7 Eavirgnmnty
KSPCB/2089/2024-EE- 17-01-2025
Regd A/D

NOTICE UNDER ENVIRONMENT (PROTECTION) ACT, 1986

Sub:- Levying Of nvironmental Compensation from M/s. Credence
Hospital Pvt. Ltd,Ulloor, Thiruvananthapuram

Ref: - (1) Consent No. PCB/TVM-DO/ICO(R)/I1SP/328/2012 dated

26/07/2012

(2) Consent No. PCB/RO/TVM/ICO-R/04/2020 dated 07/10/2020

(3) Reports on dailies on 17/12/2024 regarding the illegal dumping
of waste in Tamil Nadu.

(4) Lr.No. T3/TNPCB/BMW/FIF.31777/2024-1 dated 18/12/2024 from
the Chairperson of Tamil Nadu Pollution Control Board

(5) Show cause notice of even number dated 18/12/2024

(6) Report of inspection conducted on 18-12-2024 from District
Office, Thiravananthapuram

(7) Tribunal on its own motion SUO MOTU based on the news item
in The New Indian Express, Chennai Edition dt: 17/12/2024,
titled “Kerala’s Medical waste dumped in Nellai Villages and
filed as OA312/2024

(8) Consent Revoke Intention Notice of even no dated 19/12/2024

(9) Reply to the Notice submitted by you dated 20/12/2024
&21/12/2024

(10) Report of inspection conducted from Regional Office along with
the enquiry commitice

WHEREAS the Kerala State Pollution Control Board (herein after
referred to as the Board) is the statutory authority for implementing the
Water (Prevention & Control of Pollution) Act 1974 (herein after referred to
as the Water Act), the Air (Prevention & Control of Pollution) Act 1981
(herein after referred to as the Air Act), and the Environment (Protection)
Act 1986 (herein after referred to as the EP Act) and Rules there under in the

-/}c?' e ¢ VV



Q L)

State of Kerala:

WHEREAS the Bio-Medical Waste Management Rules, 2016 and
amendments and notified thereof (hereinafter referred as BMW Rules) under
the [Lnvironment (Protection) Act, 1986, to improve the collection,
segregation, processing, treatment and disposal of the Bio-Medical wastes in
an cnvironmentally sound manner thereby reducing the Biomedical Waste
generation and its impact on the environment

WHEREAS Solid Waste Management Rules 2016 (herein alter
referred as SWM Rules) under the Environment (Protection) Act 1986, is
applied to every institutional solid waste generators and should comply with
the provisions of Solid Waste Management Rules 2016;

WHEREAS Plastic Waste Management Rules 2016 (herein after
referred as PWM Rules ) under the Environment (Protection) Act 1986,1s
applied to every waste generators including institutions who are bound to
comply with the provisions of Plastic Waste Management Rules 2016 ;

WHIERIEAS the Central Government notified the Environment
(Protection) Act, 1986 lor the protection ol environment;

WHEREAS the Ilon’ble National Green Tribunal, vide order dated
19/02/2019 in O.A.593 of 2017 (W.P (Civil) No.375/2012 by the Paryavaran
Suraksha Samiti and Anr. Vs. Union of India and Ors.), directed that “CPCB
may take penal action for failure against those who are accountable for not
setting up and maintaining STPs, CETPs ETPs and CPCB may also assess
and recover compensation for damage to the environment and the said fund
may be kept in a separate account and utilized in terms of an action plan for
protection of the Environment.”;

WHEREAS the NGT vide order dated 12/03/2019 in O.A. No.
710/2017, directed that the State Pollution Control Boards arc also
authorized to recover compensation from the polluters or laying down their
own scale which should not be less than the scale fixed by Central Pollution
Control Board;

WHEREAS the Hon’ble National Green Tribunal, Principal Bench,

New Delhi in the Order dated 22/11/2018 in O.A No. 353/2016 clarificd that
apart from prosecution, the statutory authorities under, the Environment
(Protection) Act, 1986, the Air (Prevention and Control of Pollution) Act,
1981 and the Water (Prevention and Control of Pollution) Act, 1974, must,
in exercise of their incidental powers, prescribed scale of compensation to be
collected from the polluters on the “Polluter Pays Principle”. Such scale

which may be laid down at various levels, having regard to the local
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condition or as per direction in the hierarchy of the authorities. In various
other application also, the Hon’ble NGT passed similar orders, for instance,
in the Order dated 20/11/2018 in O.A No. 117/2014, 499/2014 and 102/2014
the TTon’ble NGT noted as; “Needless to say that statutory authorities under
the Environment (Protection) Act, 1986, Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and Control of Pollution
Act), 1974 are entitled to assess and recover damages as “Polluter Pays
Principle ™ in exercise of incidental powers to protect environment”;

WHEREAS in pursuant to Hon’ble National Green Tribunal, in the
matter of O.A. 593 of 2017 CPCB has developed a “Methodology for
Assessing  Environmental Compensation and Action Plan to Utilize the
Fund™;

WHEREAS the methodology developed by the CPCB for assessing

Environmental Compensation is as follows;

BEC=PIANZRXSEXLE

Where,

EC —Environmental Compensation in Rupees.

PT— Pollution index of industrial sector (PT of 80, 50 & 30 may be taken for
Red, Orange and Green respectively)

N = Number of days for which violation took place, which is the period
between the day of violation observed/due date of
dircction’s compliance and the day of compliance verified.

R — Factor in Rupees. Which may be minimum 100 and maximum of 500.
[t 1s suggested to consider R as 250 as the Environmental
Compensation in case of violation.

S — Faclor for scale of operation (Suggested to take 0.5 for micro and small,

[ for medium and 1.5 for large units)

LIF— Location factor based on population of city/town and location of

industrial unit.

LI can be taken as follows :
I for less than 1 million population, 1.25 for population 1 million to < §
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million, 1.5 for population 5 million to less than 10 million and 2 for

population 10 million and above.
LI will be 1.0 in case unit is located >10km from municipal boundary

LI is presumed as | for city/town having population less than one million.

WHEREAS in any case, minimum Environmental Compensation
shall be Rs.5000/day:

WHEREAS as per the CPCB  Guidelines for Imposition  of
Environmental Compensation Charges against Healthcare Facilities and
Common Biomedical Waste Treatment Facilities, the Environmental
Compensation may be assessed using the methodology as below:

Environmental Compensation for HCFs = HR x Tx S x R x N
Where; IR — ITealth Risk factor
T- Type of Healthcare Facility
S — Size of Health Care Facility
R — Environmental Compensation factor

N — Number of days of Violation

WHEREAS M/s. Credence Hospital Pvt. Lid, ncar Ulloor Bridge,
Ulloor Medical College P.O, Thiruvananthapuram comes under the purview
of water Act, Air Act and Environment (Protection) Act 1986, comes under
the purview of the Water (Prevention & Control of Pollution) Act 1974, the
Air (Prevention & Control of Pollution) Act 1981 and the Environment
Protection Act 1986:

WHEREAS you are bound to comply with the conditions mentioned
in (he Integrated Consent issued to you vide ref. cited (1) above;

WHEREAS as per condition n0.5.4 of the consent, vide ref (1) issued
lo you, Bio medical Waste, except liquid waste, generated in your Hospital
shall be disposed through the common facility of IMAGE;

WHEREAS as per condition no.5.5 of the consent, vide ref (1)

earbage shall be disposed through biogas Plant;
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WHEREAS it has come to the notice of the Board through
newspaper dated 17/12/2024 that biomedical waste, food waste and plastic
waste from some of the institutions in Trivandrum, RCC, Credence [lospital
Ulloor, and M/s Leela Raviz, Kovalam, are found to be dumped at multiple
locations such as Kodaganallur and Palavoor Villages in Thirunclveli district
of Tamil Nadu;

WHEREAS Hon’ble NGT has taken a SUO MOTO based on the news
item in The New Indian Express, Chennai Edition dt: 17.12.2024, in O.A.
No. of 312 of 2024(S7);

WHEREAS it has come to the notice of the Board, through ref cited (3)
& (4), that Biomedical waste, food waste, and plastic waste from your health
care facility are found to be dumped at multiple locations such as
Kodaganallur and Palavoor villages in Thirunelveli district of Tamil Nadu;

WHEREAS notice has been issued to you, vide ref cited (5), pointing out
the aforesaid violations;

WHEREAS during the inspection conducted by the Board officials on
18.12.2024 across various units, it was observed that you have been
disposing your paper waste through M/s Use Again Systems, an
unauthorized agency;

WHEREAS as per reference cited (8) above, Board had issued Consent

Revoke Intention Notice, directing to show cause if any within 7 days of
notice;

WHEREAS you had submitted reply to the Notices vide ref cited (9):
WHEREAS you have disposed wastes through M/s Use Again Systems;

WHEREAS it is understood that Use Again Systems does not have valid
Registration/Consent of the Board;

WHEREAS as you have disposed off wastes within your premises
through an unauthorized agency which constitutes a violation of the section
4(1-a) ol Solid Waste Management Rules, 20106;

WHEREAS Rule 4 of BMW Rules, 2016 stipulates the duties of the
occupier of Iealtheare facilities (ITCFs) and Rule 4(a) of BMW Rules, 2016
stipulates that every occupier shall take all necessary steps to ensure that
Bio-Medical Waste is handled without any adverse effect to human health
and the environment and in accordance with these rules;

WIHEREAS Rule 4(b) of BMW Rules 2016 stipulates to make provisions
within the premises for a safe,ventilated and secured locations for storage
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of segregated bio-medical wastes in colored bags or containers in the manner
as specified in Schedule I, to ensure that there shall be no secondary
handling,pilferage of recyclables and the biomedical waste from such place
or premises shall be directly transported to the Common bio medical waste
treatment facility ;

WHEREAS Rule 4(e) of BMW Rules, 2016 stipulates that every
occupier shall dispose of solid waste other than Bio-Medical Waste in
accordance with the provisions of respective Solid  Waste Management
Rules made under the relevant laws and amended from time to time:

WHEREAS Rule 4 (f) of BMW Rules, 2016 stipulates not to give treated
biomedical waste with Municipal Solid waste;

WHEREAS Rule 7(2) of BMW Rules, 2016 stipulates that occupier
shall hand over segregated waste as per the Schedule I to  common
biomedical waste treatment facility for treatment processing and final
disposal;

WHEREAS Rule 8(2) of PWM Rules,2016 stipulates that all
institutional generators of plastic waste shall segregate and store the waste
generated by them in accordance with SWM Rules and handover segregated
waste to authorized waste processing or disposal facility or deposition
centers either on its own or through authorized waste collection agency;

WHEREAS during the Joint Inspection conducted by the Board Officials
along with Trivandrum Corporation and LSGD officials as part of the
Enquiry commission on 31/12/2024, it was observed that large quantitics of
food waste mixed with plastic and paper waste were stored without
segregation, inside and around the hospital canteen premises, which is in
violation of section 4(1-a) of Solid Waste Management Rules, 2016:

WHEREAS as per the said inspection report, the hospital authorities
have not effectively implemented a source level segregation of waste which
is in violation of Rule 4(1-a) of Solid Waste Management Rules,20106;

WHEREAS gencral waste (Paper Waste) from your industry was
reported Lo be dumped at various locations of Thirunclveli district, which is
In violation of section 4(2) of Solid Waste Management Rules 2016;

WHEREAS as per section 4(1-a) of Solid Wastc Management Rules,
2016, (1) every waste generator shall,- segregate and store the waste
generated by them in three separate streams namely bio-degradable, non bio-
degradable and domestic hazardous wastes in suitable bins and handover
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segregated wasles to authorised waste pickers or waste collectors as per the
direction or notification by the local authorities from time to time;

WHEREAS during the above inspection, it was observed that untreated
Biomedical waste was stored along with plastic and other general waste
which is in violation of section 8(1) of Bio Medical Waste Management
Rules 2016; :

WHEREAS as per section 8(1) of Bio Medical Waste Management
Rules 2016, no untreated bio-medical waste shall be mixed with other
wastes;

WHEREAS as per the inspection report, the waste collected from the
nursing units and- patient rooms was stored in a mixed manner in a
designated location for future segregation which is in violation of Bio
Medical Waste Management Rules, 2016 ,Plastic Waste Management
Rules,2016 and Solid Waste Management Rules, 2016;

WHEREAS as per the inspection report, various types ol wastes,
including solid, bio-medical and bio degradable waste were mixed together
and placed in a common plastic bag .These bags were carclessly disposed ol
in the waste yard,which is in violation of Rule 4(a) of BMW Rules 20106,
Rule 4( b) of BMW Rules 2016, Rule 4( e) of BMW Rules 2016,Rule 4(1-
Oof SWM  Rules, 2016, Rule 7(2) of BMW Rules, 2016, Rule 8 (1) of
BMW Rules, 2016, Rule 8 (2) of BMW Rules, 2016;

WHEREAS as per the inspection report ,the inadequate separation
not only poses a significant health risk to patients and staff but also
contravenes cstablished regulations for safe medical wastc management
which is a blatant violation of of Rule 4(a) of BMW Rules 2016 and Rule
4(1) of BMW Rules 2016;

WHEREAS the Environmental Compensation is assessed as furnished
below in light of the inspection reports;

(i) Environmental Compensation for violation of consent conditions
ol Credence Hospital

Environmental Compensation (EC) =PI x Nx R x S x LF

Pl = S0 (Pollution Index for Orange category industry)
N 23 days (17/12/2024 10 08/01/2025)

R = 250 (Rupcc Factor)

& = 1.5 (Scale Factor for large scale industry)
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LF = I (LLocation Factor for population < 1 million)

Environmental Compensation = 50 x 23 x 250 x 1.5 x |

= Rs. 4,31,250 /-

(Rupees Four LakhThirty One Thousand Two Ilundred and
Fifty Only).

Environmental Compensation for violation of Biomedical waste
Management Rules

As per the guidelines for imposition of Environmental Compensation
charges against [ealthcare Facilities and Common Biomedical waste
Treatment Facilities, Environmental Compensation has asscssed as Rupees
2,58,750 /- (Rupees Two Lakh Fifty Eight Thousand Seven Hundred and
Fifty Only) for 23 days (from 17/12/2024 till 08/01/2025) of violation

(Detailed calculation is as shown below);

Environmental Compensation (EC)=TIRx Tx Sx R x N

Where,

HR-Health Risk factor = 45 [20 (For improper segregation of BMW)+10(

[For absence of Pre treatment) +15 ( For violation of Rules 4,7 &8 of BMW
Rules, 2016)

T- Type of Healtheare facility = 1 ( for bedded hospitals )
S5-Size of health care facility = | ( for 100-500 bedded hospitals)
R-Environmental Compensation factor = 250

N-Number of days of violation = 23 days (from date of observing violation
on 17/12/2024 till date of EC assessment on 08/01/2025)

Environmental Compensation (EC) =45 x 1 x 1 x 250 x 23

= Rs. 2,58,750 /-
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(Rupees Two Lakh Fifty Eight Thousand Seven IHundred and Fifty Only).

NOW THEREFORE in exercise of the powers vested under section 5
of the Environment ( Protection ) Act, 1986, you are hereby dirceted to show
cause within 15 days of receipt of this notices as to why you shall not be
directed to remit an Environmental (3()111])anziti()1l of Rs. 6,90,000/-

(Rupees Six Lakh Ninety Thousand only ) for the violations of the said

Acts and Rules.

For and on behalf of the
KERALA STATLE POLLUTION CONTROL BOARD

CHAI liwi.:lzsm:
To
M/s Credence Hospital,

Ulloor Medical College P.O,
Thiruvananthapuram

Copy lo:

i The Chief Environmental Engineer
Regional Office, Thiruvananthapuram

2. The Environmental Engineer
District Office, Thiruvananthapuram

3. The Environmental Engineer-3, [Tead Office
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m Pli: 0471-2303844 0:{—47

I mail: kspebdotvpm@email.com
} L ]

KERALA STATE POLLUTION CONTROL BOARD

— Cdho@momnom am'lm)onoom m)a Lo 6 ¢ om0 nu”
B LY Y DISTRICT OFULCE, THIRUVANAN THA PURAM WS, i -
e e bero ot au” an't o g onm o i B_ E‘E_‘
Whﬁ?—r"’! CO1206 (LS PEAMOOLIN IN.. PA 'lmluf 1O PRy \‘\' AN HI::!‘EI-'R t\! 695 (El ‘\\‘Eﬂa Lifgstyle for
N1 FteH Tt 5 g 2L ) Environment

Shenil vzpan (o). o’ it weje wiler, oilogommume e - Gon 0os
Wiy i il I}

PCBIYIM/37/2025-151; Date: 17/01/2025

By Read "oy ;{E?f!\JC{ED QTP

SHOW CAUSE NOTICE, i " Despautied |
Ref: 1. Newspaper report dated 17/12/2024 in the Indian Lixp LS 1 oL &80
KRR Lesseidjmiaiy e bl

AR —— S
e

regarding illegal dumping of mixed wastes in Thiruncl
District of Tamil Nadu.
2. Letter No. KSPCR/2089/2024-141:-1 ol the Member Secretary

dated 15/01/2025.

WHERFEAS, the Kerala State Pollution Control Bourd (herein after
referred (o as the Board) is the statutory authority for implementing the
Water (Prevention & Control of Pollution) Act 1974 (herein after
referred o as the Water Act), the Air (Prevention & Control of
Pollution) Act 1981 (herein afler referred to as the Air Act). And the
Environment (Protection) Act 1986 (herein alter relerred o as the P
Act) and Rules there under in the State of Kerala:

WHEREAS, Solid Waste Management Rules 2016 (herein allor
referred as SWM Rules) under the Environment (Protection) Act 1986,
is applied o every institutional solid waste generators and its handling
should comply with the provisions of Solid Waste Management Rules
20106:

WHEREAS, Mfs. Use Again Systems. Avittom. Vanivilakam,
Karumam, Trivandrum  comes under  (he purview ol the Water
{I’I‘L"\'t‘lllinll & Control of Pollution) Act LO74, the Air (Prevention &

Control of Pollution) Act 1981 and the Fovironment Protection Act
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WHEREAS, it has come (o the notice of the Board through Indian
Express newspaper dated 17/12/2024 that wastes from M’/s. Credence
Hospital Ulloor, Regional Cancer Center, Trivandrum and Leela Raviz,
Kovalam were found to be dumped at multiple locations in Thirunelveli
district of Tamil Naduo and it was informed from M/s. Credence hospital
that tood waste generated from the hospital were handed over 1o Use
Again Systems.

WHEREAS, Rule 4(l-a) of SWM Rules. 2016 stipulates
segregation and storage of the waste generated by them in three separate
streams  namely  bio-degradable, non-bio-degradable  and  domestic
hazardous wastes in suitable bins and handover segregated wastes 1o
authorized waste pickers or waste collectors as per the direction or
notitication by the local authorities from time to time:

AND WHEREAS. it has come 1o notice of the Board. that the unit is
carrying out this activity without obtaining valid Consent/Registration of
the Board and hence illegal:

NOW THEREFORE, you are here by directed to show cause i any
why action shall not be taken against your unit within 15 days on receipt
of this notice.

Dated this 17" day of January 2025,
For And Behalf Of The
KERALA STATE POLLUTION CONTROL, BOARD

Vi

ENVIRONMENTAL ENGINEER
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iy,
MrJithin George
Use Agatn System
Avittom Veedu
Melameode Ward
Copy 1o0:
I The Chairperson
2o The Member Seeretary
3. The Chiel EFnvironmental Engineer
Regional Office, Thirus ananthapuram
4. The Seeretary
Ihiruvananthapuram Corporation

Fhiruvananthapuran

(=2
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Annexure R6(M1)

1O%

GOVERNMENT OF KERALA
Abstract ‘
Local = Self Government Department- OA  100/2021-Guidelines  for
registering vehicles transporting waste- Complied with - Orders issucd
LOCAL SELF GOVERNMENT (WM )DEPARTMENT
G.0.(R)N0.1673/2021/LSGD  Dated, Thiruvananthapuram, 06/09/2021

Read Judgement in OA 100/2021 by Hon'ble National Green Tribunal
dated 29.07.2021

ORDER

Local Self Governments (LSGs) are engaging Clean Kerala
Company Limited (CKCL) and Private agencies for the collection a?nd
movement of waste to recycling/disposal facilities from collection
centres/dumpsites. Currently there is no mechanism available to track and
regulate the movement of vehicles which transport such wastes. Vide Order
read above, Hon'ble National Green Tribunal in OA - No.100/2021
‘Dumping of Garbage foiled near Anamalai, trucks seized’, directed to create a
mechanism for registering the vehicles which are entrusted with carrying
waste to be disposed at designated dumpsites or treatment facilities, in order to
supervise and to track the movement of such vehicles to find out whether the
waste that is being entrusted to them is really reaching the designated
treatment facility centers.  In compliance with the direction by National
Green Tribunal, Government is pleased to issueﬂthc foll'owing guidelines.

Local Self Governments or their support systems like CKCL

| , While engaging
agencies /- organizations for remov

al/transportation of waste from dumpsites/

al or treatment facilities shall enter into
agreement following these guidelines.

MCF/ RRFs to designated dispos
specific

b /;::e‘ri’ (ryj
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a. Not

]
‘NCipa,

The p,.:

(e . vncol ot 2
v biodegradable wasté shall be classified as recyclable |
l\{‘\k\l

T

recyclable.
Recycelable non biodegradable waste shall be sold to the ey elin,

agencies or their aggregators at a price not less than the rate notifigg \W

the Clean Kerala Company-Limited (CKCL).
The non-recyclable waste to be removed through Clean Kerala Company

Limited (CKCL) on behalf of the Local Self Governments will be at the

rate preseribed by the Government from time to time, .

The Local Self Governments may engage authorized
organizations for removal of non-recyclable waste provided they possess
valid consent to operate from the KSPCRB and valid agreement/MoU with

the disposal facility such as Engineered Sanitary Landfills or Furnace

agencies/

based industries like cement kilns.

.. The Local Self Governiifénts and Clean Kerala Company Limited shall

follow due process for identification of agencies/ organizations for
removal of non-recyclable waste

The agencies/ organizations selected for removal and transportation of
non-recyclable waste shall declare the destination where the waste is
proposed to be disposed of and the hiring agencies (LSG/CKCL) shall
verify and ensure whether the destination is suitable for safe disposal.

- All the vehicles which are entrusted with the transportation of waste to

disposal/ recycling facilities shall be registered with the hiring agency
from where waste is being collected. Clean Kerala Company and Local
Self Governments shall keep a separate record of vehicles registered by
them for this purpose. An Application for registering vehicles is attached

as Annexure I.
The Local Self Goverdfthents and CKCL shall incorporate specific

conditions in the tender notification/ Empanelment notification and in the

agreements with the transporting contractors (o the effect that the
transporting vehicle shall be fitted with GPS instrument and tracking
systems arranged in the l,.j_E;___f_}‘pcctivc Offices
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. An Officer of the LSG/ CKCL shall be designated for tracking the GPS
while there is movement of waste and shall ensure that it reaches the
right destination.

. For transporting waste [rom source to lggation of treatment/disposal, a
detailed manitest has to be maintained by the agencies engaged. After the
trangportation of the waste is complete, the copy the manifest duly signed
by the receiver (treatment/disposal facility) shall be produced to the
hiring agency within 7 days. A sample format of the waste manifest is

A ‘
attached as Annexure 11,

k. The waste carried in the vehicle shall be properly covered during
transportation.

I The LSG/CKCL shall imposc a fine and terminate the agreement with
the transporting contractor and forfeit the amount payable to him in case
of any violations.

m. The LSGs and CKCL are to identify transporting contractors or enable
the existing contractors to install GPS in the vehicles used for this

purpose within 45 days from the date of i1sgue of this order.

(By order of the Governor)
Sarada Muraleedharan [ A S
Additional Chief Secretary

To;

All District Collectors

The Executive Vice Chairperson, Haritha Kerala Mission
The Director of Urban Affairs, Thiruvananthapuram

The Director of Panchayat, Thiruvananthapugam

The Executive Director, Suchitwa Mission

The Executive Director, KudumbhaShree

The Executive Director, Information Kerala Mission

The Chief Town planner, Department of Town and Country Planning
The Director General , KILA

The Managing Director, Clean Kerala Company, Pvt Ltd
The Commissioner for Rural Development
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File No.WM1fﬁ!2021-LSGD

S
nt General (A& E) Kerala, Thiruvananthapuram

The Principal Accounta
iruvananthapuram

The Accountant General (G&SSA/E &RSA) Kerala, Th
The Information Officer, I&PRD(Web & New Media)

Stockfile/Office Copy g
Forwarded /Bycorder
\
- b [\j\ )}//
Scction Officer
Copy to,

Private Sceretary to Hon'ble Minister of LSGD
P.A to Additional Chicf Secrctary, LSGD

P.A to Special Secretary, LSGD M
Deputy Secretary , LSGD

LA
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ANNEXURE - I: APPLICATION FORM FOR REGISTERING VEHICLE TO
COLLECT AND TRANSPORT OF SOLID WASTE TO DISPOSAL SITE

ok e e

APPLICANT DETAILS

Full Name of Applicant :

Registered Address
(including Phone No. and e-mail)

Postal Addvess (for correspondence):

VEHICLE DETAILS

Garage Location

(regular garaging address for vehicle):

Vehicle Make and Model:

RTO Registration Number:

Body Type:

Net Carrying Capacity Year of Manufacture:

(tonnes):

GPS Device Details:-

Vehicle Inspection Certificate:
(Emissions & Safety)

Validity:

lcompleted and signed

DECLARATION-Your application will not be accepted

unless the declaration is

| hereby declare that the information provided in this application is true and correct

[ also declare that the vehicle with registration number _ _ _ _ _ _
transporting the prescribed wastes specified in this application

s fit for the purpose of

(2)

Signature® (1)

Second signature only required if the

applicant is a partnership

— e —— ——
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Ifa company, a person of authority must sigh and date and complete the following:

ald Lo

First Name_ Last Name Position

CHECKLIST — to be completed by the applicant [Tick )

Declaration (above) read and signed

List of types of waste to be transported (Enclose
separately)

Appropriate insurance policy is maintained for the
vehicle

Three photographs of the vehicle (front, side and rear
view) in JPG format

Copy of RTO registration certificate

[f vehicle is not owned by the agency, copy of the
lease/ rent agreement with the owneér.:-

vy
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TREATM]

(including Phone g, and e-mail)

) R.TRA NSI‘OR’I‘ING
“N l!l)ISl’()SM.

I | Sender’s name anq address

WASTE FOR

[\

2. Mani&W_
B | Transporters o ————
ng Phone No. and e-mail)
4. | Type of vehicle :
(Truck/Tanker/Special Vehicle/others please
specify)
5. | Vehicle registration No.
6. | Treatment/disposal facility name and
address
(including Phone No. and e-mail)
7. | Waste description (type of waste)
8. | Total quantity
.......................... m’ or MT
9. | Purpose of Treatment/recycling/RDF/ scientific land
transportation filling/others please specify
10.| Sender’s Certificate I hereby declare that the contents of the

consignment are fully and accurately
described above with proper shipping
details
Date: Name and designation: Signature:
11.|Transporter acknowledgement of receipt of I hereby declare that the contents of the
Wastes: consignment described above has been

LT
S

received for transportation and are properly
covered and are in all respects in proper
conditions for transport by road according to

applicable povernment regulations.

Date: Name and designation:

Signature:

| Receiver’s certification for receiptof waste

I hereby declare that the contents and
quantity of waste as described above has
been received for treatment/disposal

L
[P
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GOVERNMENT OF KERALA

Abstract

Local Self Government - OA 100/2021- Monitoring the implementation
of guidelines for registering and tracking vehicles for transporting waste
in Kerala and institutional mechanism to identify and take actions against
defaulters- Orders Issued

LOCAL SELF GOVERNMENT (W.M)DEPARTMENT

G.O.(Rl_)__No.24 85/2 QZ’_ ! KLS_Q D Dmcd,'I"h_iruvananthapuram, 06/12/2021

Read 1. Judgment dated 29.07.2021 of Hon'ble NGT in OA 100/2021.
: 2 G.O(Rt) No.1673/2021/LSGD dated 06.09.2021.
3 Judgment dated 01.10.2021 of Hon'ble NGT in OA 100/2021.

]

ORDER

In the Judgement read as | % above above, Hon'ble NGT mentioned
that there is no mechanism available t truck and regulate the movement of
vehicles which transport  waste. In compliance to the Judgement of Hon'ble
NGT, Government issued guidelines for registering vehicles transporting

waste vide order read as 2" paper above. But in the Government Order there
was no reference regarding the mechanism to monitor the implementation of
guidelines for registering and tracking vehicles for transporting waste in
Kerala and institutional mechanism to identify and take actions against
defaulters.
€

2. Government have examined the matter in detail and decided to
constitute committees at State level and District Levels with following
members for monitoring and implementation of guidelines as stipulated in
G.O(R1) No.167372021/L.SGD.

State Level Cominittee
e Additional Chief Secretary, 1. SGD - Chairman
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Executive Director, Suchitwa Mission — Convenor

Director General of Police/ Representative

Taxes Commissioner/Representative

Transport Commissioner /Representative (Motor Vehicles Department)
Director (Urban), LSGD

Director (Rural), LSGD

Member Secretary, Kerala State Pollution Control Board

Managing Director, Clean Kerala Company

Representative of Haritha Keralam Mission

The committee shall

‘e
o
#

s

be convened once in 3 months

review the status of the activities based on the monthly report submitted
by

District level monitoring committee

identify gaps in the implementation of the guidelines and shall give
guidance for issuing directions at State Level

look into and resolve issucs related to trans-boundary movement of
waste.

District Level Committee

District Collector - Chairman

District Co-ordinator Suchitwa Mission-Convener
Regional Joint Director (Urban)

Deputy Director of Panchayats

Superintendents of Police / Representative

Joint Commissioner of Tax/Representative

Deputy Transport Commissioner /Representative (Motor Vehicles
Department)

Representative from District Pollution Control Board
Representative from Haritha Kerala Mission
Representative from Clean Kerala Company ¥
Representative from Police Department A
Representative from Motor Vehicle Department

The committee shall

be convened on a monthly basis

review the status implementation based on the monthly report submitted
by local bodies (through RID/DDP) and Clean Kerala Company

submit quarterly reports to the state level committee in the prescribed

7){((‘ er ;
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format in Annexure-I

e shall review the details of waste transporting vehicles entrusted by
LSGIs/CKCL

e review the details of defaulters and action taken against them

e resolve the issues pertaining to subject matter at District Level

e report any gaps/issues to the state level committee which require State
level interventions

3. In order to identify and take action against defaulters following
institutional mechanism needs to be carried out by Local Bodies and Clean
Kerala Company

» Local Self Government Institutions and Clean Kerala Company shall
submit monthly reports to the District level committee in the prescribed
format in Annexure-I1

» Local Self Government Institutions and Clean Kerala Company shall
adhere to all the directions mentioned in the guidelines issued vide G.O
(Rt)No.1673/2021/L.SGD dated 06.09.2021 while engaging agencies for
transportation of waste,

o Local Self Government [nstitutions and Clean Kerala Company shall

.+ clearly mention the clause related to imposing fine in the case of

2 violations in the agreement with the agencies.

o The officer designated by the local body and CKCL for tracking the GPS
while there 1s movement of waste shall

o ensure that the details of trips (including details of destination such
as location names, GPS co-ordinates) are recorded in a register
format enclosed as Annexure-I1]

o ensure that the vehicle has reached the right destination

o shall keep a record of the copy of manifest duly signed by the
receiver submitted by the transporting agency.

o shall report to Secretary in the case of Local bodies and Managing
Director Clean Kerala company or the person authorized regarding
violations

» On reporting the violations, Secretary of LSGI/CKCL shall initiate
actions against the defaulter for impos.ng fingand forfeit the amount
payable and initiate legal actions as por laid down procedures.

(By order of the Governor)
R S Kannan
Special Secretary

7;5[ o (‘0‘/_’ y
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To:

All District Collectors

The Executive Vice Chairperson, Haritha Kerala Mission

The Director( Urban), Local Self Government Department

The Director( Rural), Local Self Government Department

The Director General of Police

The Taxes Commissioner, Department of Income Tax

The Transport Commissioner , Motor Vehicles Department

The Chief Town planner, Department of Town and Country Planning
The Member Secretary, Kerala Pollution Control Board

The Executive Director, Suchitwa Mission

The Executive Director, KudumbhaShice
Jfe Executive Director, Information Kcrala Mission

The Superintendents of Police

The Joint Commissioner of Tax,Department of Income Tax

The Deputy Transport Commissioner , Motor Vehicles Department
The Director General, KILA

~ The Managing Director, Clean Kerala Company, Pvt Ltd
“+The Commissioner for Rural Development

The Principal Accountant General (A& E) Kerala, Thiruvananthapuram
The Accountant General (G&SSA/E &RSA) Kerala, Thiruvananthapuram
The Information Officer, 1&PRD(Web & New Media)

All District Coordinators (Through Suchitwa Mission )

The Regional Joint Director (Through Director (Urban), LSGD)

The Deputy Director of Panchayath ( Through Director (Rural), LSGD
Stock file/Office Copy

Copy To,

Private Secretary to Hon'ble Minister of L.SGD

P A to Additional Chief Secretary, LSGD

P.A to Pmncﬁpa,? " i Secretary, LSG (WLE) Projects
P.A to Special Secretary, LSGD Deputy Secretary, LSGD
Deputy Secretary, LSGD

True fcyﬂ/

die s
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Annexure |
QUARTERLY REPORT FORMAT
Name of District :
Report for the period of: ....,.. GaaEa 204410 csiiisivieeiis 20,
SI - . N
No Description In LSGIs By CKCL
I | Total number of LSGI's conducted vehicle -
registration -
2 | Total number of vehicles registered with GPS
tracking till date
VEHICLE MOVEMENT DETAILS Within | Outside | Within | Outside
State State State State
3 | Towl number of trips conducted
4 | Total quantity of wasic wansported (Tonncs)
.9 | Number of successful trips conducted
26 | Quantity of waste transported (successful
trips) (Tonnes) =i
7 | Number of trips have violations reported
8 Quan-l-ily of waste transported (Violation trips)
(Tonnes)
9 | Number of violations in which action taken
Signature:
T Name:

Designation:

% f{y’ﬂ
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MONTHLY REPORT FORMAT

Report for the month of : ... 2021

Annexure [l

Details submitted by : LSGI / Clean Kerala Company (tick whichever is applicable)

District :
Name of LSGI:
Sl Description Remarks
No
| Total number vehicles registered with GPS
tracking till date B
VEHICLE MOVEMENT DETAILS Within State Outside state
2 | Total number of trips conducted
| F | Number of successful trips conducted
3 -
4 Quantity of waste transported (successful trips)
Tonnes
S | Number of trips have violations reported
6 Quantity of waste transported (Violation trips)
Tonnes
7 | Number of violations in which action taken

Trwe ¢ 7

T

Signature:

Name:

Designation:

3B .
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Annexure Il

FORM OF REGISTER

Namie of OffFCEr: . «oooervrmrerisrersrssrssssmsinassaees Name of Office: .oociimiennannn L
yate | Nameof | Typeof | Quantity | Source | Destination Details Delivery Details Action taken on violation
of Agency, waste | (Tonnes) | location | i e e -
trip Vehicle Address GPS \Whether Whether Datcof | Ifnot | Date | Action taken
Type & Co- the manifest duly | delivery | deliver | of
Registration | ordin | consignme | signed by the ed, report
Number ; ates i reached receiver is viplatio | ing
? i right submitted by n | violati
| destinatio | the agency? reporte | on
n? (Yes/No) d?
e, = i | (Yes/Na)
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B Genernl: 1471- 2312910, 2318153, 2318154, 2318155 Chairperson: 2318150 Memiber Secretary: 2318151
e-mail: chn.kspebidpov,ing ms.kspeb@gpov.in FAX: 2318152 web: kspeb.kerala.gov,in
KERALA STATE POLLUTION CONTROL BOARD

Gdht s otunom aellm’leosm aolaomen a_mm:imju‘i'
- L

h‘f&% Pattom P.0., '!'hiruwum||t,"l'le||,3m':m'| 695 004
” algo alles., m?co;mmrrmajgmo - 695 004

Er. SREEKALA S,

%i# 5 LY p—
Er. (ualou ngyon, " :‘”\% EHE—&

Lifestyle for

Chairpel‘son N Enwirosiment
6) 2l @ CalPoruend
D. O. Lr, No. KSrCB HO/EEI/SWM/TN-COM/2024 Dated: 20/12/2024

Sub: - Unscientilic waste dumping from kerala at Tamilnadu border - Review
the details of waste collection agencies under the jurisdiction of
Thiruvanathapuram Corporation - reg,

Ref: - Letter No. T3/TNPCB/BMW/I.31777/2024-1 dated 18/12/2024 from
Chairperson, TNPCB (Copy enclosed).

Dear Sir,

Your immediate attention is solicited to the grave issuc of unscientific
waste dumping at multiple locations in the Tirunelveli district of Tamilnadu,
particularly from Thiruvananthapuram Regional Cancer Centre (RCC), Credence
Private Hospital and hotel Leela Ravis, In this context, it is essential (o verily
whether the agencies entrusted  with  the  collection  of biodegradable,
non-biodegradable, domestic biomedical waste and sanitary wastes from the
aforementioned organizations are authorized by the Corporation and (o ensure
that these collected wastes are being disposed scientifically through authorised
facililties. Appropriate action should be taken against these agencies that violates
the Rules, and this action taken report shall be submitted to this office.

Additionally, please (ake the necessary action to review the waste
management practices of the agencies within your jurisdiction, including the
mode of collection, transportation and disposal facilitics employed. A detailed
report on the same shall be submitted without further delay.

Yours Sincerely.

SREEKATLA 8.
To
The Secretary
Thiravananthapuram, Corporation

\\
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From To
Dr. Jayanthi. M. L.LF.S ., The Chairperson,
Chairperson, Kerala State Pollution Control Board
Tamil Nadu Pollution Control Board, Pattom P.O.,
76, Mount Salai, Guindy, Thiruvananthapuram - 695 004

Chennai — 600059.
Lr No. T3/TNPCB/BMWIF.31777/2024-1, Dated: 18.12.2024

Madam,

Sub: Tamil Nadu Pollution Control Board — lllegal transport of Biomedical Waste,
food and plastic waste from Kerala to Tamil Nadu —News article published in
the New Indian Express dated 17.12.2024 titled “Kerala’s Medical waste
dumped in Nellai Villages”-To take necessary action to stop transportation
and dumping of bio-medical wastes/Solid Wastes/plastic wastes into
Tamil Nadu — Reg.

Lr. No.TS4/TNPCB/31777/BMW/2019  Dt:21.03.2019

Lr. No.T4/TNPCB/BMW/31777/2018-1 Dt:31.12.2019

Lr. No. T1/TNPCB/BMW/F.31777/2022-1 Dt:27.08.2022

Lr. No.T3/TNPCB/BMWI/F.31777/2023 Dt:22.11.2023

Complaint petition received from Thiru. Sivashanmugam, Kodaganallur
Panchayat, Tirunelveli dated 09.12.2024

News article published in the New Indian Express dated 17.12.2024
titled “Kerala's Medical waste dumped in Nellai Villages” (Copy
enclosed)

7. Lr. Na. ka .No. C1/CILTNV/111/2024 dated 16.12.2024

8. Letter No. DEE/TNPCB/TNV/Tech-60/2024 dated 1711212024 (Copy
enclosed)

Ref:

oF B 0 B o=

o

| am to invite kind attention to the references 18! to 40 cited, wherein the Kerala
State Pollution Control Board was requested to take necessary action against the
violators of BMWM Rules, 2016 for not collecting, transporting and carrying out
disposal through the Common Bio Medical Waste Treatment Facilities thereby
carrying out illegal dumping of wastes to the neighbouring states and to stop
transportation and dumping of any solid wastes or Bio medical wastes to Tamil Nadu.

Further, it was requested to take the issue seriously and take appropriate
measures to curtail the unauthorised movement of the BMW and solid wastes and

further dumping of the same in Tamil Nadu. R
No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel - 044-22353134 - 139 Fax : 044-22353068

Email : tnpeb-chn@gov.in -~ Web : Inpch.gov.in
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Meanwhile, a complaint petition dated 09.12.2024 has been received from
Thiru. Sivashanmugam, Kodaganallur Panchayat, Tirunelveli stating that Bio Medical
Wastes and plastic wastes are being dumped near Subham Paper (Pvt), Palavur
Village, Pappakudi Panchayat, Tirunelveli district.

In this regard, it is also informed that two FIRs: No. 14058526 and No.
14058526 dated 16.12.2024 have been filed by the public and the VAO, Palavur
Village, Pappakudi Panchayat, Tirunelveli district against the unidentified vehicle that
brought and dumped the wastes.

Now, a news article titled “Kerala's Medical waste dumped in Nellai Villages"
has been published in the New Indian Express dated 17.12.2024 stating that a huge
volume of Kerala's biomedical, food and plastic waste, particularly from
Thiruvananthapuram Regional Cancer Centre (RCC) and Credence Private Hospital,
has been dumped at multiple locations, including on patta lands and a water body in
Kodaganallur and Palavur villages.

FFurther, the District Collector, Tirunelveli has instructed the Superintendent of
Police, Tirunelveli, Revenue Divisional Officer, Tirunelveli, Assistant Director,
Panchayats, Tirunelveli and District Environmental Engineer, Tirunelveli to inspect and
furnish the action taken report vide reference 7 cited.

In this regard, the DEE/TNV has inspected the said site on 17.12.2024 and
reported the following vide reference 8™ cited:

T It was observed that Hotel Wastes & General solid wastes such as oil pouches,
plastic covers, etc. and Bio medical wastes such as unused syringes, Tablet
covers (paper wrappers), carton boxes and Data sheets of Regional Cancer
Centre, Trivandrum were found to be dumped and no Biomedical wastes were
noticed except unused syringes having expiry date upto 2027,

2 Data sheets of Regional Cancer Centre, Trivandrum and Hotel wastes from The
Leela, Kovalam, A RAVIZ Hotel were found to be dumped.

3. Empty tins of Soft drinks, used chappels, Waste papers from Hotel of Leela
Kovalam were noticed at the above said sites.

4. Certain portion of Solid waste including the glass bottles, napkins, paper waste

was found in a partially burnt condition.

r'/‘ -
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5. In this regard, the Block Development Officer, Pappakudi and TNPCB is taking

steps to remove the mixed solid waste and the unused syringes through the

Common Bio-medical Wastes Treatment facility namely M/s. Aseptic Systems

Bio Medical Waste Management Company, S.F. No. 1024, 1025/1,3 etc,,

Paapan Kulam Village, Nanguneri Taluk, Tirunelveli District.

In light of the repeated incidents being reported regarding illegal dumping of
wastes from the State of Kerala to Tamil Nadu, the following immediate action is
requested at your end:

1. To initiate necessary legal action against Regional Cancer Centre,
Trivandrum for illegal transportation and dumping of the mixed Solid
waste/ Bio medical waste in the State of Tamil Nadu.

2. To initiate necessary legal action against The Leela, Kovalam, A RAVIZ
Hotel for illegal transportation and dumping of the mixed Solid waste in
the State of Tamil Nadu.

3. To ensure vigil monitoring at the border areas of Kerala and Tamil Nadu
by the Police department and Transport department officials to prevent
illegal transportation of wastes into the State of Tamil Nadu on a

continuous basis.

Encl: As above

tﬁ 2"79 "Q,?‘Lf
or Chairperson

( @,\"“

Copy submitted to:

The Principal Secretary to the Government,
Environment, Climate Change & Forests Department,
Govt. of Tamil Nadu,

Secretariat, Chennai.

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel  044-22353134 - 139 Fax : 044-22353068
Email - tnpeb-chn@govin - Web © Inpeb.gov.in
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B General; D471 2310010, 2318153, 2318134, 2318135 Chaurperson' 2318150 Member Secretary: 2315131
; pebictgov.in FAX: 2318152 web: kspeb Kerpla gov.in

i\' FRALA STATE POLLUTION CONTROL BOARD
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D. O. Lr. No. KSPCB/HO/EE3/SWM/OA-312/2024 Dated: 31-12-2024

Sub: - Unscientific waste dumping from Kerala at Tamilnadu border —
Compliance of Solid Waste Mangement 2016 by the Bulk Waste
Generators under the jurisdiction of Thiruvanathapuram
Corporation — reg.

Ref: - Solid Waste Mangement Rules 2016

Dear Sir,

Your immediate attention is solicited to the grave issue of unscientific
waste dumping at multiple locations in the Tirunelveli district of Tamilnadu.
The Hon'ble NG has initiated a Suo Motu case — OA 312/2024 based on this issue.
As per the rule 4(a) of Solid Wastec Management Rules 2016 as cited in the
reference, every waste generators shall segregate and store the waste
generated by them in three separate streams namely bio-degradable, non
biodegradable and domestic hazardous wastes in suitable bins and handover
segregated wastes to authorised waste pickers or waste collectors as per the
direction or notification by the local authorities from time to time. In the light
of the above situation, Bulk Waste Generators are found 1o handover unscgregated
waste to collection facilities which is a clear violation of Solid Waste Management
Rules. Therefore, please take necessary action to ensure that the waste are
being properly segregated and handed over to authorised waste collectors
like Haritha Karma Scna and further to Clean Kerala Company for
channelling to authorized recyclers or cement plants in case of recyclable
and non recyclable Plastic waste respectively. Bulk waste gencrators shall
provide scientific waste treatment facilities onsite and not to follow any
unscientific waste management like trenching, pig farms etc.

A detailed report on the same shall be submitted without further delay.,

Yours Sincerely,

-
/
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Signed by
Sreekala S

Date: 31-12-2024 11:36:22
SREEKALA S.

To
The Secretary
Thiruvananthapuram, Corporation

77-5,;{} ( 7)‘j
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Ph: General: 0471- 2312910, 2318153, 231§ 154, 2318155 Chairman:
2318150 Member Secretary: 2318151
e-mail: chn.kspeb@gov.in; ms.kspeb@gov.in FA X: 2318152 web:
kspeb.kerala.gov.in
KERALA STATE POLLUTION CON'l ROL BOARD
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;\E/? Pattom P.O., Thiruvananthapuram — 695 004 ‘3\% I_I','Iil:,Er
alge all.gi ol@anama@s 695 004 N{&7 Environmen
KSPCB/HO/EE3/SWM/OA-312/2024 Date: 12-01-2025
National Green Tribunal
Time Limit
From

The Member Secretary
To

The Secretary
Thiruvananthapuram Corporation

Sub: Unscientific waste dumping from kerala at Tamilnadu border

- Review the Waste management in High Rise buildings and
Health care facilities under the jurisdiction of
Thiruvanathapuram Corporation purview - reg

Ref: 1) Solid Waste Management Rules 2016

2) Order of Hon’ble NGT dated 19-12-2024 on OA 312/2024,
3) Order of Hon’ble NGT dated 02-01-2025 on OA 312/2024.
4) G.O.(Rt) No. 1673/2021/L.SGD dated 6-9-202 |

Sir,

Attention is solicited to the pressing issue of unscientific waste dumping at
multiple locations in the Tirunelveli district of Tamilnadu from Kerala. The Hon’ble
NGT has initiated a Suo Motu case — OA 312/2024 based on this issue and directed
vide order dated 19.12.2024, to remove all waste dumped at the identified locations
and to treat in a scientific manner forthwith.

As per the direction of the Government based on the meeting on 19/12/2024, officials
from Kerala State Pollution Control Board, Corporation of Thiruvananthapuram and
experts form IMAGE conducted a joint inspection at the sites on 20,12.2024. The
mixed wastes from various buildings and Health Care Facilities under your
jurisdiction were found in the dumping site. It is noted that the Trivandrum

-
/e f'fy’ ‘j
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Corporation has been handling the solid wastes through agencies for the
establishments namely hotels, shops, malls, hospitals, and commercial establishments.

According to the Government order dated 6-9-2021 cited 4th above on guidelines for
registering vehicles transporting waste waste, the local body may engage authorized
agencies/organisations for removal of non-recyclable waste provided they possess
valid consent to operate from the KSPCB and valid agreement/MOU with the disposal
facility. As per the Government order, the agencies/organsations so selected shall
declare the destination where the waste is proposed to be disposed of and the hiring
agency(LSGD) shall verify and ensure whether the destination is suitable for safe
disposal. The local body shall incorporate specific conditions in the tender
notification/empanelment notification and in the agreements with the transporting
vehicles shall be fitted with GPS instrument and tracking systems arranged in the
Corporation. It is noted that agencies have collected mixed waste; agencies have no
disposal facility having consent to operate of Kerala SPCB and they have disposed
mixed waste in the different sites in Thirunelveli. Biodegradable wastes are also noted
to be disposed in an unscientific manner through pig farms. This is is a clear violation
of Solid Waste Management Rules, 2016. Still the waste is seen collected by such
unauthorized agencies from establishments and households. You are directed to offer
remarks in this regard urgently.

In the light of the above, you are requested to take necessary action to review
the waste management practices of the High Rise Buildings and Health Care
Facilities, offices under your jurisdiction. Scientific waste management facilities like
biogas plant, biobins, composting facilities shall be provided in the premises of hotels,
hospitals etc as far as possible as envisaged in the Solid Waste Management Rules,
2016. Recyclable and non recyclable wastes shall be disposed through authorised
agency namely Clean Kerala Company. Haritha Karma Sena shall be involved in the
collection of  recyclable and non recyclable wastes from houscholds and
establishments. Necessary arrangements and facilities shall be provided to Haritha
Karma Sena and Clean Kerala Company. It shall be ensured that no solid waste is
taken to unauthorized places like pig farms. Sanitary wastes shall be given to
common biomedical treatment facility and the status shall be reported on the area
covered. No biodegradable wastes from house holds and establishments shall be taken
by agencies for unauthorised disposal. Compliance shall be reported urgently.

Further the following information is to be submitted urgently in
Thiruvananthapuram Corporation arca:
1. Details of agencies handling solid waste in your jurisdication

2. Details of treatment and disposal facilities of wastes handled by these
agencies including the consent to operate of the treatment and disposal
facilities, valid agreement/MOU with the disposal facility/treatment

3. Total quantity of waste generated, treated and disposed by each agency,
quantity of plastic waste given to registered recycling agencies, cement
factories, gap for the year 2024

4. Destination/facility where the waste is disposed

[oue cOf Y
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5. Copy of tender notification/empanelment notification

6. Officer designated for tracking the GPS for ensuring that it reaches the
right destination.

7. The Copy of manifest duly signed by the receiver(treatment and disposal
facility) for the year 2024

8. Details of vehicles installed with GPS including vehicle number

9. E-way bill for 2024

10. Co processing certificates

I'1. Certificates for recycling by recycling units having consent to operate

12. Copy of the annual report by the agencies who were engaged by the
Corporation for the year 2023-24

A detailed report on the same shall be submitted to this office within 2 days
for the submission of details before the Hon'ble National Green Tribunal .
Please treat this as most urgent as the case is posted on 20th January 2025,

: Yours faithfully,
Signed by

Sheela AM
Date: 12-01-2028511B¥BER SECRETARY

Copy to: Urban Directorate
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I'rom

T'he Member Secretary

[Local Bodies as per the list

Sub: Complaince of direction in -OA No.100/2021-Local self Government

institutions who are engaged with private partics.

Rel: 1. Judgement in OA 100/2021 by Hon'ble National Green Tribunal

dated 29.07.202 1
2. G.O(RONo0.1673/202 1/1.SGD dated 06/09/2021
3. Meeting of SLMC on 27/12/2024.
Sir,

Attention is invited to the subject matter. The Hon'ble National Green Tribunal vide
rel (1) dirceted (o create a mechanism for registering the vehicles which are entrusted with
carrying. waste to be disposed at designated dumpsites or treatment facilitics, in order (o
supervise and to track the movement of such vehicles o find out whether the waste that is
being entrusted to them is really reaching the designated treatment facility.

Accordingly the Government vide the G.O cited 2™ issued guidelines for registering
vehicle transporting waste as per the direction of Hon'ble NG'T in OA 100/2021. As per the
order, Local Self” Government may engage authorized agencies/organizations for removal of
non-recyclable waste provided they possess valid consent to operate from the KSPCB and
valid agreement/MoU with the disposal facility.

The agencies/ organizations so selected shall declare the destination where the waste is
proposed to be disposed ol and the hiring agencies (1.SG) shall verify and ensure whether the
destination is suitable for safe disposal. The Local Sell’ Government, shall incorporate specific
conditions in the tender notification/ Empanelment notification and in the agreements with the
transporting contractors to the effeet that the transporting vehicle shall be fitted with GPS
instrument and tracking systems arranged in the respective Offices. Hence, the following,
information is to be submitted urgently from your local body who engaged with privale
partics.

Vet e
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also be submitted urgently and also ensure that such waste is not being, transported illegally 1o

Valid consent to operate from the KSPCB.

Valid agreement/MoU with the disposal facility/treatment,

Quantity ol waste transferred to Cement 'actories for the year 2024,
Destination/Facility where the waste is disposed.

Copy of the tender notification/ Empanelment nnlilicnllinn.

Officer designated for tracking the GPS for ensuring that it rcaches the right

destination.

The copy of manifest duly signed by the receiver (treatment/disposal facility) for the

year 2024,
Details of vehicles installed with GPS including vehicle number.
i WAY BILL for 2024

Copy of the annual report by the private agencics who were empaneled ol the year

2024,

As online vehicle tracking mechanism has been developed, the details of vehicles shall

neighbouring states.

Yours Faithfully,
Sl A7,

MEMBER SECRETARY

Caopy to

)i

The Director,

Directorate ol Urban AlTairs,

Swaraj Bhavan, Nanthancodu, Kowdiar P.O,
Thiruvananthapuram - 695 003

The Exceutive Director,

Suchitwa Mission. 4th floor,

Revenue Tower, Public Office compound,
Thirovananthapuram-695 033 .
The CLEE, RO TYM/EKM/KKD for urgent follow up
The Senior Environmental Engineer

ESC Eloor/District Office, Koltayam )

!

The Environmental Engineer gy :
District Office _ / f;’u/m.n 7
TVM/KLM/PTA/ALP/ IDK/EKM- 1/ ( '

EKM- 2/TSR/PLKID/MLPM/KKD/ |
WYND/KNR/KSGD '

7?/6( ¢ r’rfﬂj



UrbanLocalBodies

SINo LB LBType District
1. Kochi MunicipalCorporation | Ernakulam
2. Kozhikode MunicipalCorporation | Kozhikode
3 Kannur MunicipalCorporation | Kannur
— | Alappuzha | Municipality Alappuzha
5. Cherthala Municipality Alappuzha
6. Angamaly Municipality Ernakulam
i Muvattupuzha Municipality Ernakulam
8. Perumbavoor Municipality Ernakulam
9 Thrikkakara Municipality Ernakulam
10. Thrippunithura Municipality Ernakulam
(A Thodupuzha Municipality | idukki
12. Panoor Municipality Kannur
13. Payyannur Municipality Kannur
- 14 Taliparamba Municipality Kannur
15. Thalassery Municipality Kannur =
16. Kasaragod Municipality Kasaragod
17. Punalur | Municipality Kollam
18 Changanassery Municipality Kottayam
19. Erattupetta Municipality Kottayam
20. Ettumanoor Municipality Kottayam
21. | Kottayam Municipality Kottayam
22. Vaikom Municipality Kottayam
23. Koduvally Municipality Kozhikkode
24. koyilandy Municipality Kozhikkode
25. Mukkam Municipality Kozhikkode
26. Payyoli Municipality Kozhikkode
27. Ramanattukara Municipality Kozhikkode
28. Vatakara Municipality Kozhikkode
29. Kondotty Municipality Malappuram
30 | Kottakkal Municipality Malappuram
3 | Manjeri | Municipality Malappuram
32. Nilambur Municipality Malappuram
- 33. Parappanangadi Municipality Malappuram
34. Perinthalmanna Municipality Malappuram
35. Tanur Municipality Malappuram
36. Tirur Municipality Malappuram
37. Tirurangadi Municipality Malappuram

&
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38. Valanchery Municipality Malappuram

39. Mannarkad Municipality Palakkad

40. Pattambi Municipality Palakkad

a1. Shoranur Municipality Palakkad

42. Thiruvalla Municipality Pathanamthitta

43. Chalakudy Municipality Thrissur

44. Guruvayoor Municipality Thrissur

45. Wadakanchery Municipality Thrissur

46. Kalpetta Municipality Wayanad

47. Kattappana Municipality Wayanad

48. Mananthavady Municipality Wayanad
|9 SulthanBathery Municipality Wayanad
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PCB/HO/EE3/OA312/2024/NT&DR Date: 17/01/2025
Regd. With A/D
DIRECTIONS
Sub: Direction under section 5 of the Environment (Protection ) Act - Illegal

dumping of mixed waste from Kerala to neighbouring States - OA No.
10072021 & OA No. 312/2024- Non-compliance of Solid Waste Management
Rules, 2016.

Rel: 1. Solid Waste Management Rules 2016
2. 'The Hon’ble NGT order dated16.01.2019 in OA No. 606/2018
3. Order ol the Hon'ble NGT in OA No. 312/2024 dated 19/12/2024
4. Order of the [on'ble NGT in OA No. 312/2024 dated 02/01/2025
5. Letter No. F.No CM-13013/4/2023-WM-1-HO-CPCB dated 26/12/2024

WHLEREAS the Central Government notified the Environment (Protection) Act,
1986 for the protection and improvement of environment and for matters connected
therewith;

WHEREAS as per Section 3,6, and 25 of the Environment (Protection) Act,
1986, the Central Government re-notified the Solid Wastes Management Rules,
2016 (herein after referred as SWM Rules) vide notification S.0. 1357(1%) dated
08-04-2016;

WHEREAS as per Rule 15 (h) of the SWM Rules, local bodies shall setup
material recovery facilities or secondary storage facilities with sufficient space for
sorting of recyclable materials to enable informal or anthorized waste pickers and
waste collectors to separate recyclables from the waste and provide easy access 1o
waste pickers and recyclers for collection of segregated recyclable waste such as
paper, plastic, metal, glass, textile from the source of generation or from material
recovery lacilities;

WIHIEREAS as per Rule 15 (i) of the SWM Rules, local bodics shall establish
waste deposition centres for domestic hazardous waste and give direction for waste
gencrators (o deposit domestic hazardous wastes at this centre lor its salc disposal.
Such facility shall be established in a city or town in a manner that one centre is set
up for the arca of twenty square kilometers or part thereof and notify the timings of

(02)
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receiving domestic hazardous waste at such centres;

WIHEREAS as per Rule 15 (j) of the SWM Rules, local bodies shall ensure safe
storage and transportation of the domestic hazardous waste (o the hazardous waste
disposal facility or as may be directed by the State Pollution Control Board or the
Pollution Control Committee;

WHEREAS as per Rule 15 (q) of the SWM Raules, local bodies shall transport
sepregated bio-degradable waste to the processing facilities like compost plant, bio-
methanation plant or any such facility. Preference shall be given for onsite processing
of such waste:

WHEREAS as per Rule 15 (1) of the SWM Rules, local bodies shall transport
non-bio-degradable waste to the respective processing facility or material recovery
facilities or secondary storage facility:

WHEREAS as per Rule 15 (v) of the SWM Rules, local bodies shall facilitate
construction, operation and maintenance of solid waste processing facilities and
associated infrastructure on their own or with private sector participation or through

. any ageney for optimum utilization of various components of solid waste adopting,
suitable technology including the following technologics and adhering to the guidelines
issued by the Ministry of Urban Development from time to time and standards
preseribed by the Central Pollution Control Board.

WIEREAS as per Rule 22 (1) of the SWM Rules, svitable sites for setting up solid
waste processing facilities were to be identificd by the local bodies by 08-04-2017;

WHEREAS as per Rule 22 (2) of the SWM Rules, suitable sites were to be
identified for setting up common regional sanitary Jandfill facilities for suitable clusters
of local authorities under 0.5 million population and for setting up common regional
sanitary landfill facilities or stand alone sanitary landfill facilitics by all local
authoritics having a population of 0.5 million or more by 08-04-2017:

L

WIHEREAS as per Rule 22 (3) of the SWM Rules, suitable sites for setting up solid
wasle processing facility and sanitary landfill facilities were to be procured by
08-04- 2018:

Trae ¢ f/”*’/(
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WHEREAS as per Rule 22 (4) of the SWM Rules, the practice of segregation of
bio degradable, recyclable, combustible, sanitary waste, domestic hazardous and inert
solid waste was 1o be enforced and ensured at source by the waste generators by 08-
04-2018:

WHERIE AS as per Rule 22 (5) of the SWM Rules, door to door collection of segregated
waste and its transportation in covered vehicles to processing or disposing facility was
lo be ensured by 08-04-2018:

WHEREAS as per Rule 22 (6) of the SWM Rules, separate storage, collection and
transportation of construction and demolition waste was to be ensured by 08-04-2018;

WHEREAS as per Rule 22 (7) & Rule 22(8) of the SWM Rules, solid waste
processing facilitics for the complete quantity of waste generated from the local body at
0.4 10 0.5 kg/person/day, was 1o be set up by 08-04-2019;

WHEREAS facilities with the technologies specified in CPHEEO manual and
SWM Rules are to be in place for the effective treatment and disposal of the solid
waste generated in the local body;

WHEREAS as per Rule 22 (11) of the SWM Rules, bio-remediation or capping of
old and abandoned dump site was (o be ensured;

WHEREAS as per the direction of Hon’ble NGT in OA No. 606/2018, template
for the assessment of final compensation for non compliance of solid waste
management by urban local bodies has been prepared and forwarded to SPCBs by
CPCH:

WHEREAS as per the CPCB (emplate, the local body was to be liable to pay
compensation il there is any gap in the solid waste generated and treated:

WHEREAS though door-to-door collection is provided, it needs (o be improved
inorder to achieve cent percentage coverage: .

WHEREAS the Hon'ble NGT in OA No. 100/2021 and in OA No. 164/2023
observed the dumping of waste at Nanguneri at Haiyarkulam Junction, Nanguneri
Moolakaraipatti Road, Shembagaramanallur Road. Tamil Nadu;

M/—‘)—(;ff cafc)
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WHEREAS the Karnataka State PCB has reported vide letter dated 06/12/2024that
six trucks carrying mixed solid waste materials comprising ol municipal solid waste,
(rom Kerala to Karnataka were seized near Gundlupet Checkpost;

WHEREAS the Hon’ble National Green ‘Iribunal has intiated a Suo Moltu, case
OA No. 312/2024 based on the illegal dumping of biomedical, food,plastics and other
wastes brought from Kerala in Kodaganallur and Palavoor Villages, of Thirunelveli
district in the State of Tamil Nadu;

WHEREAS The Central Pollution Control Board vide order dated
26/12/2024 issued directions as per section 5 of the Environment (Protection) Aet,
1986 to have adequate facilities for Solid waste processing to handle the total
waste senerated in a scientific manner in the Kerala State;

WHERIEAS the time period specified for identification of suitable sites for setting
up solid waste processing facilities, common regional sanitary landfill facilities for
suitable clusters of local authorities under 0.5 million population and for sctting up
common regional sanitary landfill facilities or stand alone sanitary landfill facilitics by all
local authoritics having a population of 0.5 million or more, procurement of suitable sites
for setting up solid waste processing facility and sanitary landfill facilities, enforcing
waste generators to practice segregation of bio degradable, recyclable, combustible,
sanitary waste domestic hazardous and inert solid wastes at source, Insure door to door
collection of segregated waste and its transportation in covered vehicles to processing or
disposal [acilities, ensure separate storage, collection and transportation ol construction
and demolition wastes, setting up solid waste processing facilities by all local bodics
having 100000 or more population, Setting up solid waste processing facilities by local
bodies and census towns below 100000 population as per the Solid Waste Management
Rules, 2016 is already expired.

NOW THEREFORLE, in exercise of the powers vested under section 5 ol the
Lnvironment (Protection) Act, 1986, it is directed to provide adequate lacilitics Tor
ensuring compliance to the Solid Waste Management Rules, 2016 and to furnish the
details of .

i. The generation and treatment of solid waste including plastic waste
ii.  Gap identified in the solid waste generated and treated (detailed split up
details of solid waste-biodegradable, non biodegradable, plastic. metal elc.
iii.  ‘The generation and treatment of sewage waste
iv.  Gap identified in the sewage waste generated and treated
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v, The generation and treatment of septage wasle
vi.  Gap identified in the septage waste generated and treated
vii,  Pacilities established to fill the gap ensuring the wasles are being
scientifically (reated and disposed.

IYor and on behall of the
Kerala State Pollution Control Board

/)

CHAIRPERSON

To

l. The Secretary,

All Corporations/Municipalitics
2. 'The Sccretary,

All Grama Panchayats

Copy to:
[. The Special Seceretary
Local Self’ Government Department (with CI.)

2. 'The Principal Director, LSGD (with CL)
3. OA 312/2024 & OA 100/2021 Office files
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KSPCB/HO/EE3/SWM/OA-312/2024 Date: 23-12-2024
From

The Chairperson
To
I. Director General of Police,
State Police Headquarters,
Vellayambalam,
Thiruvananthapuram — 695010
2. The Transport Commissioner

Motor Vehicle Department
Trans Towers, Vazhuthacaud, Thiruvananthapuram

3. The Excise Commissioner,
Excise Commissionerate,
Vikas Bhavan P.O., Nandavanam,
Thiruvananthapuram — 695033

4. The Commissioner,
GST Department,
9th Floor, Tax Towers, Karamana P.O., Killippalam,
Thiruvananthapuram

Sub: Tllegal dumping of solid waste and Bio Medical Waste from
Regional Cancer Centre, Trivandrum and and hotel Leela Raviz,
kovalamin Kodaganallur and Palavoor panchayat areas,
Tirunelveli - reg

Ref: |.Letter No. T3/TNPCB/BMW/F.31777/2024-1 dated

18/12/2024 from the Chairperson, Tamil Nadu State Pollution

Control Board.
2. Letter No. PCB /HO/ EE3/OA 100 /2021(sz) dated

28/10/2023.
3. Letter No. KSPCB/HO/EE3/SWM/K A- COM/2024 dated

30/05/2024
4. Letter No. KSPCB/HO/EE3/SWM/KA- COM/2024 dated

07/11/2024
5. GO (Rt) No. 2485/2021/L.SGD dated 06.12.2021 issued by

‘/P e C r//j
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GoK.
Sir,

Kind attention is invited to the subject matter and references. Based on
news items in news papers and on the letter received from Tamil Nadu State
Pollution Control Board regarding the Illegal dumping of solid waste and Bio
Medical Waste from Regional Cancer Centre, Trivandrum, Hotel Leela
Raviz, kovalam and Credence hospital Ulloor in Kodaganallur and Palavoor
panchayat of Tirunelveli district vide ref(1), it has already been requested
vide ref(2) | (3) & (4) to take necessary action to ensure vigil monitoring of
the vehicles at the check post of boarders adjoining Tamil Nadu and
Karnataka.

[t may be noted that, as per the judgment dated 29/7/2021 of Hon'ble
NGT in OA 100/2021, Kerala Government has issued guidelines for
registering  vehicles  that transport waste, as per GO(Rt) No.
1673/2021/LSGD dated 6/9/2021. Vide Government Order cited Sth, State
level and District level committees were constituted for monitoring and
implementation of aforementioned guidelines (copies enclosed).

In this regard, kindly take urgent necessary action for vigilant
monitoring of the vehicles at the check post along the borders adjoining
Tamil Nadu and Karnataka. Necessary documents, as per the GOs cited
above are to be verified, and appropriate action should be taken upon
observing violations of non compliance with the aforementioned regulations.
Action taken on this matter is to be furnished to this office to enable the
Board to reply to Tamil Nadu State Pollution Control Board.

Yours faithfully,

Signed by
Sreekala S

Dat%:l_%\q—ﬂ ?F%Q%‘kﬂ 5:34:24

Encl: As above
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KSPCB/HO/EE3/SWM/OA-312/2024 Date; 24-12-2024
From

The Member Secretary

To
The Special Secretary to Government,
Local Self Government department
Sub: KSPCB — Compliance to the direction of Hon’ble NGT & Government
issued guideline for registering, monitoring the inter state waste
transporting vehicle reg.
Ref: 1) Judgement in OA 100/2021 by Hon’ble National Green Tribunal dated
29/07/2021
2) G.O.(Rt) No. 1673/2021/LSGD dated 06/09/2021
3) G.O.(Rt) No. 2485/2021/L.SGD dated 06/12/2021
Madam,

Kind attention is invited to the subject matter. The Hon'ble National Green
Tribunal vide ref (1) directed the establishment of a mechanism for registering the
vehicles entrusted with the transportation of waste to be disposed of at designated
dumpsites or treatment facilities and is intended to supervise and to track the
movement of such vehicles to ascertain whether the waste entrusted to them is indeed
reaching the designated treatment facility centers.

Accordingly, the Government vide ref (2) order, issued guidelines for
registering vehicle that transport in compliance with the directives of the Hon'ble NGT
in OA 100/2021. As stated in the order, Local Self Government may engage
authorized agencies/organizations for the removal of non-recyclable waste provided
that they possess valid consent to operate from the KSPCB and have a valid
agreement/MoU with the authorized disposal facility.State level and District level
committees were also constituted vide ref.3.

Meanwhile, the Hon'ble NGT in OA 312/2024 observed the dumping of waste
at Thirunelvelli District, Tamilnadu based the news item in The New Indian Express,
Chennai Edition dt: 17.12.2024 and directed to remove the said wastes. But again
incidences of transportation of wastes such as poultry and beef wastes to neighbouring
state have been noticed. Action may please be taken to avoid illegal disposal of wastes

to neighbouring states. District Collectors may also be asked to take urgent meeting

& f
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and review the inter state waste transportation in their jurisdiction area as per
Government order read 2nd and 3rd above.

Further action shall also be taken for the proper disposal of solid wastes from
Thirunelveli, which is currently temporarily stored at the godowns of clean clean

company and some quantity at Kerala Enviro Infrastructure Limited, Ernakulam at
the earliest.

Yours faithfully,

Signed by
Sheela A M

Date: 24-12RMBRRISECRETARY

Copy to: Secretary, Environment department with C/L
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GOVERNMENT OF KERALA
Environment B Department

ENVT-B2/27/2021-ENVT 09-01-2025, Thiruvananthapuram

From
Secretary to Government

To
Principal Secretary, Local Self Government Department
Transport Commissioner, Kerala
Director, Kerala State I'T Mission
Chairperson, Kerala State Pollution Control Board
Director, Centre for Advanced Computing (CDAC)
Member Secretary, Kerala State Pollution Control Board

Sir,

Sub: Environment Department - Developing an integrated Online
Vehicle Tracking System for Waste Management in the State -
Minutes of the Meeting-Forwarding- reg

Ref: Govt letter of even No.dated 19/12/2024

['am to invite your attention to the reference cited and to forward
herewith the minutes of the meeting held by the Secretary,
Environment Department on 21/12/2024 for further action,

Yours Faithfully,
UNNIKUTTAN S S

UNDER SECRETARY

For Secretary to Government.

Approved for Issue,

Signed by
Nalan AT
Date; 08012045 15483

Fece <ops
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Minutes

Agenda: progress of developing an integrated Online Vehicle
Tracking System to prevent illegal transportation of waste across
the Inter State borders

Chair - Dr.Rathan U Kelkar, Secretary, Environment

Date / Time - 21.12.2024 /11.00AM (ONLINE)

Participants

Sri. Sandip Kumar IAS, Director, KSITM

Er. Sreekala S., Chairperson, KSPCB

Sri. Santhosh Kumar.L.T., Additional Secretary, Environment
Dr. Sheela A. M., Member Secretary, KSPCB

Smt. Tintu Joseph, Joint Director, CDAC

Dr. Noufal K. P., Deputy Director, IKM

Smt. Gayathri Chandrachoodan, KSITM

Sri. Unnikuttan S. S., Under Secretary, Environment

Sri. Sreekumar S., Inspector, MVD

Sri. Shiju M. V., Associate Business Process Manager, ULCCS
Smt. Nisha K. V., System Architect, ULCCS

Sri. Radhakrishnan, Client Relationship Manger, ULCCS
Smt. Anu A. G., Mobile App Developer, ULCCS

The Secrelary, Environment welcomed all the participants to the
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meeting,.

The Chairperson, Kerala State Pollution Control Board (KSPCB)
explained the current status of the project as follows:

All the necessary details from KSPCB were provided to ULCCS
including the details of vehicles received from KEIL and CKCL. The
Chairperson further informed that the developer team had raised
technical issues regarding integration with MVD portal.

Sri. Radhakrishnan from ULCCS informed that the software is
completely ready and the deployment is in progress in the SDC
server. SDC has provided Open Shift Container Platform instead of
virtual machines (VM). Since it is a new technology for ULCCS they
were facing issues with the deployment in the new platform. He also
mentioned that IP needs to be whitelisted by CDAC.

KSITM informed that there is an issue with the audit certificate as
the audit was conducted while the software was hosted in the ULCCS
server and not at SDC. However, since the deployment of the
application is in progress and code had not been changed after the
security audit, ULCCS may be permitted to deploy in SDC and
security audit can be done after successful completion of the same,
ULCCS may give an undertaking stating that the security audit was
done in an environment similar to that of SDC and that code had not
been changed since the security audit.

CDAC informed that they had already whitelisted the IP
provided in the security audit certificate. ULCCS replied that the IP
provided in the security audit certificate is that of the ULCCS server.
CDAC needs to whitelist the IP provided by the KSITM. CDAC
informed that the mentioned IP can be whitelisted with the
concurrence of KSITM. ULCCS informed that if VMs are provided
instead of Open Shift Container Platform, the deployment of the
application can be completed by December 26, 2024.

- , .
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CDAC informed that some of the vehicles in the list provided

from KEIL and CKCL were not on boarded to the Suraksha Mitr
portal of MVD. The vehicle owner needs to register in the portal and

get the vehicle tagged and approved from MVD. Without the above

the vehicle cannot be tracked.

The Secretary, Environment directed ULCCS, CDAC and KSITM

to expedite action to make the system live on 26/12/2024. The

Secretary, Environment also directed to prepare an SOP for the

system.

The following decisions were taken in the meeting;

3 ¢l

ULCCS shall submit the undertaking in the prescribed format.

On receipt of the undertaking, VM shall be provided by KSITM

for the deployment of the application.

CDAC shall whitelist the IP once confirmation is received from
KSITM

. Standard Operating Procedure (SOP) for the entire Vehicle

tracking system shall be prepared by ULCCS,

The deployment of the application shall be completed and the
system shall be made live on 26/12/2024 by ULCCS.

The meeting concluded at 11.30am.
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DR RATHAN U KELKARTA S
SECRETARY
O/O SECRETARY ENVIRONMENT
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KERALA STATE POLLUTION CONTROL BOARD
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PCB/HO/EE3/OA 100/2021(87) Date: 04/12/2023
URGENT
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The Member Seeretary
To
The Member Secretary,
Karnataka State Pollution Control Board,

darisara Bhavan , No 49 , Church Street ,
Bengaluru 560001

Sub: OA 10072021 and OA 164 /2023- Online Vehicle Tracking and Monitoring
System
Sir,
Kind attention is invited to the subject matter.  The Kerala State Pollution Control
Board is developing the web application for Pollution Control Board and wasle
senerators to track the waste transporting vehicle through GPS device data including
responsive web app and Android mobile app. It may please be noted that there are no
waste to energy plant and cement plants having co-incineration in Kerala. Non recyclable
plant waste is disposed in the cement plant of neighbouring States. Recycelable waste are
also taken to neighbouring States for recycling. Henee it is cssential to register such units
in Karnataka in the tracking portal. Hence co-operation in this regard is solicited. Please
share details of cements plants in the State. Reply in this regard may kindly be given at
the carliest,
Yours faithfully.

e /‘M: f,:.?

MEMBER SECRETARY
Copy to:

I, The Secrctary to Government
Environment Department
). The Member Sceretary . with covering letter
Central Pollution Control Board
Parivesh Bhavan,
Fast Arjun Nagar, New Delhi - 110032
i, The Regional Director
Regional Dirtectorate, A- Block,
Nisarga Bhavan , Thimmaiah Road
Shivanagar , Bengaluru
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Karnataka State Pollution Control Board o\ 2%
“@oxd R, 1 dor 5S¢ SHTANRW, Fo. 49, W 2gts®, Wondncd - 560 001, TRRF €38 Doty L0
“Parisara Bhavan", 1st to 5th Floor, # 49, Church Street, Bangalore - 560 001, Karnataka State, India

NO:PCB/17 CAT/2024/ 5 4 DATE: (y |, 4! 202k

T%/
\_-The Member Secretary

Kerala State Pollution Control Board
Pattom P.0., Thiruvananthapuram-695004.

Si'r/ Madam,

Sub: Furnishing the details, of cement industries with co-processing facilities in the
State of Karnataka.

Ref: Kerala State Pollution Control Board letter No.PCB/HO/EE3/0A/100/2021(SZ)
dated: 04.12,2023.

9 J, With reference to your above cited letter, please find herewith enclosed the list of
"~ cement industries having co-processing facility in the State of Karnataka.

5 % Yours faithfully
/

| W&'y
MBER SECRETARY
Encl: as above. uly
Mamber Socrater) '
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List of cement industries with co-processing facility in Karnataka State
SI |Name and address of the industry Consented capacity of Clinker & Contact details
No. ; . |cement
A.C.C Limited - New Wadi plant, P.0. Wadi-585 [1. Clinker - 4.59 Million TPA - Ramesh Goudappanavar

. 225 Gulbarga District. 2. Cement - 3.99 Million TPA femesh.zoudappanavar@adani.com 9480686361
A.C.C. Limited - Old Wadi Plant, P.0. Wadi-585 {1. Clinker - 1.85 Million TPA . Ramesh Goudappanavar

2 225 Gulbarga District. 2. Cement - 1,95 Million TPA WMMM 9480686361
Chettinadu Cement Corporation Limited, 1. Clinker - 2 Million TPA i '

3 |Sangem k Village, Chincholi Taluk, Kalburgi 2. Cement - 2.5 Million TPA ramakrishnamraju.p@chettinadcement.com P Ramakrishnamraju
District. 9480827511
Ultratech Cements (Rajashree Cements) (ISO | 1. Clinker - 9 MTPA B,

4 |14000), Adityanagar, Malkhed Road, Sedam |2. Cement- 8.7 MTPA rew-malkhed.cems@adityabirla.com Surya Valluri, Unit Head
Taluk, Gulbarga District. 08441-288888

- |Vasavadatta Cements (ISO 14000) Sedam-585 {1. Clinker - 6 Million TPA : G Rajarao, Sr General

2 |222 Gulbarga District. 2.Cement - 9 Million TPA .r2jara0 @kesoram.com Manager 9449876659
Kalaburagi Cement Private Limited (Vicat 1. Clinker - 2.75 Million TPA ] :

g |Sasar Cement Limited), Sy. No. 1 to 138, 2. Cement - 3.6 Million TPA BlshniiaradmmeniBiist o Lakshminarasimman L,
Chatrasal Village, Chincholi Taluk, Kalburgi — = Manager - Env & Prod
District 7093821919
] K Cement Works Muddapura village, Mudhol |1. Clinker - 2.2 Million TPA
Taluk, Bagalkot District 2. OPC & Blended Cement - 2.5 Million TPA =l s Uma Shankar Choudary, Unit

2 3. Slag Cement - 1 Million TPA admin.prismt@ikcement.com Head - 9606914663

4. Cement based adhesive - 1,00,000 TPA .
Dalmia Cements Limited, Yadawad Village, 1. Clinker - 2.6 Million TPA b i | Mukesh Kumar Sinha

8 |Gokak Taluk, Belgaum District. 2. Cement - 4 MTPA p.bhaskararac@daimiacement.com 3611186404
Orient Cement Limited, Itagi village, 1. Clinker - 2.1125 Million TPA “

9 [Chittapura Taluk, Kalburgi Distrct 2. Cement - 3 MTPA satyabrata.sharma@orientcement.com Satyabrata Sharma

7799791273
Shree Cements Limited, (Karnataka Cement  |1. Clinker - 2.4 Million TPA ]

10 |project), Benakanahalli & Korla village, 2. Cement- 4 MTPA ramesh.bashetty@shreecement.com Kgranansi Karan 4 Rao
Sedam taluk and Kalaburgi District 7349213697
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KERALA STATE POLLUTION CONTROL. BOARD (223
. . B OEVoMIN0m aeflm’ld:o6m I OB Genod ol V7. 8§ Sl
S : = wh R

"&# Pattom P.O., Thiruvananthapuram - 695 004 ! fﬁ(j |rq' foé

P 4, algo aflel, ENOYUMal)00 - 695004 NI Eovronno
KSPCB/HO/EE3/SWM/K A-COM/2024 Date: 16.11,2024
[‘rom

The Chairperson Uy : eyt :

To 1B g s |

|. The Managing Director
Dalmia Cement (Bharat) Limited
Ariyaloor, Tamil Nadu v AON
2. The Managing Director
Dalmia Cement (Bharat) Limited
Dalmiapuram, Tamil Nadu
3. The Managing Director L.
Chettinad Cement Corporation Private Limited
Karikkali, Tamil Nadu
4. The Managing Director
Chettinad Cement Corporation Private Limited
Ariyaloor, Tamil Nadu
5. The Managing Director
Chettinad Cement Corporation Private Limited
Kallur, Karnataka
6. The Managing Director
Chettinad Cement Corporation Private Limited
Dachepalli, Andhra Pradesh
7. The Managing Director
UltraT'ech Cement Limited
Reddy Palayam, Tamil Nadu
8. The Managing Director
ACC Limited
Wadi, Karnataka
9. The Managing Director
Dalmia Cement (Bharat) Limited
Tiruchirappalli. Tamil Nadu
10. The Managing Director
The India Cements Limited (1CL)
Tirunclveli, Tamil Nadu
| 1. The Managing Director
ACC Limited
Ahmedabad, Gujarat
12, The Managing Director
ACC Limited
Mumbai
| 3. The Managing Director [",} /{
UltraTech Cement Limited '
Andheri Fast, Mumbai
4. The Managing Director
Orient Cement Limited '/:EL-(@ Lo "‘j
Gulbarga, Karnataka /.



(20

[5. The Managing Director
Chettinad Cement Corporaiton Private 1imited
Chennai, Tamil Nadu
16. The Managing Dircctor
ISW Cement Limited
Bandra (), Mumbai
I'7. The Managing Director
JIK Cements Limited
Kanpur, UP

Sub: Furnishing the details of the supplier and dealers from Kerala
delivering the Refused Derived Fuel/Reject wastes- reg.

St

Kind attention is invited to the subject matter. In Kerala, there are no
cement plants with co-incineration facilities for the disposal of Refused Derived
Fuel (RDIF). Therefore your cooperation is essential for us to divert suitable
waste materials (with calorific values of more than 1500 keal) into your plants
for co-incineration. This also supports the management of the waste generated
in-our state. You are requested (o provide the details of the suppliers and dealers
from Kerala who deliver the RDF form Kerala into your cement plants along
with the copies of the documents (Manifest/Agreement/vehicles details/weigh
bridge receipt). Also please provide the details namely type and quantity of
waste, date, agency delivered RDF from Kerala in your plant in 2024, As the
online vehicle tracking portal for monitoring movement of the vehicles is
almost over, the location details of the cement plant as well as the details of
vehicles carrying waste from Kerala shall be shared so the vehicle movement
can be monitored by the regulatory agency.

Yours f[aithfully,

. /!
CHAIRPERSON

Copy to:
The Member Secretary, SPCB
Concerned States ('Tamil Nadu, Karnataka,
Andhra Pradesh, Gujarat, Maharashtra, Uttar Pradesh)

7::(;:# rﬁfy



Chettinad Cement Corporation Pvt Ltd., ARIYALUR

Date Wise Product / Supplier / Transporter Wise Report

STARTDATE::  16/04/2024 END DATE :: 16/04/2024
SNO OUT DATE MATERIAL SUPPLIER
b 16/04/2024 AF MUNICIPAL SOLID WASTE CLEAN KERALA COMPANY LI

TRANSPORTER

CLEAN KERALA COMPAN

VEHINO

KAOLAEL789

PONO

0450000284

PODATE

03/04/2024

(2250 Apnexuse R6 CR‘!)

Chettinad
cement
Page1of1
02/05/2024
DC.NO DC.DATE PARTY WT NET WT
55163862301 15/04/2024 18140.000 18240.000
Product Wise Total :: 18140.000 18240.000

7‘7:05 rc—'@
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Chettinad Cement Corporation Pvt Ltd., ARIYALUR @ Ci ‘” -
s cement -

Date Wise Product / Supplier / Transporter Wise Report

Pagelof1l

START DATE::  18/05/2024 END DATE :: 25/05/2024 01/06/2024
SNO OUT DATE MATERIAL SUPPLIER TRANSPORTER VEHINO PONO PODATE DC.NO DC.DATE PARTY WT NET WT
1 18/05/2024 AF MUNICIPAL SOLID WASTE CLEAN KERALA COMPANY LI CLEAN KERALA COMPAN TN8BED247 0450000284 03/04/2024 58165215434  06/05/2024 4710.000 4740.000
2 18/05/2024 AF MUNICIPAL SOLID WASTE CLEAN KERALA COMPANY LI CLEAN KERALA COMPAN KL6SD5200 0450000284 03/04/2024 53165260414 17/05/2024 10140.000 10260.000
2 20/05/2024 AF MUNICIPAL SOLID WASTE CLEAN KERALA COMPANY LI CLEAN KERALA COMPAN TN54K7801 0450000284 03/04/2024 56165255751 17/05/2024 11380.000 11340.000
4 25/05/2024 AF MUNICIPAL SOLID WASTE CLEAN KERALA COMPANY LI CLEAN KERALA COMPAN TN2SACBTTT 0450000284 03/04/2024 54165547671 25/05/2024 14650.000 13620.000
5 25/05/2024 AF MUNICIPAL SOLID WASTE CLEAN KERALA COMPANY LI CLEAN KERALA COMPAN KL40U5243 0450000284 03/04,/2024 50165529625 25/05/2024 19740.000 19780.000
Product Wise Total :: 60620.000 59740.000

“ores 07)7



Chettinad Cement Corporation Pvt Ltd.,

ARIYALUR

Date Wise Product / Supplier / Transporter Wise Report

START DATE::  20/06,/2024 END DATE =:
SNO OUT DATE MATERIAL
1 6/20/2024 AF MUNICIPAL SOLID WASTE
2 6/21/2024 AF MUNICIPAL SOLID WASTE
3 6/22/2024 AF MUNICIPAL SOLID WASTE
4 6/22/2024 AF MUNICIPAL SOLID WASTE
5 6/23/2024 AF MUNICIPAL SOLID WASTE
6 6/24/2024 AF MUNICIPAL SOLID WASTE
7 6/24/2024 AF MUNICIPAL SOLID WASTE
8 6/24/2024 AF MUNICIPAL SOLID WASTE
9 6/25/2024 AF MUNICIPAL SOLID WASTE
10 6/26/2024 AF MUNICIPAL SOLID WASTE
11 6/26/2024 AF MUNICIPAL SOLID WASTE
12 6/26/2024 AF MUNICIPAL SOLID WASTE
13 6/27/2024 AF MUNICIPAL SOLID WASTE
14 6/27/2024 AF MUNICIPAL SOLID WASTE
15 6/28/2024 AF MUNICIPAL SOLID WASTE
16 6/29/2024 AF MUNICIPAL SOLID WASTE
17 6/30/2024 AF MUNICIPAL SOLID WASTE
18 6/30/2024 AF MUNICIPAL SOLID WASTE

30/06/2024

SUPPLIER

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

TRANSPORTER

CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

VEHIND

KL40U5243

TN41AU4204

TN41BB2529

TN28AA1585

TN25T1575

TNB8Y4234

TNB1H7499

KL18X4345

TN41AU4260

TN29ACB777

TN41BB2529

TN28BD1524

KL40U5303

TN41BBO639

TN41AQB739

TNG67BF0639

KL40US5303

KL40U2691

PONO

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

PODATE

4/3/2024
4/3/2024
4/3(2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024

4/3(2024

DC.NO

DC.DATE
EKMB8 6/19/2024
58166690347 6/20/2024
54166766025 6/21/2024
57166802275 6/22/2024
55166817692 6/22/2024
52166832749 6/23/2024
53166832720 6,{‘)3}2024
53166791801  6/22/2024
51166866011  6/24/2024
57166865070 6/24/2024
51166896573 6/26/2024
57166968120 6/26/2024
56166954168  6/26/2024
57166954548 6/26/2024
105 6/27/2024
58167010229 - 6/27/2024
56167135738 6/29/2024
53167131098  6/29/2024
Product Wise Total ::

(?_2#)

£ & Chettinad

cement
Pagelofl
01/07/2024
PARTY WT NET WT
17780.000 17740.000
18590.000 18820.000
17890.000 18000.000
14540.000 14620.000
14850.000 15400.000
19660.000 19840.000
22870.000 22840.000
7380.000 7300.000
19800.000 19980.000
14600.000 15040.000
19420.000 20400.000
21640.000 21640.000
17850.000 19120.000
17230.000 17380.000
17030.000 17120.000
19940.000 19900.000
18080.000 18160.000
183390.000 18520.000
317940.000 321820.000

‘Z:C{F -"“C/j



Chettinad Cement Corporation Pvt Ltd.,

ARIYALUR

Date Wise Product / Supplier / Transporter Wise Report

START DATE::  04/07/2024 END DATE ::
SNO OUT DATE MATERIAL

1 7/4/2024 AF MUNICIPAL SOLID WASTE
2 7/4/2024 AF MUNICIPAL SOLID WASTE
3 7/5/2024 AF MUNICIPAL SOLID WASTE
4 7/7/2024 AF MUNICIPAL SOLID WASTE
5 7/9/2024 AF MUNICIPAL SOLID WASTE
6 7/9/2024 AF MUNICIPAL SOLID WASTE
7 7/10/2024 AF MUNICIPAL SOLID WASTE
8 7/11/2024 AF MUNICIPAL SOLID WASTE
] 7/11/2024 AF MUNICIPAL SOLID WASTE
10 7/11/2024 AF MUNICIPAL SOLID WASTE
11 7/11/2024 AF MUNICIPAL SOLID WASTE
12 7/11/2024 AF MUNICIPAL SOLID WASTE
13 7/12/2024 AF MUNICIPAL SOLID WASTE
14 7/12/2024 AF MUNICIPAL SOLID WASTE
15 7/13/2024 AF MUNICIPAL SOLID WASTE
16 7/13/2024 AF MUNICIPAL SOLID WASTE
17 7/14/2024 AF MUNICIPAL SOUID WASTE
18 7/15/2024 AF MUNICIPAL SOLID WASTE
19 7/15/2024 AF MUNICIPAL SOLID WASTE
20 7/16/2024 AF MUNICIPAL SOLID WASTE
21 7/16/2024 AF MUNICIPAL SOLID WASTE
22 7/16/2024 AF MUNICIPAL SOLID WASTE
23 7/16/2024 AF MUNICIPAL SOLID WASTE
24 7/16/2024 AF MUNICIPAL SOLID WASTE
25 7/16/2024 AF MUNICIPAL SOLID WASTE
26 7/17/2024 AF MUNICIPAL SOLID WASTE

30/07/2024

SUPPLIER

CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY Li
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CI..EAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

(29_&)

TRANSPORTER

CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

VEHINO
KL40U2691
KL40U5303
MH40CTO0387
TN48AX5321
TN2EBAL1T1O0
KL52F2599
TN31BF5166
TN28BD1524
KL40U2691
TN41ATS455
TN41AQB649
TN67BP5229
TN49CMA4330
KL30K0892
TN4T7AQB2E9
TN5408397
TNBBES247
TN41BA3248
TN41BB9279
TN58AK3354
TN67BF0639
TN28BA1710
TN418B0639
TN41BATE59
KL11B52829

TN4BVT7114

PONO

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

PODATE

4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
44312024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024

4/3/2024

DC.NO

51167282181

59167288562

55167351026

59167427484

59167473306

55167479155

53167534721

50167548643

52167582858

57167583438

51167582007

52167634050

51167635706

54167630305

56167690059

50167641436

55167727082

58167679095

50167678509

58167781534

53167797530

51167784026

54167777939

58167777674

54167839185

57167849030

DC.DATE
7/3/2024
7/3/2024
7/4/2024
7/6/2024
7/8/2024
7/8/2024
7/9/2024
7/9/2024
7/10/2024
7/10/2024
7/10/2024
7/11/2024
7/12/2024
7/11/2024

7/12/2024

- 7/11/2024

7/13/2024

7/12/2024

. 7/12/2024

7/15/2024
7/15/2024
7/15/2024
7/15/2024
7/15/2024
7/16/2024

7/16/2024

f

ke

-

PARTY WT
19760.000
19090.000

5510.000
23730.000
22540.000
17190.000
21720.000
24680.000
17630.000
16030.000
15710.000
19515.000

5255.000
16260.000
10150.000

5215.000
19700.000
18560.000
16040.000
18050.000
16830.000
24110.000
17440.000
17770.000
19960.000

22510.000

Pocee c’f-/&y

Chettinad

T
B’ cement

Pagelof3
03/08/2024
NET WT
20020.000
19240.000
5480.000
23680.000
22600.000
16720.000
21740.000
24740.000
17760.000
16160.000
15840.000
19480.000
5260.000
16300.000
10140.000
5260.000
19640.000
18580.000
16060.000
17920.000
17660.000
24220.000
17540.000
18060.000
19420.000

22260.000



Chettinad Cement Corporation Pvt Ltd.,

ARIYALUR

Date Wise Product / Supplier / Transporter Wise Report

STARTDATE:: 04/07/2024 END DATE ::
SNO OUT DATE MATERIAL

27 7/17/2024 AF MUNICIPAL SOLID WASTE
28 7/18/2024 AF MUNICIPAL SOLID WASTE
29 7/19/2024 AF MUNICIPAL SOLID WASTE
30 7/20/2024 AF MUNICIPAL SOLID'WASTE
31 7/21/2024 AF MUNICIPAL SOLID WASTE
32 7/22/2024 AF MUNICIPAL SOLID WASTE
33 7/23/2024 AF MUNICIPAL SOLID WASTE
34 T/23,’2{.]Z4 AF MUNICIPAL SOLID WASTE
35 7/23/2024 AF MUNICIPAL SOLID WASTE
36 7/23/2024 AF MUNICIPAL SOLID WASTE
37 7/23/2024 AF MUNICIPAL SOLID WASTE
38 7/23/2024 AF MUNICIPAL SOLID WASTE
39 7/24/2024 AF MUNICIPAL SOLID WASTE
40 7/24/2024 AF MUNICIPAL SOLID WASTE
41 7/24/2024 AF MUNICIPAL SOLID WASTE
42 7/24/2024 AF MUNICIPAL SOLID WASTE
A3 7/25/2024 AF MUNICIPAL SOLID WASTE
44 7/25/2024 AF MUNICIPAL SOLID WASTE
45 7/26/2024 AF MUNICIPAL SOLID WASTE
46 7/26/2024 AF MUNICIPAL SOLID WASTE
47 7/26/2024 AF MUNICIPAL SOLID WASTE
48 7/27/2024 AF MUNICIPAL SOLID WASTE
49 7/27/2024 AF MUNICIPAL SOLID WASTE
50 7/27/2024 AF MUNICIPAL SOLID WASTE
51 7/28/2024 AF MUNICIPAL SOLID WASTE
52 7/29/2024 AF MUNICIPAL SOLID WASTE

30/07/2024

SUPPLIER

CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CL‘EAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY'LI

TRANSPORTER

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

VEHIND

TNB3ES243

TN47AQ6289

TN37CP3031

TN30BC4164

TN28BAZ451

KL40U5243

KL40U5303

TN46V7114

KAQSC1030

TN72AB1021

TNB7BP5769

TN47AQB283

TNBBES243

TN37CP3091

TN29CW2856

TN28BB2152

TN30CY5334

TNE7BP5229

KL11B52829

TN4TBU3589

KL53P6586

TN59CE6928

TN47AQE289

TN92B4288

TN37CP3091

TN23BX3051

PONO

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

PODATE
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024

4/3/2024

DC.NO

51167838257

56167900104

57167913052

50167975153

57167998879

50168045719

57168045323

59168082733

57168069832

55168097917

59168032071

521680396555

54168096684

50168169526

56168150427

53168130106

50168159642

50168188639

59168243761

53168266507

52168243178

50168293497

55168311676

56168299338

58168350362

54168377831

(lz q) ~a

DC.DATE
7/16/2024
7/17/2024
7/17/2024
7/19/2024
7/19/2024
7/20/2024
7/20/2024
7/22/2024
7/21/2024
7/22/2024
7/20/2024
7/22/2024
7/22/2024
7/23/2024
7/24/2024

~7/242024
7/23/2024
7/24/2024

.7/26/2024
7/26/2024
7/26/2024
7/26/2024
7/26/2024
7/26/2024
7/27/2024

7/27/2024

& Chettinad
Wy cement
Page2of3
03/08/2024
PARTY WT NET WT
19770.000 19820.000
5810.000 5600.000
23770,000 23640.000
16360.000 16160.000
7030.000 6880.000
20520.000 22000.000
20210.000 20180.000
25400.000 25360.000
10590.000 12180.000
5725.000 5700.000
21220.000 20820.000
6560.000 §560.000
20390.000 20560.000
24110.000 23840.000
8470.000 8560.000
7100.000 7020.000
5550.000 5560.000
17935.000 17980.000
18880.000 18340.000
26160.000 26120.000
15560.000 15380.000
18020.000 18060.000
6420.000 6380.000
11650.000 11720.000
23320.000 22900.000
22290.000 21800.000

Toue (‘rjxv/



Chettinad Cement Corporation Pvt Ltd.,

ARIYALUR

Date Wise Product / Supplier / Transporter Wise Report

STARTDATE:  04/07/2024 END DATE =:

SNO OUT DATE

53 7/29/2024
54 7/30/2024
55 7/30/2024

MATERIAL

AF MUNICIPAL SOLID WASTE

AF MUNICIPAL S0LID WASTE

AF MUNICIPAL SOLID WASTE

30/07/2024

SUPPLIER
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

TRANSPORTER

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

VEHINO

TN338H1492

KL77D7069

TN28BAS451

PONO

0450000284

0450000284

0450000234

( 230>

PODATE
4/3/2024
4/3/2024

4/3/2024

DC.NO DC.DATE

52168401254  7/29/2024
53168412302  7/29/2024

53168398313  7/29/2024

Product Wise Total ::

@ Chettinad
S cement !

Page3of3

03/08/2024

PARTY WT NET WT

21000.000 21020.000

19180.000 18920.000

4960.000 4860.000

905075.000 905700.000

7;r(<¢ 6'7]



Chettinad Cement Corporation Pvt Ltd.,

ARIYALUR

Date Wise Product / Supplier / Transporter Wise Report

START DATE:: (1/08/2024 END DATE ::
SNO OUT DATE MATERIAL

3 8/1/2024 AF MUNICIPAL SOLID WASTE
2 8/1/2024 AF MUNICIPAL SOLID WASTE
3 8/1/2024 AF MUNICIPAL SOLID WASTE
4 8/1/2024 AF MUNICIPAL SOLID WASTE
5 8/2/2024 AF MUNICIPAL SOLID WASTE
] B/2/2024 AF MUNICIPAL SOLID WASTE
7 8/2/2024 AF MUNICIPAL SOLID WASTE
8 8/2/2024 AF MUNICIPAL SOLID WASTE
9 8/2/2024 AF MUNICIPAL SOLID WASTE
10 8/3/2024 AF MUNICIPAL SOLID WASTE
11 8/3/2024 AF MUNICIPAL SOLID WASTE
12 8/3/2024 AF MUNICIPAL SOLID WASTE
13 8/4/2024 AF MUNICIPAL SOLID WASTE
14 8/5/2024 AF MUNICIPAL SOLID WASTE
15 8/6/2024 AF MUNICIPAL SOLID WASTE
16 8/6/2024 AF MUNICIPAL SOLID WASTE
17 8/6/2024 AF MUNICIPAL SOLID WASTE
18 8/6/2024 AF MUNICIPAL SOLID WASTE
19 8/7/2024 AF MUNICIPAL SOLID WASTE
20 8/7/2024 AF MUNICIPAL SOLID WASTE
2% B/7/2024 AF MUNICIPAL SOLID WASTE
22 8/8/2024 AF MUNICIPAL SOLID WASTE
23 8/8/2024 AF MUNICIPAL SOLID WASTE
24 8/9/2024 AF MUNICIPAL SOLID WASTE
25 8/12/2024 AF MUNICIPAL SOLID WASTE
26 8/14/2024 AF MUNICIPAL SOLID WASTE

31/08/2024

SUPPLIER

CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CL.EAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

TRANSPORTER

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

VEHINO

TN28BB1105S

KL40R5035

KL3951234

TN92B4288

TN41AQ8469

TN41AU44T70

TN75T8955

TN7551085

TN28BA1710

KL40U5243

KL40U5303

KLO7BX5858

TNBBQ1580

KL52F2599

KL40U2691

KL40Q6106

KL74D8719

TN28BX3091

TN47BU3589

KLS3PB586

TN28BB2152

TN33BH1492

TN2EBA1710

TN30BUG1SE

KL11B852829

KL52F2559

PONO

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

PODATE

4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024

4/3/2024

DC.NO

53168477808
54168479233
58168480852
51168511965
57168563808
57168568382
52168591600
59168582879
55168455527
59168627650
56168473639
55168615986
58168644778
58168626663
58168716761
57168715439
58168736348
59168723311
55168%18542
50168797494
58168788029
57168797632
54168770307
58168901343
54168992464

59169085032

(220

DC.DATE
7/30/2024
7/30/2024
7/30/2024
7/31/2024
8/2/2024
8/1/2024
8/1/2024
8/1/2024
7/30/2024
8/2/2024
7/30/2024
8/2/2024
8/2/2024
8/2/2024
8/5/2024

-8/f5/2024
8/5/2024
8/5/2024

/8/5/2024
8/6/2024
8/6/2024
8/6/2024
B/6/2024
8/9/2024
8/10/2024

8/13/2024

.’?r‘ Chettinad

W cement

Page 1 of 2
03/09/2024

PARTY WT NET WT
6140.000 5780.000
168390.000 16900.000
16650.000 16680.000
10650.000 10600.000
18180.000 18260.000
16250.000 16460.000
23420.000 23160.000
22940.000 22500.000
24400.000 24060.000
20530.000 20800.000
20560.000 15740.000
15760.000 15780.000
18380.000 18180.000
203845.000 20780.000
21000.000 21080.000
15270.000 15460.000
10570.000 10640.000
21220.000 21160.000
23630.000 23540.000
9025.000 8980.000
5530.000 5620.000
22900.000 22840.000
21270.000 21260.000
22280.000 22300.000
20465.000 20480.000
20545.000 20420.000

72}('#‘ copcf



Chettinad Cement Corporation Pvt Ltd.,

ARIYALUR

Date Wise Product / Supplier / Transporter Wise Report

START DATE ::  01/08/2024 END DATE ::
SNO OUT DATE MATERIAL

27 8/16/2024 AF MUNICIPAL SOLID WASTE
28 8/18/2024 AF MUNICIPAL SOLID WASTE
29 8/28/2024 AF MUNICIPAL SOLID WASTE
30 8/28/2024 AF MUNICIPAL SOLID WASTE
31 8/29/2024 AF MUNICIPAL SOLID WASTE
32 8/29/2024 AF MUNICIPAL SOLID WASTE
33 8/30/2024 AF MUNICIPAL SOLID WASTE
34 8/30/2024 AF MUNICIPAL SOLID WASTE
35 8/30/2024 AF MUNICIPAL SOLID WASTE
36 8/30/2024 AF MUNICIPAL SOLID WASTE
37 8/31/2024 AF MUNICIPAL SOLID WASTE
38 8/31/2024

AF MUNICIPAL SOLID WASTE

31/08/2024

SUPPLIER

CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

TRANSPORTER

CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

VEHINO

KL40U2691

KL854844

KL40U2691

KL3951234

KL74D8719

KL2059578

KL11BS2829

TN28BX3091

KL40U5303

KL4OR5035

KL40UZ2631

TN31CI0059

PONO

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

PODATE

4/3/2024
4/3/2024
4/3/2024
432024
4/3/2024
4/3/2024
4132024
4/3/2024
4/3/2024
4/3/2024
4/3/2024

4/3/2024

(222

DC.NO

DC.DATE
55169153403 8/14/2024
56169278864  B/17/2024
56169678480  8/26/2024
54169678734  8/28/2024
58169701898  8/28/2024
51169726025  8/27/2024
52169817101  8/29/2024
52169813533  8/29/2024
55169740222 8/27/2024
51169788679 8/28/2024
57169836717  8/29/2024
57169897711  8/30/2024
Product Wise Total ::

@‘ Chettinad

S cement

Page 2 of 2
03/09/2024

PARTY WT NETWT
21800.000 20620.000
19525.000 19580.000
20320.000 20740.000
19400.000 18740.000
11630.000 11620.000
11300.000 11300.000
16280.000 16320.000
19180.000 15240.000
21120.000 19800.000
18500.000 18900.000
21110.000 20360.000
10450.000 10400.000
677055.000 671080.000



Chettinad Cement Corporation Pvt Ltd.,

ARIYALUR

Date Wise Product / Supplier / Transporter Wise Report

START DATE: 01/09/2024 END DATE ::
SNO OUT DATE MATERIAL

1 9/1/2024 AF MUNICIPAL SOLID WASTE
2 9/2/2024 AF MUNICIPAL SOLID WASTE
3 9/2/2024 AF MUNICIPAL SOLID WASTE
4 9/3/2024 AF MUNICIPAL SOLID WASTE
5 9/3/2024 AF MUNICIPAL SOLID WASTE
6 9/4/2024 AF MUNICIPAL SOLID WASTE
7 9/3/2024 AF MUNICIPAL SOLID WASTE
8 9/3/2024 AF MUNICIPAL SOLID WASTE
9 9/4/2024 AF MUNICIPAL SOLID WASTE
10 9/4/2024 AF MUNICIPAL SOLID WASTE
31 9/4/2024 AF MUNICIPAL SOLID WASTE
12 g/4/2024 AF MUNICIPAL SOLID WASTE
13 9/4/2024 AF MUNICIPAL SOLID WASTE
14 9/4/2024 AF MUNICIPAL SOLID WASTE
15 9/5/2024 AF MUNICIPAL SOLID WASTE
16 9/5/2024 AF MUNICIPAL SOLID WASTE
17 9/6/2024 AF MUNICIPAL SOLID WASTE
18 9/6/2024 AF MUNICIPAL SOLID WASTE
19 9/6/2024 AF MUNICIPAL SOLID WASTE
20 9/6/2024 AF MUNICIPAL SOLID WASTE
21 9/6/2024 AF MUNICIPAL SOLID WASTE
22 9/6/2024 AF MUNICIPAL SOLID WASTE
23 9/8/2024 AF MUNICIPAL SOLID WASTE
24 9/12/2024 AF MUNICIPAL SOLID WASTE
25 9/17/2024 AF MUNICIPAL SOLID WASTE

17/09/2024

SUPPLIER

CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

TRANSPORTER

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

VEHINO

TN7551085

KLOSBAS697

TNG67BE9927

TN67BR5229

TN37CP3091

KLD1CN1636

KAI9AAL040

KL40U26391

TN51AT7833

TNB6Q1580

TN41BB0639

TN41BA7659

TN41BA3249

KLa0Us5243

TN30BUE158

KL16ABE626

TNBE7BMB739

TN52F6340

KL40U5303

TN92B4238

TN67BP5319

KL78A5250

TN58AK3354

TN30BUB158

TNE6Q1S20

PONO

0450000284

0450000284

0450000284

0450000284

0450000284

0450000224

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

PODATE

4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3(2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024

4/3/2024

(222

DC.NO

DC.DATE
50169948578  8/31/2024
55169931648  9/1/2024
56170011145  S9/2/2024
53170010717  9/2/2024
50170004248  9/2/2024
51169837594  9/29/2024
51170002478  9/2/2024
58170033545 9/2/2024
54170021214  9/2/2024
52170054646  9/3/2024
51170052756  9/3/2024
57170052407  9/3/2024
55170051684  9/3/2024
59170074711  9/4/2024
52170104893  9/4/2024
57170132785 —9/4/2024
53170159956  9/5/2024
52170156917  9/5/2024
52170120561 . 9/4/2024
50170163411  9/5/2024
54170157508  9/6/2024
50170192640  9/5/2024
59170229772  9/7/2024
58170404008  9/11/2024
58170458093  9/12/2024
Product Wise Total ::

“~a

PARTY WT

19540.000

9350.000

10340.000

11010.000

22320.000

9910.000

7550.000

20920.000

10750.000

21870.000

18870.000

19260.000

18380.000

20700.000

23370.000

10370.000

$700.000

15090.000

20500.000

11210.000

11830.000

11800.000

18570.000

24300.000

19840.000

397950.000

E Ll FK;GE/'

L Stvad

Pagelof1l

101/10/2024

NET WT

19460.000

9380.000

10340.000

11000.000

22720.000

9740.000

7400.000

18660.000

10680.000

21600.000

18840.000

19440.000

18940.000

19980.000

23240.000

10240.000

9660.000

14980.000

19740.000

11160.000

11900.000

13680.000

18480.000

24200.000

19560.000

395020.000



Chettinad Cement Corporation Pvt Ltd.,

ARIYALUR

Date Wise Product / Supplier / Transporter Wise Report

START DATE::  (04/10/2024 END DATE ::
SNO OUT DATE MATERIAL
1 10/4/2024 AF MUNICIPAL SOLID WASTE
2 10/4/2024 AF MUNICIPAL SOLID WASTE
3 10/5/2024 AF MUNICIPAL SOLID WASTE
4 10/5/2024 AF MUNICIPAL SOLID WASTE
5 10/5/2024 AF MUNICIPAL SOLID WASTE
6 10/5/2024 AF MUNICIPAL SOLID WASTE
7 10/7/2024 AF MUNICIPAL SOLID WASTE
8 10/7/2024 AF MUNICIPAL SOLID WASTE
9 10/8/2024 AF MUNICIPAL SOLID WASTE
10 10/8/2024 AF MUNICIPAL SOLID WASTE
11 10/8/2024 AF MUNICIPAL SOLID WASTE
12 10/9/2024 AF MUNICIPAL SOLID WASTE
13 10/9/2024 AF MUNICIPAL SOLID WASTE
14 10/9/2024 AF MUNICIPAL SOLID WASTE
15 10/9/2024 AF MUNICIPAL SOLID WASTE
16 10/10/2024 AF MUNICIPAL SOLID WASTE
=T 10/11/2024 AF MUNICIPAL SOLID WASTE
18 10/11/2024 AF MUNICIPAL SOLID WASTE
13 10/11/2024 AF MUNICIPAL SOLID WASTE
20 10/12/2024 AF MUNICIPAL SOLID WASTE
21 10/12/2024 AF MUNICIPAL SOLID WASTE
22 10/12/2024 AF MUNICIPAL SOLID WASTE
23 10/12/2024 AF MUNICIPAL SOLID WASTE
24 10/12/2024 AF MUNICIPAL SOLID WASTE
25 10/13/2024 AF MUNICIPAL SOLID WASTE
26 10/14/2024 AF MUNICIPAL SOLID WASTE

30/10/2024

SUPPLIER

CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

TRANSPORTER

CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KEIRALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN
CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

VEHINO

KLOZBP3655

TN939214

KL40U5243

KL40U5303

KL4ORS5035

KL52F2559

TN28BX3091

KL3951234

KL40US243

TN76AU3341

KLOSAE3988

KL76E1774

KL84CS156

KL40U5303

KL10BHG141

KLOBBD5499

KAI9AA1040

KL52F2599

KL40U2691

KL10ATE657

KL40U5243

KL76D8633

TN52AC1720

TN4755839

TN28BX3091

KL40US5303

(=24

PONC

0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284
0450000284

0450000284

PODATE
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4f3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024

4/3/2024

DC.NO

55171451265

59171424748

59171450663

53171481651

54171501716

57171504014

52171565153

51171565350

58171591331

53171618144

59171624855

56171618387

55171610186

54171656517

55171682969

55171729244

53171710164

54171735286

50171726014

53171777548

51171793116

56171780409

55171822421

56171793423

57171822366

52171843555

DC.DATE

10/3/2024
10/3/2024
10/3/2024
10/4/2024
10/4/2024
10/4/2024
10/5/2024
10/5/2024
10/7/2024
10/7/2024
10/7/2024
10/7/2024
10/7/2024
10/8/2024
10/8/2024
10/9/2024
10/9/2024

10/9/2024

. 10/9/2024

10/10/2024
10/10/2024
10/10/2024
10/11/2024
10/10/2024
10/11/2024

10/12/2024

& o W Chettinad
a5 cement
Pagelof2
01/11/2024
PARTY WT NET WT
10090.000 9940.000
18260.000 18080.000
20920.000 19340.000
19710.000 19720.000
19860.000 17780.000
17670.000 17600.000
16670.000 16720.000
18900.000 18200.000
18020.000 18180.000
11250.000 11200.000
18180.000 18120.000
12160.000 12140.000
5310.000 5340.000
19100.000 19580.000
19425.000 19360.000
17320.000 17820.000
18330.000 18300.000
18485.000 18340.000
19800.000 19420.000
19380.000 19460.000
19970.000 20040.000
9310.000 9320.000
9540.000 9480.000
3860.000 3820.000
17460.000 17520.000
19750.000 19920.000

Joue COpSS



Chettinad Cement Corporation Pvt Ltd.,

ARIYALUR

Date Wise Product / Supplier / Transporter Wise Report

STARTDATE:: 04/10/2024 END DATE ::
SNO OUT DATE MATERIAL

27 10/15/2024 AF MUNICIPAL SOLID WASTE
28 10/15/2024 AF MUNICIPAL SOLID WASTE
29 10/15/2024 AF MUNICIPAL SOLID WASTE
30 10/17/2024 AF MUNICIPAL SOLID WASTE
31 10/18/2024 AF MUNICIPAL SOLID WASTE
32 10/19/2024 AF MUNICIPAL SOLID WASTE
33 10/19/2024 AF MUNICIPAL SOLID WASTE
34 10/20/2024 AF MUNICIPAL SOLID WASTE
35 10/20/2024 AF MUNICIPAL SOLID WASTE
36 10/21/2024 AF MUNICIPAL SOLID WASTE
37 10/22/2024 AF MUNICIPAL SOLID WASTE
38 10/23/2024 AF MUNICIPAL SOLID WASTE
39 10/23/2024 AF MUNICIPAL SOLID WASTE
40 10/24/2024 AF MUNICIPAL SOLID WASTE
41 10/25/2024 AF MUNICIPAL SOLID WASTE
42 10/26/2024 AF MUNICIPAL SOLID WASTE
43 10/26/2024 AF MUNICIPAL SOLID WASTE
44 10/29/2024 AF MUNICIPAL SOLID WASTE
45 10/30/2024 AF MUNICIPAL SOLID WASTE

30/10/2024

SUPPLIER

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

TRANSPORTER

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

VEHINO

KL12P5483

KL78E1774

KL40U2691

TN58AK3354

KL10BF9155

KL40US303

KL40U2651

TN28BX3091

KL34H5038

KL12P6483

KL40UZ2691

KL40U5303

AP33UF1598

TNSBAK3354

KLO1CN1636

KL74DB719

KL10ATEB57

KLO2BT4705

KL47M2236

PONO

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

PODATE

4/3(2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
/312024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4312024
4/3/2024
4/3/2024
4/3/2024

4/3/2024

(23’5)

DC.NO

DC.DATE
57171894511 10/15/2024
55171896955 10/15/2024
59171878677 10/14/2024
51171948918 10/15/2024
52172039130 10/18/2024
54172052703  10/17/2024
54172052133  10/17/2024
52172124508 10/18/2024
52172164318  10/19/2024
56172157656 10/20/2024
55172206990 10/21/2024
59172215503 10/21/2024
55172202330 10/21/2024
55172278812 10/22/2024
53172388994 10/24/2024
50172397914 —10/24/2024
52172413677  10/24/2024
57172442567 10/25/2024
55172506909 ,16/27/2024
Product Wise Total ::

‘::,‘ Chettinad
W cement
Page 2 of 2
01/11/2024
PARTY WT NET WT
12040.000 12120.000
15760.000 15900.000
20230.000 20660.000
18090.000 18120.000
18770.000 18700.000
19330.000 19280.000
19590.000 19660.000
19060.000 19000.000
9640.000 9620.000
11900.000 12500.000
19280.000 19280.000
19500.000 18800.000
23090.000 23040.000
17020.000 17040.000
11350.000 11140.000
10420.000 10380.000
19435.000 19340.000
5830.000 5840.000
9640.000 9560.000
718705.000 714720.000

f/;u 5 Mf’y



Chettinad Cement Corporation Pvt Ltd.,

ARIYALUR

Date Wise Product / Supplier / Transporter Wise Report

START DATE:: (6/11/2024 END DATE ::
SNO OUT DATE MATERIAL
1 11/6/2024 AF MUNICIPAL SOLID WASTE
2 11/6/2024 AF MUNICIPAL SOLID WASTE
3 11/7/2024 AF MUNICIPAL SOLID WASTE
4 11/8/2024 AF MUNICIPAL SOLID WASTE
5 11/11/2024 AF MUNICIPAL SOLID WASTE
& 11/12/2024 AF MUNICIPAL SOLID WASTE
7 11/13/2024 AF MUNICIPAL SOLID WASTE
8 11/13/2024 AF MUNICIPAL SOLID WASTE
9 11/13/2024 AF MUNICIPAL SOLID WASTE
10 11/13/2024 AF MUNICIPAL SOLID WASTE
11 11/16/2024 AF MUNICIPAL SOLID WASTE
12 11/16/2024 AF MUNICIPAL SOLID WASTE
13 11/17/2024 AF MUNICIPAL SOLID WASTE
14 11/17/2024 AF MUNICIPAL SOLID WASTE
15 11/17/2024 AF MUNICIPAL SOLID WASTE
16 11/17/2024 AF MUNICIPAL SOLID WASTE
17 11/18/2024 AF MUNICIPAL SOLID WASTE
18 11/18/2024 AF MUNICIPAL SOLID WASTE
19 11/20/2024 AF MUNICIPAL SOLID WASTE
20 11/21/2024 AF MUNICIPAL SOLID WASTE
21 11/21/2024 AF MUNICIPAL SOLID WASTE
22 11/22/2024 AF MUNICIPAL SOLID WASTE
23 11/22/2024 AF MUNICIPAL SOLID WASTE
24 11/23/2024 AF MUNICIPAL SOLID WASTE
25 11/23/2024 AF MUNICIPAL SOLID WASTE
26 11/23/2024 AF MUNICIPAL SOLID WASTE

29/11/2024

SUPPLIER

CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI
CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

TRANSPORTER

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

VEHINO

TNB8Y4234

TNBBES247

KL40U5243

KL40U5303

KL40U5243

KL40W3623

TNB8ES243

KAO1AN7321

TNBBAZB791

KL40US303

KL10ATE657

KADIAD5110

KL4OW3623

KL12PB483

KL76E1774

KL40U2691

KL10BG6E53

KL10BF3155

KL1CATEE52

KL40W3623

KAOLAMOS68

TN34F7545

TNBEBAZT663

KL40U5303

TNB88ES243

KL10BG6621

PONO

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

(:esé)

PODATE

4/3/2024
4{3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4732024
4/3/2024
4/3/2024
4/3f2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024

4/3/2024

DC.NO

59172825078

58172825465

55172841500

50172958965

55173054648

58173074271

50173126687

54173132195

50173126919

58173147548

56173226934

57173311863

55173311582

57173327580

59173346159

51173355362

58173370666

51173417602

52173456700

50173447261

52173501033

52173443968

54173560952

58173554687

59173546186

58173587977

DC.DATE
11/5/2024
11/5/2024
11/5/2024
11/7/2024
11/8/2024
11/11/2024
11/12/2024
11/12/2024
11/12f2024
11/12/2024
11/15/2024
11/15/2024
11/15/2024
11/15/2024
11/16/2024

~11/16/2024
11/17/2024
11/18/2024

. 11/20/2024
11/19/2024
11/20/2024
11/22/2024
11/22/2024
11/21/2024
11/21/2024

11/22/2024

7;cm .-".c/? y

W Chettinad
e cement I
Page 1 of2
03/12/2024
PARTY WT NETWT
21380.000 21180.000
19000.000 18820.000
19110.000 19480.000
18580.000 18640.000
19200.000 19060.000
18560.000 18400.000
22410.000 22340.000
20050.000 20060.000
25740.000 25700.000
18810.000 19400.000
18325.000 18500.000
17220.000 17200.000
18900.000 18840.000
12910.000 13740.000
13020.000 13000.000
19100.000 19240.000
21045.000 20980.000
15485.000 15460.000
17755.000 17700.000
19620.000 19800.000
18435.000 18400.000
15610.000 15500.000
25230.000 25160.000
19100.000 20600.000
22120.000 22060.000
20340.000 20400.000



Chettjnad Cement Corporation Pvt Ltd.,

ARIYALUR

Date Wise Product / Supplier / Transporter Wise Report

STARTDATE:  06/11/2024 END DATE ::
SNO OUT DATE MATERIAL

27 11/25/2024 AF MUNICIPAL SOLID WASTE
28 11/25/2024 AF MUNICIPAL SOLID WASTE
29 11/26/2024 AF MUNICIPAL SOLID WASTE
30 11/26/2024 AF MUNICIPAL SOLID WASTE
31 11/27/2024 AF MUNICIPAL SOLID WASTE
32 11/27/2024 AF MUNICIPAL SOLID WASTE
33 11/28/2024 AF MUNICIPAL SOLID WASTE
34 11123;’&014 AF MUNICIPAL SOLID WASTE
35 11/28/2024 AF MUNICIPAL SOLID WASTE
36 11/29/2024 AF MUNICIPAL SOLID WASTE
37 11/29/2024 AF MUNICIPAL SOLID WASTE

29/11/2024

SUPPLIER

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAMN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

CLEAN KERALA COMPANY LI

TRANSPORTER

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

CLEAN KERALA COMPAN

VEHINO

KAD1AMOS68

KL4OW3623

TN28BX3091

KL40U2691

TNB8YA236

TNBBUSB266

KL52F2599

KL40U5303

TN41AR1899

TNSBAK3354

KLA0W3623

PONO

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

0450000284

(23?)

PODATE
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024
4/3/2024

4/3(2024

DC.NO

DC.DATE
51173684174 11/24/2024
59173699108 11/25/2024
50173697166 11/25/2024
56173700003 11/25/2024
50173750605 11/27/2024
51173750357 11/26/2024
56173787381  11/26/2024
59173821041 11/27/2024
55173801493 11/27/2024
52173816520 11/28/2024
56173863267  11/28/2024
Product Wise Total ::

I’? Chettinad

cement
Page2of2
03/12/2024
PARTY WT NET WT
19550.000 15480.000
18610.000 18160.000
18100.000 18160.000
18280.000 18220.000
20850.000 20880.000
22900.000 22860.000
18620.000 18540.000
17320.000 17380.000
24080.000 24000.000
17770.000 17660.000
19300.000 19260.000
712435.000 714260.000

e A
Torre rop*



Chettinad Cement Corporation Pvt Ltd., ARIYALUR

Date Wise Product / Supplier / Transporter Wise Report

START DATE::  15/11/2024 END DATE :: 23/11/2024

SNO OUT DATE MATERIAL SUPPLIER

1 11/15/2024 AF MULTILAYER PLASTIC WAS KONARIS ADVANCED POLYME
2 11/20/2024 AF MULTILAYER PLASTIC WAS KONARIS ADVANCED POLYME
3 11/23/2024 AF MULTILAYER PLASTIC WAS KONARIS ADVANCED POLYME

TRANSPORTER

KONARIS ADVANCED PO

KONARIS ADVANCED PO

KONARIS ADVANCED PO

VEHINO

TN29BB1753

KL58AB0550

KL48MSIV31

PONO

0450000348

0450000348

0450000348

(228>

PODATE
10/18/2024
10/18/2024

10/18/2024

DC.NO DC.DATE

DC/KKOO3/24-  11/13/2024
005/24-25 11/20/2024
DC/KKOOG/24-  11/22/2024

Product Wise Total ::

Z”;”’ (‘cfj

Chettinad
s cement -

Page1of1l

03/12/2024

PARTY WT MNET WT
14580.000 14940.000
9830.000 9860.000
10040.000 10080.000
34850.000 34880.000



